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CORRIGENDUM. 

In the Legislative Assembly Debates, Vol. V, 
No.7, dated the 10th September, 1935, page 724, 

"t last line, for " weakers " read " weakness". 
1 



LEGISLATIVE ASSEMBLY. 

Wednesday, 25t;" September, 1935. 

The Assenibly met in the Assembly Chamber at Eleven of the cioek, 
ilr. President (The H<>hoUl"able Sir Abdur Rahim) in the Chair. 

QUESTIONS AND ANSWERS. 

ElVPl;oYllENT OF PERSONS BELONGING TO THE UNTOUCHABLE CLAsSES IN THE 

DEPARTMENTS UNDER THE GoVERNMENT OF hmIA. 

653. *:Mr. H. M. Joshi: Will Government be pleased to state: 

(a) what special provision they have made for the emplO'yruent of 
persons belonging to the untouchable el8.SSes in the depart-
ments under the Government of India ; 

(h) if tJuiy have reserved any nxed proportion for them ; if not, 
why not; 

(c) whether any instructions are issued to the heads:if depart-
ments in this respect, and if so, what they are j 

(d) if the Special Officer appointed to watch the progress of the 
employment of minorities, will also watch the progress made 
by the untouchable classes in this respect' 

'\ The BObourable Sir Ja.mes Grigg: «(l), (b) and (c). The untouch-
able classes are treated as part of the depressed classes for the purpose 
9f communal representation in the services. The orders that apply to them 
arc contained in paragraphs 3 and 7 (1) (vi) of the Resolution of the 4th 
July, 1934, and in paragraph 1 of the Home Department Office Melli')-
randum No. F. 14/6/34-Ests. (S.), dated the 15th May, 1935, which has 
been placed in the Library of the House. Paragraph 3 of the Resolution 
of the 4th July, 1934, explains why no definite percentage of vacancies hal; 
been reserved for thein. 

(d) The Special Officer will watch the progreSF. made by the deprese-
ed classes, which include tirltouchables. 

FB.l!:E PASSES FOR THE lNFEru:OR SERVANTS ON STATE RAILWAYS. 

654. *Mr. H. M. Joshi: Will Government be pleased to state: 
(a) whether inferior servants on State R.ailways are given the 

~  concessions as regards free passes on the line on wJlich 
they are employed and on other· lines, as is given to the men 
belonging to subordinate service ; 

(b) if there is a di1fe:renee what it is and why it is mild.e ; 

( 1767 ) 
LM3LAD 
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(c) whether Government propose to consider the question of 
extending the facilities given to inferior servants ill the 
watter of supply of free passes 1 

Mr. P. R. ~  (a) to (6). The practice as regards pass conces-
sions on the line to which an employee belongs varies on different rail-
ways. I lay a statement on the table giving the information available. 

The Railways over which differences exist as between inferior ser-
"ants and subordinates are being asked to consider their eliminatiou. 

'l'he issue of foreign line passes is a matter for mutual arrange-
mem between railways uuder rules framed by the Indian Railway Con-
ference Association. In accordance with these rules, inferior staff <lnd 
subordinate staff (except clerical staff) drawing less than Rs. 40 per 
mcnsem are not eligible for passes. Under present conditions, GQyern-
ment are not prepared to suggest to the Conference Association any e.z:-
. tension of the existing ~  

Statement. 

Eastern Bmgal Railway: Third class passes are given to inferior staff irrespective 
of the pay drawn, whereas for subordinates the class of pass is determined by pay. 

East IndUm lla4lway: Passes to inferior staff are not given for dependants or 
attendants and separate passes are not given for their families. Except in special 
cases, the issue of passes for inferior staff is restricted to their home station, and 
BUell staff are eligible for three sets of passes only after three years' service. 

Great Indian Peni1l8Ula Bailway: The concessions given are those admissible to 
subordinate staff coming within the salary limits for third class passes. 

North Western Bailway: The concessions given to inferior staff are the same as 
those given to the subordinate staff. 

Prof. N. G. Ra.nga.: Will Government consider thc advisability of 
restricting-the privilegeI'! now given to higher paid officials in regard to 
the issue of these free passes and of giving the benefit of tho'Je savings 
to these lower paid officials Y 

Mr. P. R. lta.u: As my Honourable friend is aware, restrictions 
have recently been imposed On the privileges admissible to highcr p:lid 
staff. 

Prof. N. G. Ra.nga. : Is it not a fact that considerable money is being 
spent by the Railways on the saloons that are placed at the dispol'!a.l of 
many of these railway officials' 

Mr. P. R. lta.u : That has nothing to do with passes, Sir. 
Prof. N. G. B.a.nga. : Will it not be possible for Government to give 

up the practice of placing these saloons at the disposal of these higher 
officials and thus save some money which can be spent for the benefit of 
the lower paid officials ! 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order; 
that does not arise on this. 
Mr. N. M. Joshi: May I ask whether Government will consider the 

question of giving passes to inferior servants on what you may call 
foreign lines amongst the State Railways themselves' 
Mr. P. R. lta.u: No, Sir ; a.s I have already said, we are not pre-

pared to agree to any extension of existing privileges at the present 
m'lJIl')nt. 
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lIrIr. N. M. Joshi : May 1. ask why they do not propose to exte:Q,d 
those privileges f  . . 

Mr. P. R. Ran :. On financial considerations. 

Mr. N. M. Joshi: On financial considerations, should they not bring 
equality among all clll.8ses by curtailing the privileges of certain classes 
of people? 

Mr. P. R. B.a.u : ThoRe privileges have already been restricted tQ a 
certain extent. 
Mr. N. M. Joshi: May I ask whether it is the policy of Government 

to discriminate among classes on the basis of their salariel:l and their 
economic position ? 

The Honourable Sir Muhammad Zafru1lab. Khan : No discrimination 
is practised. Each is treated according to the grade in which he js. 

Mr. N. M. Joshi: If it is not discrir.tination, what is this treating of 
people according to their grades T 

Mr. President ('1"he Honourable ::;ir Abdur Rahim) : The answer hl18 
been given. 

Mr. N. M. Joshi: Sir, as regards question No. 655, there is obviously 
some mistake. My question was, " does not come within the purview", 
etc., whereas it is printed as " does come within ", etc. In these cir-· 
CUJnstances, I should like to ask you, Sir, whether you will ~ the 
question to be put in the way in which I had intended to put it, and, if 
Government are not prepared with the reply, permit them to print their 
reply in the records of the Assembly. 

Mr. President (The Honourable Sir Abdur Rahim) : .Are Govern-. 
ment prepared to reply to the question as amended f 

Mr. A. G. Clow : There is no obvious mistake in the question. Mr. 
Joshi informed me about two minutes ago that he wanted to alter the 
whole tenor of the question and had intended something entirely differ-
ent. I have an answer ~ to the question as it stands on the PaI!er 
which I am prepared to give, and if the Honourable Member cares to 
put supplementaries after that, I will do my best to answer them. 

Mr. Joshi: All right, Sir. 

REGULATION o:r WORK IN HAzARDOUS OR DANGEROUS OCCUPATIONS AND 

TRADES. 

655. *Mr. N. l'tt Joshi: Will Government be pleased to state: 

(a) whether they have made any enquiry as regards ~  

work, from the point of view of safety and health, ill hazar-
dous or dangerous occupations and trades like work On nail-
way siding, construction of high buildings, Fire-work:;: mak-
ing, tanning, bangle making, etc., when the work in thE'1l8 
occupations does come within the purview of the Factories 
Act; . 

(b) if they have not made any enquiry, whether they propose to 
do so; 

(c) if they have made enquiry what their conclusions are , 
L243LAI! ~ 
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.F ~  ~ ~~  ~  ~  ~  ~  ~  ~  ~  le,tr: .. Me,' ,t, ~~~ 

.:>3 (4) OI the .lI'ac'tones Act 18 unuer coDBlderimon ill ~ ~ ~ 
Local Governments. As ~ ~  ~  ()peratiJ'DB named qy the ~ 
able Member I might exptd.i)i thAt ~ ~  ~  iii regulated 
Dr ~ law, the 11'Idian Eqyl08ivea Act, and. .'erlc olt l'l1ilway 
~ ettblect to th" Factories Act is a m.,tter fOl' regulatioa by rru. 

made by Local Governments. 

( b) n .. es tl.Ot arise. 
Mr. N M, Joshi: May I ask whether the Government of India woni'd 
~ ~  inC}uh'Y ~  the desirability of regulating work in the oceu-
~ mentioned by lne ,vhen the work does not cOWie within the pur-

view of the Factories Act , 

Mr. :A:. t1. 0l6w : AI3 ! htlvl' already said, as regards ~  these 
are regulated whether they come under the Factories Act or not. AlI 
reg¢$ railway sidings wlrieh lie outside the factories, they e.rea matt('r 
for ~  under the Railways Act. In certain other directioRS, w., 
~ ~  ~  ~  connection with a Convention pa,sscd relating 
to occupatIonal dIseases. , 

Mr. N. lIrI. Joshi: May I ask whether the Government of India will 
~  ~  inquiry as regards regulating for the sake of liafety 1 

•. A. O. "low: ~  gelU!ral ihqniryis ~  eontemplntion at 
present . 

... N. :k JOShi : May I ask whether they will consider the qneR-
tlon of making an inquirY T -

kr. A. G. Claw : I t'hink a genera.l inquiry of thil;l kind would ~ 
~~ extremely e;x:pensive affair ~  w011ld not. give ~  ~  
wltb the labour and e;pen'S'e Involved.. It IS primarIly il matter for 
Lora] Governments in whose hands the administration of labour lies. 

, :&,'h:. it. ttl., .Jos¥ : May r ask whether the Government of India is 
awar.e tbat in Grea't Britain there are regulations for the nreservatioll 
01 ~  i'n tbese 'baiardous occupations' . 

)ir . .A.. Or 010.-: There arel a number of regulations regulating 
dangerous trades, I believe. ' 

LICENCE GRANTED TO ISA BROTHERS FOR ~ HUSUM ~  
ROOMS ON STATIONS OF THE EAsT INDIAN RAILWAY. 

656. -Dr. Ziauddin Ahma.d: (a) wm Government be pleased to 
state tl!e ~  of railway statiops in the six divisi?Ila ~ East Indian 
Railway at which Isa Brothers have got 'a licence tot-opening ~  
ltefreshment IDmms ? 

: ,-{b) Have lsa Brothers got the licence of T$ Shops or licence for the 
sale of other articles at any station on the East Indian Railway ? 

T  ( c) , If die &JlSWeJ" to part (Q).:1>e ill t:hf! ~ ~ wilt :Government be 
pleased to mention the names of the stations at which they have such 
licences' 

(d) Have Government got any information whether ISa Brothers 
personally supervise these restaurants or they leave the administration iIi 
the ~ pf ~  :wvanta " c 

l, , 



. ... . (e) ~ ~ ttvitJte fkat ~  ~ ~  priMBtot. 
ditJe!"ent wlllteM who serve the paSsehid& on the same pIatforIWJ f 

~  J. ,. ~ : (6) Sereij. 
(b) ~  

( e) A at&temeJlt is p1aeed 011 the table'. 

mt 

(d) The Agent states that besides employing supervisors the proprie-
tors themselves P8lY periodical visits of inspection. 

~ e) The Agent states that this is not so j ~  that the rates ~ 
are in accordanee with the I!IeIiedule of rateS a'p.proved by ~  Administra-
~ ~ . 

IMf ot Stati0n8 Gt wMch M_,. I'G Bros. helve O!mtrGCt, for T6G StGUa, eto. 

Moghalsarai to Tarighat and SaslloraDl (inclusive), Manpur W Sasaram (exclusive) 
ad the Daltonganj lJtan:eb. .  . 

Allahabad, Bhaupur, Rura, Phaphund, Etawah, Mainpuri, "Tundla, A1iga.rh, Khurja 
~  Bulandahahr, Moradabad, Bareill1 and Najibabad. 

Dr. Ziauddin Abmad : Sir, the next four questions also relate to 
the same matter: may I, therefore, ask ~  questioM t() all 
these quesU.ollS at one ~  in the end 1 

•. Pnsidt.t (l'he Hono9l'Mlle Sir Abdur Rahim) : Ye.9. 

LICENCE GRANTED TO KAPOOR AND CoMPANY FOR OPENING Hnmu REFRESH-
JUNT :Roon 0lII' STATIONS OF THE EAST bmu.N BAILWAY. 

657. -Dr. Ziauddin Ahmad: (a) Will Government be pleased to 
tttate the number' of "IUway's.tations in the Bix-'diviQl6n8 of the East! lndb.n 
RtJ'hvay at which KapOor and Company have got a licence for openiBg' 
lUndu Refreshment Rooms Y . 

(b) Have Kapoor and Company got the licence of tea shops o:r ~ 
~  the sale of other articles at any ~  on the East India!! Railway ? 

(-c). 1£ the ~  to ~ ~  be in ~  will ~  " 
~  to ~  the names of the stations at which he h&IJ ~  

\M@ces t !  , 

(d) Have Government got any informa.tion whether Ka.poor persol!allJ 
supervises these Restaurants or leaves the administration in the hands of 
lID'servaD1B , ' 
. __ r  • 

(6) Are Government aware that he has different prices for diJfer. 
waiters who serve the passengers T 

, lWr. P. ~ !tau : (a) Nine. 

~  Yes. 

(c) A statement is placed on the table . 

. " (d) and (e). ~ tcr these parts ot 'tbeqtiestion ~ the same 

.. to parts (d) and (e) of ~ ~  ,r'f.,·,..::-; 1: ~  
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. UI.I ~ at tMtM Jl"..,. •• 8. L. KG,OOf" Ad ~ -. ~ for .,.. 
. B.aUa, ,to. .  . 

. . 

Barh (excbuive) to Dildamagar (exclusive), Patna to Gaya (exclusive), lhajha 
to Barh, Sahebganj Loop up to Dharara and South Behar, Mandah Road, MejaRoad, 
Barsaul Cawnpore Central Goods Shed, Bhaupur, Rura, Jhinjhak, Phaphund, Achalda, 

~  Etawah Kosma, Bhongaon, Mainpuri, Jumna Bridge, Aligarh, Khurja Junc-
tion, Buiandshah;, Dankaur, Benares Oantonment, Moradabad, Lhabar, Chandausi 
anil Raja-ka·Sahaspur. 
-. 

PASSES GIVEN TO ISA BROTHERS AND KAPOOR AND CoMPANY BY THE EAsT 
,. INDIAN RAILWAY ADMINISTRATION. 

658. -Dr. Zi&uddin Ahmad: (a) Will Government be pleased to 
state the number of passes given to Isa Brothers and Kapoor and Company 
by the East Indian Railway administration including those given by the 
DiviSional Superintendents T 

(b) What is the monetary value of a first, a second, an intermediate 
and a third class pass T 

(c) Have Government ever calculated the loss to tax-payers by award .. 
ing these passes to these contractors 7 

Mr. P. R. Rau: (a) Messrs. Isa Bros. .. 19 

Messrs. S. L. Kapoor and Co .. '. 88 
(b) The monetary value depends on the mileage travelled. 

(c) The issue of these passes is considered necessary by the ad-
ministration to enable the contractors to carryon their work. 

AuTHoRITY GIVING CoNTRACTS TO THE CONTRACTORS AT STATIONS OF THE 

EAsT INDIAN RAILWAY. 

659. *Dr. Ziauddin Abmad: (a) Will Government be pleased to 
mention the authority who gives the contracts to the contractors at dUfer-
ent stations on the East Indian Railway? Is there any check by which 
Government can avoid giving the contracts to the same persons in differ-
ent divisions T 

Mr. P. R. R&u: I presume my Honourable friend refers to the 
refreshment and vending contracts. The grant of these is within the 
competence of the Divisional Superintendents concerned, except as 
regards the contracts for refreshment rooms for first anti second <'1aM 
passengers which is UIlJder the control of the Chief Operating Sqperin-
teJldent. 

Government see no objection to the contracts in the various Din .. 
sions being given to the same firms if they are competent to un,\ertake 

~  

FIxATION OJ' PRICES OJ' ARTICLES OF FOOD FOR SALE AT R.uLWAY STATIOlllB. 

660. "'Dr. Ziauddin Ahmad: (a) Will Government be plea2ted to 
mention the authority which fixes the prices at which licensees should sell 
articles to the travelling public Y .. 

'.<i" Jb): ~ ~ ~ ~ ~ tixthe size of the p}atean(:Lthe,quan-
tity of meat, whIte ~ ~~ ~~  . .•. I" _.. '" : ,.' ii; 
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~  Is it not a fact that these  licensed restamanta charge four an.naa 
for one ounce meat T 

Mr. P. R, Ban : (a) I presume my Honourable friend's question has 
reference to railway refreshment rooms, the tariff of which is subject to 
thl;} . approval of the ~ empQwered to give the contract. 'fhis 
may be 'the District or DivisIOnal Officer in some cases, or the Chief 
TratJie l\{anager or other officer of the same standing. 

( b) and (c). Government have no information, but I am bringing 
the Honourable Member's question to the notice of Railway Administra-
tions with a view to their enquiring into the matter and eonsi,tering ~  

feasibility of regulating the tariff of charges aecording to the quality of' 
food supplied. 

Dr. Zianddin Abmad : May I ask whether the system of givingre-
freshment contracts in a large number of stations together with tea 
stalls and various other things to one person is for the benefit of the 

~  or, for whose benefit it is , 

Mr. P. R. Rau : The object is undoubtedly for the convcnience of 
passengers. 

Dr. Ziauddin Ahmad: May I know, if under these monopolies, which 
have been given, whether passengers have not to pay much more than 
they would otherwise have to do if contracts are given t.o local perSOllS ? 

Mr. P. R. Rau: The information at the disposal of the Railway 
Board does not substantiate t.hat. 

Dr. Ziauddin Ahmad. :  I am sorry that the Railway Board depends 
entirely on the reports the:,-' get. whereas we depend upon our personal 
experience, and that is far more reliable than the reports they ~  

May I also add that the Railway Board never see these ~ for them-
selves as they travel in saloons and everyone ' ill attention' wlwn they 
t.ravel, whereas we travel like ordinary passengers: a.rc we not, there-' 
fore, the greater authority in these matters T 

Mr. P. R. Ran : The Agents of the Railway Administ.rations have the 
benefit  of t.he advice of members of t.he Standing Advisory Committees. 

Dr .. Ziauddin Ahmad: May I understand the anBwer is that. the 
Agents know better than the travelling public about the price>:; and 
quantity and quality of food supplied by these contractors 1 

Mr. P. R. Ra.u: Any complaints usually come to the notil!e of the 
Agents in some way or other, and, though t.he Agent mlly n{lt be a 
better authority than all the travelling public put ~  there is 
])othing to prevent his being a better authority than an individunl mem-
ber of tbe travelling public. 

Dr. Zianddin Ahmad : Just as we are bringinr:r before Government 
and with the same result. As regards supervision, the Honourable Mem-
bel' said that they occasionally go and supervise the work, hut usually 
they leave it. to their servants to administer. Is not m\" IIoTlourable 
friend aware that large contractors do not give fun quantity, and that' 
the quality is also bad , .. I speak frolll ~ ,own persoualexperience . 

. " Mr .. P. &. R&n: I have no ,reason to doubt my ~  

experience. 
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Dr. ZiauMm Ahmad } If be agrees with Uiis, will be ~  steps to 
rt.medy these defects? 

Mr. P. It. Ball : I shall forward a copy of these ~  and 
ai'lRwers to the Agents of the Railways for their information. 

Dr. Ziauddin Ahmad : We raised this question several times on the 
floor of the House that co.:g.tracts should be given as far as possible to 
10c8,1 p.('rsons : is it not a fact that the Honourable Sir .J oseph Bhore on 
bfilHilf 01 the Gove:tnmeIit admitted this fact , 

1Jr. P. R. Rau : That refers to the general inquiry ~  ~ ~
lUy ~  have undertaken as a ~  of some obse;vatlODl; Ii! ~  
Itouse: The reports from all the railways, together WIth the OpllllOns 
expressed by members of the Local Advisory Committees, havc been 
re-eejved; . and ~  are under considera.ion $1; the pre8p.nt moment. 

Dt. Ziauddin Ahmad: Will the Honourable gentleman consider this 
fact also, that, in addition to all these troubles, the railways supply 
passes to these big contractors, and these passes are used not only by 
thm, but by a large number of perions who carry goods free of charge, 
for which under other conditions they would have to pay 1 And may 
J ask, has the Honourable gentleman ever calculated the amount of loss 
~  the railways sustain in issuing these passes to these ~ , 

Mr. P. R. Rau : To the last question I ean only reply that withQllt 
onf! pi the essential factors of ~  ~  milea.gll ~  it 
is impossible even for my Honourable fr'ieild to ~  a computation. 

Dr. Ziauddin Ahmad : May I understand that the Honourable 'Mem-
bt·! cannot give the monetary value of each pass' 

Mr. P. B. bu : HQW can I' It depends on the mileage. 
Dr. Zianddin Ahmad : Is it not a fact that if these pa3ses are not 

~  they will have to purchase ordinary tiekets , 

Mr. P. R. Ran : Undoubtedly. 

Dr. ~~  ~  : Why is the railway ~ ~  so charit-
al>le as to glyefree passes to these contractors who make laouey iu other 
,,;ays from the travelling public' .  " 

, ' , 

Mr. P. R. R,a.u: I have already explained that the railway ad-
ministrations consider that the issue of passes is desirable, so that fh(! 

~ can themselves sll;feTVise the work hetter. .' 

Dr. Ziauddin AhmM: May I know-my friend there ruay ~  

~  but we on this side know very well-the reason for ~ ~  
<tQJ:ltracts to big persons and to do away with the ~  and petty'" ~ 
tractors' Does the Honourable gentleman understand it T  . 

f«r. P. R. Rau: No, I cannot understand Qte question. 
Dr. ZinddiJl Ahmad: Thein, I can ttiXJllain to him. 

!'fr. ~  ~  : ~  J ~  whether the Railwa.'I ~ 
~~~ ~ ~  regoard t{> ~  ~ ~ ~ ~ ~  ~  hrc..ug,ht ~ 
tlleit NOtice, whether. tne,locll:I ~ ~~ ~~~ ~~ ,sJiould ~ ~~ ~~  
60 that these complaInts may ct)meto an end' f' , • .". 
,  , Mr. P. R. 'Bau : The local ad\ris6ij ~  ~ ~ ~  
On the question of the most suitable system for this purpose. " "1'.:;""., 
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• :J.aIollaad Jlpalni : »ay I blew if the loeal aa.dvMry tom-
mitt_ are consulted wlI-en licences are given or contracts .re 8li:y:en 
to particular vendors 1 

1Ir. P. a. :a.lI : No. ~ is an ~  ~  

lit. ~  Navalrai : In view of the complaints that kave been 
J"eceiYed, . will the advisory commjttees be consulted I)r not in these 
executive matters? It will remove all the complaints and iDtOD-

~  

(No answer was given.) 

AM.oUNT EARNED BY STATE R.A1LWAYS BY SALE .oF APPLICATION F.oRMS. 

661. *Dr. Ziauddin Ahmad: (a) Is it not a fact that the Railway 
~  has made a rule that all applications for appointmeuh 

4hoUId be on prescribed f.orm. which is Sold at Re. 1  , 

(b) How much money have the State Railways earned under tJilij. 
lwad from January 1935 to July 1935 T 

(c) Is this income shown in the general income of the Railwa.,. 
Budget f 

Mr. P. ll. b1l: (a) Under Note 2 to rule 54 of the Rules for the 
recruitment and training of subordinate staff on State-managed Rail-
ways, a copy of which is in the LibraJ.PY Qf the Rouse, it is open to a 
railway administration, with a view to discouraging frivolous applicliL-
tions, to charge a nominal fee not exce,ecting one ~ ~  ~~ 

~  

(b) Government have no information. 

(c) It must be. 

Mr. Lalcha.nd NavaIrai : May I kn()w if Government make any Ilrofit 
out of this T 

Mr. P. R. Rau : Government have not made any calculations on that 
~  

Dr. ZialtddiB AJnnad: With reference to part (e), may I knu" 
uader what head in the Budget this is entered f . 

Mr. P. R. Rau : It will be shown under Miscellaneous Re('eipts. 

ELuaNATION F01l RIlCRUlTMENT .oF TYPISTS AND ROUTINE GRADE CLERKS IN 

THE GOVERNMENT OF INDIA. OFFICES. 

&62. -Prof. N. G. kDg& : (a) Is it a fact that the Public Service 
Commission are holding it competitive exami»ation to fill appoilltmcDtS 
IOf Typists and Routine Grade clerks in the ~  ~  of 
the Government of India, and that the applications for ~  which 
1U.d to reach by the 2nd S-eptember, 1935, were required to be aooompanied 
bY teriifielries of proficienCy in typewriting from certain private Instil.-, 
ttons mciItiO!1led in the ApplicatioD Form' : 
. ~  ... A..:r:e ~  ~ ~ the ~~  ~  ~ the ~  

pm-tieularly to fresh' graduateS anI! under-gr84u:ates . from. coUege&, .W1'fh1if 
which they are required to submit ~~  'Is(·vei':fsJrort'.,,-
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- (c)A.re Gof-emment aware tIlat some yean 8g& the Pubijc Service 
Commission used to examine the successful candidates in typewriting by 
conducting such an examination themselves Y 

(d) Are Government further aware that the practif'..e ment.ioMd in 
part (c) above was somdlow given up by the Public ~  Commission 
which introduced the practice of requiring the candidates to submit such 
certificates a few months after the examination Y 

(e) Are Government aware that as a result of the recent change anum· 
ber of candidates, many of whom may be first class graduates and under-
graduates, will be debarred from taking the examination simply because 
they will not be able to furnish the certificates with the application Y 

(I) Are Government aware that as a result of this recent Ch!lIlge 
introduced by the Public Service Commission, the private institutions 
mentioned in the application form have found an opportunity of extract-
ing fees to the extent of Us. 40 for granting a certificate in typewriting 
which is more than double the admission fee, from candidates most of 
whom are obliged to spend much more to go to Lahore from their native 
places Y Why is the Public Service Commission promoting the interest 
of such private institutions ! 

(g) Are Government further aware that in this particular case the 
Public Service Commission is required by the Government of India to 
hold a competitive examination for the typiSts and rontine clerks which is 
classed as Third Division of the Imperial Secretariat' If so, is it not 
one of the legitimate duties of the Public Service Commission to test the 
speed of candidates in typewriting as well? If not, how 1 If the reply 
be in the affirmative, why have the Public Service Commission changed 
the past practice' 

(h) Are Government prepared to consider the advisability of them· 
selves holding in future the examination of the successful candidates only 
in typewriting as they have been doing previously Y If not, why not' . 

The Honourable Sir James Grigg: (a) The facts are as stated by 
the Honourable Member, except that the date for the submission of 
typewriting certificates has been extended until the 2nd October, and 
these eertifics.tes are issued by Government institutions as well as· 
private ones. 

(b) 1t is not intended that candidates should begin to learn type-
writing only after the issue of the notice of the examination. 

(c) and (d). Yes. 

(e) Proficiency in typewriting is a more important qualification for 
third dIvision clerks than high academic qualifications. 

(f) OOWTnment are not aware of this. 

(a) al1(l (h). There are ReriollS praetieal objeet:ions ~  make it 
diftWult to ~ a large number of candida1:.eP in typewritntg, and it. 
is unlikely that candidates who are unable to producE" the certificates ~  

p'rc'iicut requined WO,l.l14 be Sllccessful. in C()lllpetitive ~  GtW-
~ ~  are, ~ p:r,eplU'ed. to ~  the. pOssibility of inruudins. 

~ ~ ~  . ." _. '  , .. ~~  .. ' .,;) 
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REPORT OF THE BUB1fA. TRlBUlULON THE FiNANOUL AnJUSTHENT. 

663. *Mr. B. Das: (a) Will Government be pleased to state whether 
they intend to give a date early in the coming Session of the Assembly for 
discussion of the Repo:rt of the Burma Tribunal on the financial adjust-
ment' 

(b) Will Government be pleased to lay on the ~ a copy of tile 
Memoranua that the Government of India submitted through thcir repre-
sentative before this Tribunal , 

(c) Will Government be pleased to state if they, intend to make 
ayailable to the House all papers that their representative submitted before 
the Burma Tribunal T 

(d) Have Government submitted their views on the report of the 
Burma Tribunal to the Secretary of State since that report was published , 

(e) 'Vill Government please lay on the table all (:o'rrespoudence that 
passed between them and the Secretary of State since the report was 
available to them , 

Sir, I don't wish to put the first part of the question, hut I shoulu 
like to put the other parts. 

The Honourable Sir James Grigg: (b) The Government of India 
IJUbmitted no Memoranda to the Tribunal except one desc.ribillg the 
future monetary arrangements between the two countries, the IJUb;. 
stantive part of which has been published. 

(c) No. 

(d) No. 

t e) The only correspondence which has taken place between the 
Government of India and the Secretary of State was in regard to the 
publi<.>ation of the report. 

CoNTRIBUTIONS MADE TO THE LEAGUE OF NATIONS. 

664. *Mr. Akhil Ohandra Datta ; Will Government be pleased to 
sihtc : 

(a) the yearly contribution of India towards the expenditure of the-
League of Nations at Geneva ; 

(b) the yearly dOOltribution of the other State members ; 

(c) the total amount of money paid out of the [mIlan exchequer for 
the League of Nations from the time India ~ a member 
upto the year 1934 ; 

(d) the total number (If officials and employeeiJ belonging to each 
State member who work in the different organs of the League ; 
and 

(e) the total amount drawn as salary eaeh year by these officials 
and employees belonging to each State member , 

fte Hono1ll'&ble Sir Nripendra Sirc&r: fa) and (b). I would refer 
the Honourable Member to the General Summary of Ordinary Contri· 
butit)DS on pag.e 50fPa:rt lef ~ League of Nations BUdget for 1936,. 
eopyof which is in the Library. • "( .';' -' -
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(e) The total ... paid ill contriblttiQJ1B U tQ. ~  ~ ~~ is 
~ ~~ ~~  ~~ one ~  ~  thousand. ~  ~ ~  .. and 
~  

" ~  $Dd. (6). 'J;'l\l.e ~ ~ ~  ~  is ~ to, ~~ ~ 
to 1287 and pages 1339 to iS69 of the OffiCIal Journal, 15tlt YeaI', ~  ~  
f¢ II of October, 1934, a cO\1Y of which is in the Library. 
,  " )Jr. It. ~  ~  ~  will t4Ef ~  the Leader of ~  ~ 
tell this House as to how often durmg' t'he last tWQ 01' three yeaft', 
has this question, similarly worded and couched in the Same language, 
b'een put ill this House and answered f 

l't'Ir. President (The Honourable Sir Abdur ~  : All answer ~ 
l';lQt necessary. 

Dr. ZiauclQ Alanad : ~ I ~ point out, Sb:', that the ~ 
Qf this question so often is due to the fact that the Assembly has never 
had a ehaD<'e of discussing this question, and ' question' is the only 
method of debating the subject' 

hmIA'S MEMBERSHIP OF THE LEAGUE OF NATIONS. 

'65. *1Jr. ~ Cb,udra Datta: (a) Will Gove,1i'llWent ge pleased 
\Q ~  when and at whose insta:p,ee and with what object Inuia. fl1,'st 
btll;ame a member of the, Deague ot ~  1IJ;ld,' on. what qonditicins 't ' ", 

(b) HQW and by whom are Ule Indian delegates to the League ~ 

or appointed? From whom do they derive their authority to represent 
Illdia t 

(c) Do the Indian delegates act on their own independent 
~  or upon instruetions received from every body' If npon 
ms'trlletions, who gives the instrueti.ons , What is the system uuder 
which the instructions are formulated and conveyed ? 

(d) ~ is the status of the delegate& as compareu ",ith that of the 
other State Members T . 

(6) Is the public opinion of India. consulted thr(}ugh the Legislature 
or otherwise by the Indian delegates before advocat.ing or accepting a 
certain polk'Y on any question of natrona1 importance' 

The Honourable Sir ~ 8irea.r: (a) AB a signatory to the 
Treaty of Peace named in the Annex to the CoVEmant, lQ.dia autoIUtically 
became an original Member of the League 9f Nations under the operation 
Qf Article 1 Qf the Covenant. The objects and conditions of member-
ship will be clear to the Honourable Member froiD a perusal of the 
Covenant. 

(b) 'fhey are appointed by the ~  of State lWting in consul-
tation with the Government of India ahd derive theIr' authority from that 
a.ppollltment. ' 

(c) Tht'f receive tl!,eif ~  froJll ~  SecU-etary of State acting 
in \lollsuh&tion with the Government of India, and withIn the terms of their 
iartructions are ftee to ~  .their ~ ~  ~~  

~ in;'ttruetions are f.mmlated and COUyeyed, the ~  M1!Dl'-
iii ~ tt\ tbe''relevaat· Bbb-paggtape. irl pat'lWl'apb :25 Qf ~ 
nndum on the International Status of . ~  ~  ~ ':.In. 



Ii1tat_Ql)r. ,Coillmi.esia. He"m ind. t.h.At Memorandum on page 1632 f>l 
Volume V of the Memoranda submitted to the Commission, a cop.y o{ 
which is in ~ Library. 

(tf, The status of aU ~ is idelltieal. 

(e) ~  bnt the ~  :Member JIlay take it that public opinion 
hi. India is ~ b1tA) con.$iderll.Uon Wheh the itlStructioD$ to the ~  
IIl'e pr>epat"ed. 

Prof. N. G. Ranga: Do Government think that the enormOlls ex-
~  of one crore Rnd odd is jU$1iified in view of the fact that the 

~ In India ~ never been (lOnsulted whenever the Government fil 
l'I'ldia tried to give ~ to their 'delegates Y 

)t.. President (The Honourable Sir Abd.ur Rahim) : 'fhe Honour-
able :Member is arguing. 

. 'The Honoura.bie SIr Nrip@dra 8irca.r : .As I ~  my Honour-
able friend's question, he wants me to express an opinion on it, which 
i would rath'er not ·do. 

Prof. N. G. ~  Will Government consider the dcsir:thility of 
consulting public opinion in India through the Legislative ASsembly 
in future before ~  give instructions to their delegates to the League 
of Nation!! 7 

The Hontrora.ble Sir Nripendra Bircar: As at present advised, I 
think that is a wholly impracticable idea. 

ttrnf. R. (I: :&a.nga: Why is it so , 

Mr. President (The Honourable Sir Abdur Rahim) : Next question 
pfe'ase. 

Rl!:SIGNATION BY ~  OF THEIR MrurnERSHIP OF THE LEAGUE 
OF NATIONS. 

666. *Mr. Akhil Chandra Datta: (a) Are Government I:l.ware that 
the following countries have resigned their membership of the League of 
Kations, 1J1iZ., 

(1) Germany, (2) Japan, (3) Brazil, (4) Costa Rica' 

(b) Do Government propose to consider the advisability of India's 
withdrawal from the League Y If not, are Government prepared to 
consult the opinion of this Honourable House IOID. the advisability of such 
withdrawal , 

The Honourv.ble Sir lfripendra Sircar: (a) ~  

(b) Government are not prepared to contemplate the withdraW'al 
of India from the League and consequently do not propose to take the 
aetion Fouggcsted in the second part of the question. 

Prof. N. G. Rang&. : What is the advice given by the Government 
of India to their delegates in regard to this f 

'I'M Hon'c)urtl.blel 8irI Itdpew4r& SiNer: How does it a'rise f 

Mr. SSa.tya.tllUl"ti.: Al-e the ~  of 1ndia not prepared to 
c'onshler ~ a4vfsab-iij,ty of India withdrawing fr.()m the League, or 
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are there any advantages which India derives from continuing in the 
Leab'1le , 

The Bonoura.ble Sir Nripendra Siroa.r: I have an.CJWcred thai 
question previously, and I submit that a general question like that 
ought not to be put as a supplementary to a particular question. 

lIIr. 8. Sa.tyamurti : May I know first with regard to part (b) •.• ~ 

Mr. President (The  Honourable Sir Abdur Rahim) : The Honour-
able .Member cannot discuss a question of policy. 

Mr. S. Satyamurti: Do Government propose to considor the 
desirability of India's withdrawal from the League-that was the 
question, and the answer is " No". I am asking, Sir, wh!t.t are the 
reasons why the Government do not propose to consider the desirabi-
lity of India's withdrawal from the League f 

Mr. President (The Honourable Sir Abdur Rahim) : It is a matter 
which rather involves a question of policy. 

Mr. S. Sa.tyamurti: If they can state the reasons briefly, they 
can. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member caunot put a ..... .. 

Mr. S. Satyamurti: The answer to part (b) of the question is a 
catRgorical " No". I am asking for an elucidation of that-what are 
the reasons for this" No "  , . 

Mr. President (The Honourable Sir Abdur Rahim.) : If the Honour-
able Member can answer it, let him giye an answer. 

The Honourable Sir Nripendra Sircar : It is not possible to answer 
it here in detail, but I may remind my friend that this question has 
been amwercd by me repeatedly, and may I give .my friend one of 
the numerous answers T A similar question was put by Lala Rameshwar 
Pra%d BugJa on the 23rd July, 1934 ..... 

Mr. S. Satyamurti : We were not here. 

The Honourable Sir Nripendra. Sircar: The Honourable Member 
was not l.eTe, of course. But this is what I said: 

" Government have received no protests and have never contemplated resignation 
from the League, a step which in their opinion would represent at once an abandonment 
of an international duty and an abdication of international status." 

Mr. Akhil Chandra Datta : Before I put the next question. I must-
express my thanks to the Honourable the Finance Member' for very 
kindly supplying me with a copy of the reply in advance. 

INCOME-TAX PAID BY TEA COMPANIES IN BRITISH lNDu. OWNING TEA GARDENS 
IN THE TRIPURA STATE. 

667. *Mr. Akhil Ohandra Datta: (a) Is the Honourable the Finance 
Member aware that Tea Companies situated in ~  India ownin .. tea. 
gardens in the Tripura State are required to pay income-tax on the ~  
amount of their total net profits while only 40 per cent. of such income 
is assessed in the case of tea gardens situated in British India , 
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{b) Is the Bonourable the Finance Member aware that BOme Tea 
Companies situated in British India owning gardens in the Tripura State 
pressed a claim on the Income-tax Officer, Tipperah and NOllkhl,!.li Division, 
for allowing exemptilOln of 60 per cent. of their total net profits from 
assessment under proviso 2 of section 4 of the Indian Income-tax Act and 
that the said claim has been disallowed by the Income-tax Officer, Tippera 
and K o aldu'I Ii Division, on the gl'lOund that the profits from tea gal'dcns 
in the Tripura State do neither "arise" nor "accrue" within 
the State as the tea manufactured in the said State is sold in 
British India and the sale proceeds are received directly from the brokers 
by Companies situated in British India T 

C c) Have the Government of India received two representations, one 
from the Tippera Chamber of Commerce and another frum the Bengal 
National Chamber of Commerce in which they have urged that the Income-
tax Department has taken an extremely wrong view of proviso 2 of 
sec·tion 4 of the Income-tax Act and that the erroneous ahd far-fetched 
interpretation put by the Income-tax Department on the said proviso is 
calculated to defeat the object of the amendment of 1933 as incorporated 
in the said proviso , 

Cd) Have Government considered the diesirability of issuing depart-
mental instructions as to the correct interpretation of proviso 2 of sectIon 
4 of the Iucome-tax Act in connection with the Tea Companies situated in 
British India owning tea gardens in the Tripura State and of pointing 
out that the above-mentioned interpretation of Income-tax Department is 
erroneuus ~ 

(e) If the last question is answered in the negative, are Government 
prepared to consider the desirability of taking immediate ste'ps for 
amendment of the Income-tax Act with a view to place the Tea Companies 
owning tea gardens in Indian States on the same footing with the tea 
gardeus in British India as regards assessment of income-tflx Y 

Mr. A. H. Lloyd: (a) Yes. 

(b) No ; but I am prepared to take it from the Honourable :Member. 

(0) Yes. 

(d) The Government of India do not agree that the interpretation 
of the law udopted by the Income-tax Department is incorrect. 

(e) In view of the representations which  have been received the 
Government of India have decided to ask for the advice of the ~  
wllo arc short.ly to be appointed, upon this subject. 

RESPONSIBILITY 011' A SUPERVISING POSTMASTER :roR THE WORK DONE BY 

HIS SUBORDINATE C1:JmKs. 

668. *Mr. Sri Pra.kasa (on behalf of Yr. Sham Lal) ; Will Govern-
ment state whether a supervising postmaster is held wholly and solely 
resp<>nsible for the work done by his subordinate clerks and whether the 
clerks are exempted from all responsibilities f 

Mr. A. G. Clow : No. 
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IUtt.W,Ay STAttON. 

~  *Jr. ih=i ~ ~ ~  Qf Mr. ShIPll Lal) : (a) .Le ~ 
~~  ~  t.hat the e ~  ~  selling sw. eets and ~  ~  ~  
, .. Railway St(I.tio.q. )las beeu ,giV;6ll ~  toO a ~ &oJ,vai bllt tG 
a &bu who has Sublet it to sOme _tber person t 

(b) Are Govermnent aware that there is a general complaint that ~ 

CC)uttactor supplies unwholesome things and charges exorbitant rateB' 

(r) Are Government aware that the present system of giviI1g clJn-
tracts to any persons regardless of theh' profession causes much incon-
Tenience and loss  to Railway passengers 1 

.: d) Are Gove-rnment prepared to redse the present system of {'()n-
iJ'aets and intr.oduee the system of giving liceIlee8 to professional mea 6f 
thc locality only , 

; . Mr. P. :a. tiu: (4) The Agent North Western Railway, states that 
the contract has been held since 1932 by Messrs. Daulat Ram. and CoJrtpany, 
who have held similar contracts at Meerut Cantonment and Meerut City 
for over (,lcven years and have been working satisfactorily at theSe 
stations, 8lld that there is nothing w show that they have sublet the-ir 
~  

(b) :l'he ~  baTe not received. any aomptlliBts of tlIi. 
:pature. Thc prices ~ are in accordance with rate lists supplied 
J.,y the Divisional Superintendent and the contractors have strict instruc-
tions to ex.hibit these rate lists and not to charge more than the rates shown 
therein. 

(c) and (d), The Agent states that under the present system licenees 
for vending eatables at statiQDlil are given only w ~ vendors. 

Dr. Zio.uddin Abmad : Are these rates the same as are prevalent in 
the town in which the restaurant is situated f 

Mr. P. R. Rau : I think I have explained on a previous occasion that 
thesf' rules are fixed after consultation with local civil authorities and 
after eom;ideration of the rates prevailing in the city. I cannot say 
definitely ir. this partciular case whether the rates are the ,;amc 11.8 in 
the city or not. 

~ OF MD.. Go.l[ULDAB, BON OF' PADA.RA'l'H DAB, BY TBB GoVBRNDlIT 
OF FLrr. 

670. *Mr. AllD.grall !1'ara.yaa Sinha: (a) Are Govemment aware 
that Sjt. Gokuldas son of Sjt. Padarath Das, has been exiled. by the 
Government of Fiji for a period of three years from Fiji where he has 
been domiciled and has been virtually interned in India ? 

(b) Are Government aware of the olfenee committed by the said 
Gokuldas and will they be pleased to state it T 

(c) Is it a fact that no ~  ~ given to him and he has t.o 
shift for himself while lJIlder exile from his country T 

(d) Are Government aware that Gokuldas is penniless and bail been 
going about in search of employment but has not been able to ~  any 
and has therefore been forced to lead a life of ~  ,  . 



~ 

(f) Are (fflvernmetrt prepared to seeUre fer flint: II Mlitabie allow· 
~  for maintaining himself during the remaining portion of the period 
Of his exile , 

The lIo_urable Sir Girja 8ha.nb.r Bajpai: (a)-(e). fiJo far aa 
Government are aware] Mr. Gokuldas  was not exiled from Fiji. He .. 
~  interned in India nor is he under any sort of surveillance. Govern-
~  have no information regarding any offence committed by him. in 
Fiji. In view of the position described abOve the question of grantinll 
him an allowance does not arise . 

. l'tIr.Anugra.h Narayan Sinha : Is he at liberty to go back to 
~  T 

The Honoura.ble Sir Girja Shankar Barjpai : I do Dot know. 

1Ir. AJ1ugrah Narayan Sinha: If he wants to go back to Fiji, will 
Government interfere with his movements , 

'!'he Honourable Sir Girja Shankar Bajpai :  I eannot say what the 
intentions of the Government of Fiji in regard to this gentleman are. 
But sueh enquiries, as I have been able to make, show that he wItS ~ 
uterned from Fiji. 

WITHDRAWAL OF THE JURISDICTION OF TIIJl INCOME-TAX O:i'FlCER OF PATliA 

FROM THE lNDCOME-TAX CASES OF THE SHAHABAD DISTRICT. 

671. *M'r. Anugrah Narayan Sinha: (a) Are Government a,vare 
that the jurisdiction of the Income-tax Officer of Patna was withdr'lwB 
from the income-tax cases of the district of Shahabad in Bihar and Orissa 
ahout two years ago Y 

(b) Is it a fact that cases from Shahabad district have now been 
transferred to the file of the Income-tax Officer at Gaya f 

(c) Are Government aware of the inconvenience caused to the 
assessees of the district of Shahabad in representing their cases to the 
Income-tax Officer at Gaya in place of Patna which was the case pre-
viously ? 

(d) Are Government prepared to consider the hardship and incon· 
venience caused to the income-tax assessees specialty of the town of Arrah 
(in Shahabad District) from where the bulk of the assessees come and 
place them again under the jurisdiction of the Income-tax Officer at 
Fatna T 

l'tIr. A. H. Lloyd: (a) and (b). The Government of India understand 
that the position is as stated. 

(0) The Government are not a,vare that there is any serious incon-
venience caused bv the arrangement. Arrangements are made to avoid 
. such ~ by requiri'llg the Ineome-tax Offieer to spend a con-
siderable amount of hig time on tour vi.'1iting the important towns in 
the wnole of his charge. 

(d) The complaints that have heen made will be borne in mind if 
at any time it becomes possible, without interfering with the efficient and 
eeonomical administration of the depal'tment, to ~  the jurisdico. 
tions of Income-tax Officers in the Province. . 
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RULES FOB THE REFUND OF MIssING OB LoST CuBBENCY NOTES • . 
672. *Mr. Anugrah Narayan Sinha.: (a) Has the attention of Gov-

ernment been drawn to the proposed rules for the refund of missing or 
lost notes that are published in pursuance of a provision in the R.esern 
Bank Act f 

(b) Are Government aware of the great hardship that will be caused 
to the public, in case the above rules are adopted, when currency notes 
are either inadvertently torn or mutilated or lost in transit or in any 
other W&y Y 

(c) Are Government prepared to suggest such changes in-the niles 
as are calculated to better protect the interests of the public in case of 
loss of not.es for any valid cause , 

(d) Will Government be pleased to lay-(In the table of the Honse a 
copy of the Bank of England rules on this subject Y 

(e) Will Government be pleased to state the value of such notes 8S 
were reported to have been either lost or missing for which no refund 
had been given by the Currency Department in the years 1930 to 1934 f 

(f) Is it a fact that pay order issued upon a Government Treasury is 
payable only to those in whose favour it is issued, if they attend in person 
and is not realisable through any Bank on their behalf , 

(g) If the facts as stated above are correct, do Government realise the 
hardship and inconvenience caused to the payees in such cases ann are 
they prepared to change the exiSting rules or adopt any other course that 
may avoid delay or inconvenience 1 

The Honourable Sir James Grigg: (a) Yes. 

(b) The rules issued by the Bank follow the former Government 
rules on the subject and Government do not think that any hardship 
will be caused by their adoption. 

(c) Government do not consider any changes necessary. 

(d) The only information which the Bank of England have for pub-
lication ~ contained in a brief notice which is issued to persons desirous of 
tracing Bank notes of the denomination of £5 and upwards. I place a 
copy of this notice on the table. 

(e) The desired information is not available and its collection would 
involve so much time and labour that Government do not consider that it 
would be justifiable to undertake it. 

(f) and (rr). Yes. This is because pay orders issued on a treasury 
are not negotiable under the Negotiable Instruments Act. The inten-
tion is that in future, when possible, pay orders (in the form of Bank 
drafts) will be drawn direct on the Reserve Bank or the Imperial Bank 
in places where the Government treasury business is done by either of 
these banks. Such drafts are negotiable. Government do not, how-
ever, propose to make any change in regard to pay orders drawn on 

~  where there is no branch of the Reserve Bank or the Imperial 
~~  -
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NO'l!ICB. 

Bcgulationll relating to Bank of Englana Note8, etc., alleged to haNe been !oat, m4BlGid 
Of' stole",. 

1. Any person desirous of tracing Bank Notes, Post Bills, ete., lost, mislaid, or 
stolen, with a view, if possible, of recovering the property, may, upon payment of a 
registration fee of 28. 6a., cause the numbers, dates, and other particulars of such 
Notes, etc., to be entered, together with the name and address of the applicant, in a 
bCJok kept in tbe Issue Office (4th Floor) at the Bank of England for that purpose :-
Bank Notes, however, being payable to bearer on demand, the Bank cannot hold them· 
sel'l"es under any responsibility should notes so entered be paid on presentation, whether 
from inadvertence of the clerks of the establishment, under an order from the 
GO'l"ernors, or from any cause whatever. ' 

2. The proper officers of the Bank will endeavour, if the circumstances of the 
ease permit, to delay payment of the notes, ete., and to give informaticnl' 'of their 
presentation to the person who has given notice, and paid the registration fee; but 
such notice shall not be in force for more than twelve months from its date. 

3. Many bank notes, etc., the subject of notice, are presented at the bank by 
bankers and other undoubted holders fol' value, and must be paid on presentation; 
in tho,'se eases tbe hllnk cannot do more than endeavour to give the earliest information 
t" the giver of the notice. 

REFUSAL OF ADMISSION TO INDIAN STUDENTS IN ENGLAND TO A SWIMMING POOL, 

673. *Dr. N. B. Khare : (a) Is it a fact that two Indian :Muhammadan: 
youths WE're recently prohibited from swimming in a swimming pool in the 
United Kingdom, as a result of the colour bar 7 

(b) If so, are Government prepared to take steps to prevent such 
occurrences in future ? 

(c) If not, why not' 
The Honourable Sir Girja Shankar Bajpai : I would refer the Honour· 

able Member to the reply given by me to Mr. Akhil Chandra Datta'il 
starred question No. 546 on the 20th September, ]935. 

Dr. N. B. Khare : May I know if it was a mixed bath 1 

The Honourable Sir Girja. Shankar Bajpai : I am not in a position to 
Bay whether it was a mixed baih or a single sex bath. 

Dr. N. B. Khare : Why was this colour bar in operation? 
The Honourable Sir Girja Shankar Bajpai : That is a question which 

ought to be addressed to the auihorities who are reRponsible for running 
the swimming bath. 

Dr. N. B. Khare : Is it not a fact that thef>e gentlemen were prevented 
from entering after they had purchased tickets T 

The Honourable Sir Girja Sha.nka.r Bajpai: I have answered that 
question the other day,-that at firRt there wa'l a complaint on the ground 
that the railway company had actually issued tiekets, and people, after 
having purchased tickets, were not admitted to the bath. That prac-
tice has been discontinued by the railway authorities. 

(At this stage, Dr. N. B. Khare anj Mr. Lalchand Navalrai rOBe in 
their seats to put further supplementary questions.) 

:Mr. President (The Honourable Sir Abdur Rahim) : That question 
has been answered before. Next question. 

L243LAD B2 
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RECRUITMENT TO THE TRAINING RESERVE WOMEN'S MEDICAL SERVICE. 

674. *Dr. N. B. Xhare: (a} With reference to the notification in the 
Statesman, Delhi, dated the 3rd May, 1935, regarding recruitment to the 
'l'railJing Reserve Women's Medical Service, how many applicatioDS for 
adlllj.ssioll to this service have been received b.y the Chief Medical Offie6!r, 
W. M. 8., and how many Indian lady graduateli are admitted , 

(b) What is the personnel of the Selection Committee which seruti-
11l2as. these applications and wh6ln did it meet in Simla for the purpOS& ~ 

(c) Who are the lady graduates deputed thii year for acquiriftg 
British Medical qualifications in the United Kingdom' 

( d) What are the criteria for admission to tlais service t 

( e) 1s there any non-offici.a.l member ()Jl this Committea-, aDd ii iO, 
~~~  ' 

(f) Were the old applications pending for !l6veral years put lip 
before the Selection Committee or circulated to its member!! , 

The Honourable Sir Girja Shankar Bajpai : (a) 35 applications were 
fltQ8ived and four vacaneies were filled. 

(0) Th" Selection Committee-consists of : 

The Director-General, Indian Medical Service, 

The Surgeon to ilis Excellency the Viceroy, 

The Chief Medical Officer, Women's Medical Service, and Dr. Alice 
Pennell, O.B.E. 

The Committee met on the 20th June, 1935. 

(0) A statement is laid on the table. The object of d.eputatien is 
further study which need not be in the United Kingdom. 

(d) The minimnm educational qualifications required are the 
possession of a degree in medicine of an Indian University. In making 
the selection, post graduate experience is also taken into consideration 
with a view to seeing whether the cf\ndidate would be able to benefit 
by a course of study abroad and take charge of large hospitaLs. 

(e) Yes, Dr. Pennell. 
(I) Yes. 

Statement. 

The following members of the Training Reserve of the Women'8 Medical Service 
have been selected for prosecuting further studies in the United Kingdom: . 

1. Miss Ivy Massick (Anglo-Indian). 
2. Miss Edith Smith (Anglo·Indian)--'to obtain the D.M.R.E. of Cambridge. 
S. Miss Sharyn Pandit (Indian)-has been awarded a Rockefeller Scholarwp 

and is proceeding to America and England. for. training in Maternity atld 
Child Welfare work. 

4. Miss Mary Purienkarimpil John (Indian). 

Dr. N'. B. Xhare : With regard to part (c) of the qnestion. how many 
of them are European.'! and how many Indians' 

The Honourable Sir Oirja Shankar Bajpai : There are no Europeans, 
~ . ~ 



J'.lOlLI'l'lEI' FOB lliLIu UNIVEMITY STUD1i:NTI FOB ADImlsION TO AN 

ENGINEERING CoLLEGE. 

675. *J)r. N. B. Xhare: (a) Is it a fact that a student of the Hindu 
College, Delhi, had applied in April 1935, for permission through 1;hc 
Secretary to the Honourable the Chid Commissioner, Delhi, for appearing 
at the Competitive Examination of the Thomason Civil Engineering 
College, Roorki T 

(b) Is it also a fact that he was ~  the permission applied for T 

(c) If so, will Government please state the reason for prohibiting a 
student from competing for the examination ? 

(d) Is it ~ policy of Government that no student of the Delhi' 
University should go to the Thomason Civil Engineering College, Roorki T 
1f so, what are the Engineering Colleges open to the Delhi Univcrsity 
students for the study of Engineering ? 

(e) Are GO"ernment aware of the fact that. Delhi University students 
are not held eligible for admission to the Engineering Colleges of other 
provinces? If !'l0, are Government prepared to take immfldiate &teps to 
improve  the lot of the Delhi University students , 

Mr. A. G. Olow: (11) Yes, in March, 1935. 

(b) and (e). l'he Government of India decided in 1925 that students 
resident in centrally administered areas who obtain from the minor 
Local Government concerned permission to appear at the entrancc exami-
nation of the Thomason College and are admitted to the College may 
receive financial assistance from the Government of India. In the ease 
to which the Honourable Member rcfers official permission was refused 
on the ground of financial stringency and because the Government of 
India were already paying an annual grant of Rs. 3,100 to the ~ 

brother of the applicant. The refusal of permisgion does not neces-
sarily debar a student from entry to the College and the applicant was 
advised to make his own arrangements with the College authorities. 

(d) No. The second part does not arise. 

(8) Students, not resident in the Bombay Presidency, are not at pre-
sent admitted to the Poona College of Engineering, but Government are 
not aware of any specific bar elsewhete. The second part does not arise. 

HbuiUI opDUTY OF TICKIlT CoLLECTORS ON TIlE JUBBULPORE RAILWAY STATION. 

676. IIr. Sri Pra.kasa (on behalf of Seth Govind Das) : Will Govern-
ment be pleased to state : 

(4) the number of ticket collectors on the staff of the JUblnilport 
Railway l!ltation ; 

(b) the number of hours they are rendering duty per day ; 

(c) from what hour to what hour they render duty ; 

(0) whether they are provided -.;itb quarters in the Railway pre-
tnises ; 

(e) whether they lite gi"Ye11 any house rent ~  ; if so, how 
much ; if not, why not ; 
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(f) whether Government are aware that they are required to work 
from 12 noon till 12 midnight ; 

(g) whether they are given extra pay for the extra hours of work ; 
if so, how much ; if not, why not ; '. . 

(h) since when the hours of duty and shift have been started and 
on whose orders ; 

(i) for what reasons it has been fixed ; 

(j) why this time of duty has been fixed from 12 to 12 instead of 
8 to 8 or 6 to 6  ; 

(k) whether Government are aware of the serious hardships the 
ticket collectors have to undergo as a result of leaving their 
work at 12 at midnight to go to their homes in the city for 
meals and rest ; and 

(l) whether Government contemplate changing the hours of duty 
and the hours of shift immediately ; if so, when ; if not, why 
not T 

Mr. P. R. Rau: (a) Eight excluding the Head Tickr.t Collector. 

(b) Twelve. 

«(') Their hours of duty are from 8 to 20 hours and from 20 to 8 hours, 
the chang-e in duties taking place weekly. 

(d) No. 

(6) No. Tieket Collectors are not eligible for free quarters and are, 
therefore, not given an allowance in lieu thereof. 

(f), (i), (j), (k) and (l). The Honourable Member is apparently 
referring to a roster introduced from the 5th June, 1935, as an experi-
mental measur(', with a view to diRtribnting the work evenly, according 
to the trains to be dealt with, among the two batches of collectors. The 
roster was withdrawn and substituted by the duty hours stated in my 
reply to part «(') above from thr. 18th August, 1935, for the reason that 
the hours '.I"C'·' inconw'nient to thr. men ~ The collectors represented 
their difficulties through the Dh"il';ional Staff' Council and their request 
for a rev1'lion of the roster was granted. 

~  YeR. wIlen they are due to it under the Hours of Employment 
RegulatiOllf'. 

(h) The rOf>ter is decided by the Divisional Traffic Manager on the 
authority of Ilnrl in accordance with the Hours of Employment Regula-
tions. 

NON-IssUE OJ!' WEEK-END INTERMEDIATE AND THIRD CLASS TICK'ETS ON TBlII 

GREAT INDIAN hNINSULA R.AILWAY. 

677. Mr. Sri Prakasa (on behalf of Seth Govind Das) : Will Govern-
ment be I)leased to state : 

(ti) wbether they are"aware that week-end third and intermediate 
class return tickets are not issued on the Great Indian 
Peninsula Railway at cwncessiQn rates ; 

(b) if so, for what reasons ; 
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(0) whether Government propose to consider the advisability of 
issuing return concession tickets in the future; if so, when; 
if not, why not ; 

(d) the names of the State Railways where concession return week-
end third and intez:mediate class tickets are issued ; and 

(6) the special reasons for the non-issue of week-end illtermediate 
and third class tickets on the Great Indian Penin/mla Hail-
way f 

Mr. P. R. Rau: (a) Not as a general rule; but I understand third 
class week-end return tickets are issued from Bombay (Victoria Termi-
nus), Byculla and Dadar to Nasik Road and Pandharpur and from 
stations in the Agra area to Delhi and New Delhi. 

(b), (c) and (6). The question of introducing return tickets is & 
matter primarily for the consideration of the Railway Administrations 
concerned who are always ready to grant concession tickets if they are 
satisfied that these are likely to bring additional revenue. I will con-
vey the Honourable Member's suggestion to the Agent, Great Indian 
Peninsula Railway, for consideration if it has not already been 
examined. 

(d) Week-elld return tickets are issued on the Eastern Bengal Rail .. 
way for third class and on the East Indian Railway for intermediate and 
third classes. 

Pandit Lakshmi Kanta Maitra : Do Government propose to introduce 
a sort of uniformitv in all railways in t.he matter of these week-end 
tickets y. • • 

Mr. P. R. Rau: No. Government haye already asked Agents to 
consider all these questions for individual railways. 

INDIAN TRADE COMMISSIONERS IN FOREIGN COUNTRIES. 

678 .. *Seth Govind Das : Will Government be pleased to state : 

(a) the number of Trade Commissioners appointed on behalf of 
India in foreign countries ; 

(b) the ~  of the countries where Trade Commissioners have 
been appointed and their headquarters ; 

(c) their qualifications and the salaries they draw ; 

(d) whether they have separate offiees, or whether they are attached 
to the British embassies in those countries ; 

(6) the names of tllt;l Conupissioners so appointed; 

(I) 

(g) 

(h) 

under whose directions they work, either of the Government of 
India or of the Chief Commissioner for India ; 
whether they send suggestions to the different industries in 
India in regard to the qualities preferred in those countries 
from India; 
the total annual cost of maintaining each of the Trade Com-
missioners' offices ; 

(i) what they have done in the matter of introducing Indian pro-: 
ducts in foreign markets ; 
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(j) 

(k) 
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what their aetivitiea are ill ~  itl tllia matter at present ; 

whether they have considered the advisability of taking such 
Commissioners from the mercantile community or from tb,e 
different ehambers of commerce in this country ; and 

(Z) whether Government propose to do so in the future; if not, 
why not' 

The Honourable Sir Muha.mmad Zafmlla.h Khan: (a), (b), (c). (6), 
'f), (k), (i) and (j). The Honourable Member is referred to the reply 
given to Pandit Nilakantha Das' starred question No. 521 on the 25th 
Fthruary, 1935. I lay on the table a statement showing the salaries 
dr:nvn by each of the Indian Trade Commissioners in London, Hamburg 
ann Milan. 

(d) The Indian Trade Commissioners at Hamburg and Milan have 
t.heirown separate offices. The office of the Trade Commissioner in 
~  forms part of that of the High Commissioner for India. 

(g.) No. I may, however, invite the attention of the ~ 

Member to the statement giving the principal duties of Indian Tradv 
Commissioners which was laid on the table of the Hou.<;e with reference 
to part (c) of Prof. N. G. Ranga's starred question No. 54, asked on 
the 6th Februaty, 1935. 

(k) Yes. A member of the mercantile community has already been 
~  to the post of Indian Trade Commissioner at Milan. 

(l) The matter will receive due consideration as and when the 
occasion arises. 

~ Mowing 1M 3IJlariu drawn by the ~ Trade Oommisai0Mf'8. 

ladian Trade OommisBionfr, 
London. 

IIldJaB Trade CommiIIsioner, 
Hamburg. 

Indian Trade Commj.u_, 
~  

Pay .. 
Representatitm Allowance 

ltepreaenta.tion Allowpoe 

House R8ftt AUow&1lce 

Pay 

Repn.'8flDtation Allowanoe 

HOUle Rent Allow8ll1'e 

£ per annum. 

17.21-5 
~ 

1500-0 
(on the seale of 
, l()()()-{jO-l500) 

250-0 

~ 

1000-0 
(em tM scale of 
£1000-60-15(0). 

25()....0 

150-0 

Prof. N. G. Ranga : With referenee to part (g) of tJm question, what 
proeedure is adopted by the Government of India to make available their 
Imggestions to the diffi>reut departments of Industries and Agriculture 
in the various provinces , 
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The Honourable Sir Muhammad Zafrullah lthd: I am afraid my 
Honourable friend did not hear the answer that 1 read out to part (g'). 
I said: 

.. No. I maT however invite the a.ttention of the Honourable Member to the 
ltatement girin, the principal duties of Indian Trade Commissioners which was laid 
on the table of the House with referenee to part (c) of Prof. N. G. Ranga's starred 
question :No. 54 asked on the 6th February, 1935." 

If the Honourable Member likes I can read ont that statement. 

Prof. N. G. Ranga : That is not necessary. May we know how the 
various Provincial Departments are expected to avail themselves of the 
suggestions made by these various Trade Commissioners sent to the 
Government of India in regard to the marketing of different Indian 
commodities T 

The Honourable Sir Muhammad Zafrullah Khan: Reports are pub-
lished and there are dirf'et  communications. For instance, one of the 
duties laid down on page 432 (If the report to which I have referred is 
to furnish commercial information directed to the development of 
Indian export trade required by Departments of the Government of 
India or by Local Governments, by Indian States. by the High Commis-
sioner for India or by the Director-General of Commerciai Intelligence 
and Statistics. 

Prof. N. G. Ranga : Are not the Provincial Departments of Indus-
tries and Agriculture placed on the list of those to whom the Trade 
Commissioners are expected to send their periodical reports ? 

The Honourable Sir Muhammad Zafrullah Khan :  I would not like 
to answer that question without llotice. 

Prof. N. G. Ranga: Will Government consider the desirability of 
placing them on the list of those to whom these periodiMI reports are 
supplied T 

The Honourable Sir Muhammad Za.frullah Khan: Not until I have 
looked into the matter with regard to the previous question. 

EXPENDITURE ON THE INAUGURATION OF THE NEW CONSTITUTION AND TlIB 

DEUMITATION COMMlTI'EE. 

679. *Seth Oovind Das : Will Government be pleased to state : 

(a) the estimated approximate expenditure on account of the inaugu-
ration of the new constitution in India; 

(b) the estimated expenditure for the Delimitation Committee 
announeed recently ; and 

(c:) whether the different provinces 81"e to pay their quota for their 
individual province, or whether the expenditure is to be met 
by the Central Government ~  

The Honourable Sir James Grigg: (a) If the Honourable Member is 
referring to the cost preliminary to the setting up of the ~  ~
tion no total e!'ltimate has yet been mhde. If, however. he IS refernng 
to the additional expenditure involved in the new Constitution, I would 
refer him to paragraphs 267 to 273 ?f the Report of the joint Parliament-
ary Committee on Indian ConstItutional Reform. 
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(b) Rs. 1,34,500. ,  I 

(c) The expenditure against (b) will be borne by the Central 
Government. 

Mr. S. Satyamurti: Are the figures in the paragraphs or the Joint 
Parliamentary Committee's Report to which the Honourable Member, 
referred final Y 

The Honourable Sir James Grigg: They are only estimat.es. 

Mr. S. Sa.tyamurti : Have the Government of India applied their 
mind to these figures, and are they satisfied that they are approximately 
correct T 

The Honourable Sir James Grigg :  I have no reason to believe that 
they are incorrect. The accuracy of some of these figures will arise in 
connection with the institution of the new provinces. 

EXCHANGE RESTRICTIONS AP'FECTING hmlA. 

68U. *Seth Govind Das : Will Government be  pleased to state : 

(a) whether the export trade of this country has been reduced as a 
result of the exchange restrictions ; 

(b) to what countries the  export trade from India has been 
adversely affected and to what extent; 

(c) what action they contemplate taking in the matter; and 

Cd) what are the countries that have imposed restrictions on Indian 
trade in their countries T 

The Honourable Sir Muhammad Zafrullah Khan: (a), (c) and (d). 
The attention of the Honourable Member is invited to the reply given 
by me to part (b) of 1\1r. :;\ludaliar's starred question No. 186 and .to 
parts (a) and (e) of Mr. Avinashilingam Chettiar's starred question 
No.6. 

(b) The Honourable Member is referred to the ~  relating 
to the Sea-borne Trade and N"avigation of British India for March, 
1935, which show the principal variations in the export trade of India 
in the past three years. The Government of India are not in a position 
to offer an opinion as to the extent to which these variations are' due 
to exchange restrictions. . . 

ISSUE 011' ONE RUPEE NOTES. 

t)Sl. *Seth Govind Das : Will Government be pleased to state : 

~ whether they 'contemplate issuing one rupee notes again ; 

Cb) if so, their specific reasons for it ; and 

(c') when they are going to  issue ~  one rupee notes , 

,The 'Honourable Sir James Grigg: I can see nothing in tbe present 
1ri.tnll.tion which makes necessary or even de!lirable the issue 'of one 
rupee notes. .' .  . 

Mr. Sri Prakasa : Are these one rupee notes still exchangeable 01' 
not' I happen to have one. 
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The Honourable Sir J&mes Grigg: I have not seen one for a good 
many years. Some are still in existence as museum specimens. 

Prof. N. G. Ranga : Why is it that the Government of India do not 
bring these one rupee notes into circulation? 

The Honourable Sir James Grigg: I said that I can see nothing 
in the present situation which makes llecessary or even desirable the 
issue of one rupee notes. 'fllert' is not a DouglCls Government in exist-
ence in India yet ! 

DEFINITIONS TO BE FOLLOWED BY THE BOARD OF FILM CENSORS IN INDIA. 

682. *Seth Govind Das : Will Government be pleased to state : 

(a) whether they have laid one definition to be followed by all the 
Boards of Film Censors in India ; 

(b) whether there have been differences in the definitions of the 
different Boards ; 

(c) if so, in what respects ; 

(d) the reasons for those differences ; 

(e) whether Government laid definitions as to what constitutes an 
educational film ; 

(I) if so, what the definition is ; 

(g) whether the definitions of the educational and other general 
films in this country differ from those of the other countries 
of the British Commonwealth ; if so, why? 

The Honourable Sir James Grigg: (a)-(d')' I would refer the 
Honourable Member to the canons of censorship set out in Appendix G 
to the Indian Cinematograph Committee's report and to the observations 
in paragraphs 241 and 252 of that report on the prartice of the Censor-
ship Boards. The Committee found that all the Boards were applying 
very similar, if not identical, canons. The application of these canons 
to individual films is largely a matter of opinion and some rlifferenee 
between the Boards must necessarily be expected ~  in a vast 
country like India where local conditions vary greatly. 

(e}-(g). No rigid definition of educational films has yet been 
prescribed in India. I wonld however invite the Honourable Member's 
attention to parag-raph 158 and 201 of the Cinematograph Committee's 
report :md to Article I of the League of Nations Convention for facili-
tating the international circulation of films of an rducational character. 
As India has ratified this Convention, the definition of an educational 
film contained in that Article, a copy of Wllich is laid' on the table, may 
be taken as that which has been adopted by this country. 

AR'l'ICLX t. 

The preRP,nt Convention shall apply to ~  which bRsed on dida('tic Jnctllods 
~  eminently ~ educational aims and fall within one of the :five foUowblg 

eategories : 

(/I) FiIDll! designed to RlI.Pl>ly infort!\lltion,with renr!l t(l ,the ~  and, aims 
of the TJeal!l1e of Nations ~ other internationnl organisations which are 
genemlly recogili&ed by the Hillh Contmeting Parties ; 

(1I) Films intended for use in edueatien ofaR grade! ; 
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(0) Filma intended for voeational trainiDg and guidance, i.neluding teehnica) 1ilmI 
relating to industry and 1ilmB relating to scientific management; 

(d) Films dealing with scientific or teclmical r8llearch or designed to spread 
scientific knowledge; 

(,,) Films dealing with health questions, physical training, 8ocia.l welfare and 
relief. 

Babu Baijnath Bajoria : Is it a fact that the Board of Film Censors 
mainly scrutinise the films from a political point of view I!nd utterly 
neglect the moral view point as a result of which several films of low 
moral tones are exhibited to the de>triment of the> morality of the people, 
specially of young boys and girls 1 

'l'he Honourable Sir James Grigg: I do not think that arises out 
of this question. 

Panditi Lakshmi Kanta Maitra : How uo the Government of India 
exercise their control over the Board of Censors? 

The Honourable Sir James Grigg: The Honourable Member had 
better put down a question. 

NOMINATION OP INDIANS TO THE BOARD OP FILM CENSORS IN INDIA. 

6S3. *Seth Govind Das: (a) Will Government please state whether 
they are prepared to see that more than sixty per cent. of the members 
nominated to the Boards of Film Censors in India are Indians , 

(b) Are Government prepared to see that at least 30 per cent. of the 
members are taken from the Indian industrial interests' If so, when t 
If not, why not' 

'!"he Honourable Sir James <kigg: (a) and (b). The constitution of 
the Boards of Film Censors in India is a matter primarily for the Local 
Governments of the Provinces in which such Boards have been estab-
lished and I am sure that the Governments concerned give full consi-
deration to the various interests which should be represented on the 
Boards. I will, however, send a copy of the Honourable Member'" 
question and of my reply to Local Governments for their information. 

hof. N. G. Banga : What about the representation of the users of 
these films T 

The Honourable Sir Jame. Origr : The Honourable Member'S supple-
men'tary question will also go to the Local Governments. 

Babu Baijnath Bajoria : Is it not a fact that there is a vast differ-
ence between the views of Europeans and Indians generally 88 to what 
are objectionable films from a moral point of view. 

The Honourable Sir James Grig, ~ I do not think that arises out 
of this question. 

LICENSED CoOLIES ON 1tAILWAY STATIOltS. 

684 .• 8eth Govit1d D1!S : Will Govern.ment be pleased to ~  : 

(a) whether the licensed oodlifls of tJa. .. ilways fall within the 
category _f railway sen"" ; 
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(It) if 10, whether they get any of, or aU, the faeilities of a railway 
. serTant, such as medical assistance, housing facilities, etc. ; 
if so, where and to what extent ; if not, why not i 

(c) whether the licensed porters have to pay anything to get their 
licence i 

(d) how much they have to pay and to whom i 

(e) whether they have to render any free service to the railway 
in the form of loading parcels and unloading them from 
trains i 

(f) if so, whethcr they are paid anything for these free services ; 
if not, why not i 

(g) whether this rendering of free service to the railway, over and 
above the payment of licence fee, is a condition of their agree-
ment (}f engagement; 

(h) whether Government are aware that they have to render free 
service for the officials of the railways ; 

(i) if so, why they are not paid for such serviees by the officials con-
eerned; 

(j) whether Government propose to enquire into the matter and 
regulate against this evil ; 

(k) whether Government propose to see that they are paid for 
sen-ices they render to the railways in loading and unloading 
parcels, etc., to and from trains ; 

(0 whether the cost of loading IlI:W ~ parcells and luggage 
is included in the charge of booking (freight) ; and 

(m) if so, why the coolies are not paid for their labour , 

Mr. P. R. Rau: (a) No. 

(b) Does not arise. 

(c) The practice in this respect is not uniform. 

(d) to (m). I have called for information from railway administra-
tions and will lay a reply on the table in due course. 

TRANSPORTATION, COMMERCIAL AND TRAFFIC INSPECTORS ON. THE GREAT 

INDIAN PENINSULA RAILWAY. 

685. *Seth Govind Das : Will Government be pleascd to state: 

(a) the number of (i) Transportation. (ii) Commercial, and ~  

Traffic Inspectors on the Great Indian Peninsula Railway; 

(b) their respective grades of salary ; 

(c) the percentage of Indians in each of the above groups as against 
Europeans and Anglo-Indians; 

(d) the number of Indians out of the three graups in each ease 
who are temporary; 

(e) the number of Indians appointed or promoted to these services 
during the last decade since the !ndianisation programme has 
beeJl iDtroduced ;; 



1'196 

<I) 

(g) 
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the number of Europeans and Anglo-Indians who have 
appointed or promoted from lower services during 
~  and' 

the reason for this discriminative treatment 7 

been 
this 

Mr. P. R. Rau : With your permission, Sir, I propose to reply to 
questions Nos. 685, 687 and 688 together. The available information is 
contained in the Great Indian Peninsula H.ailway Classified List of sub-
ordinate staff on pay of RI>. 250 and aboye and in Append4: F to Volume 
I of the Railway Board's Administration Report on Indian Railways, 
copies of which are in the I..Jibrary of the House. 

STATION MASTERS ON THE GREAT INDIAN PENINSULA RAILWAY. 

686. *Seth Govind Das : Will Government be pleased to state : 

(a) the number of Station :Masters on the Great Indian Peninsula 
Railway in the A grade (395--450) ; 

(b) the number of Indians as against Europeans and Anglo-IndianlJ 
separately; 

(c) whether the salary of an Indian Station Master of the A grade 
differs from that of an European or Anglo-Indian of the same 
grade; 

(d) whether the same case is applicable to the B grade Station 
Masters also ; 

(e) whether, for instance, the salary of an Indian Station Master 
at Katni Junction varies from that of an European or Anglo-
Indian Station Master ; 

(f) if so, the reason for this discrimination; and 
(g) why it is not applicable to Cabinet Ministers , 

:Mr. P. R. Ra-u: (a) and (b). There are two station masters in the 
grads of Rs. 425-25-450. Neither of them is an Indian. 

(0) to (f). Government understand there is no racial discrimination 
and that an Indian station master in any grade is eligible for the same 
rate Of pay as a European or Anglo-Indian in the same grade. 

(g) Does not arise. 

FUEL INSPECTORS ON THE GREAT INDIAN PENINSULA RAILWAY. 

t687. "'Seth Govind Das : Will Government be pleased to state: 

(a) the number of Fuel Inspectors on the Great Indian Peninsula 
Railway; 

(b) the number of Indians among them ; 
(c) the salaries they draw in each case ; and 
(d) the number of Indians on temporary service' 

Loco. INSPECTORS ON THE GREAT INDIAN PENINSULA RAILWAY. 

t688. *Seth Govind Das : Will Government be pleased to state : 

(a) the number of Locomotive Inspectors on the Great Indian 
Peninsula Railway; 

t For answer to this question, .u answer to queetion If o. 686. 



~  AND AliBWERS. 1797 

(b) the number of Indians amongst them j and 

( c) thcir salaries in each case, along with that of the Europeans and 
Anglo-Indians f 

NOMINATIONS OJ!' MEMBERS TO THE ~  RESEARCH BUREAU. 

689. *Babn Baijnath Bajoria: (a) Is it a fact that an Industri81 
Researc:h Bureau has been opened by the Government of India Y 

(7/) Is it a fact that a meeting of the Advisory Council for the 
industria! research and intelligence was held in July last T 

(c) Will Government be pleased to state whether the members of this 
Advisory Council were nominated by Government and, if so, were they 
nominated on the recommendations of the different Industrial 
Associations T 

(d) Will Government be pleased to state whether any member of the 
Bengal Industries Association was nominated to this Bureau? If not, why 
not 1 

(e) Will Government be pleased to state the names of the different 
industrial organisations or the Chambers of Commerce whose members 
were represented on this Advisory Council , 

(f) Will Government be pleased to state the items of research that 
have been entrusted to the new Industrial Intelligence and Research 
Bureau T 

Mr. A. G. Clow: (a) and (b'). Yes. 

(c), (d) and (e). The members were selected in the manner 
recommended by the Industries Conference. They were not nominated 
by Chambers of Commerce or other organizations. 

(f) The items for immediate investigation relate to paints, the suit-
ability of vegetable oils for certain purposes, Portland cemen:t', lime and 
cement concretes, dry cells, sands and felspars, and the production of 
glass suitable for the manufacture of bangles on a cottage industry 
basis. 

Prof. N. G. Ranga : Are Government aware that the handlooDl 
weavers number ten millions of people in this ~  and yet they are 
not represented on this Industries Conference, and, therefore they 
have had no chance of getting themselves represented on this ~  
Bureau ~ 

Mr. A. G. Clow :  I do not see any particular reason why they should 
be represented in the Research Bureau. 

Prof. N. G. Ranga : Is it not a fact that various interests arcr-
represented on this Industrial Conference and on the Research Bureau' 

:Mr. A. G. Clow : We do not give rl'presentation to " interests" on 
either of these bodies ; the persons sent are sent to put forward the-
views of Governments mainly, and a few pel.."sons are selecte-d for their 
expert knowledge of partiCUlar questions or subject.<; likely to come up. 

Babu Baijnath Bajoria : Is it one of the duties of the Research 
Bureau to advise prospective industrialists with a view tn enabling them 
to start industries! -
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1tIr. A. G. me..: The Bll1'e&lI will also deal with industrial 
i.Jp;eUig.ence. 

REPRESENTATIVES TO THE hmUSTRlES CoNFERENCE. 

690. *Babu Baijna.th Bajoria: (a) Is it a fact that the provinces 
and the States have peen asked to send representatives for participating i.u 
the seventh Industries Conference T 

(b) Will Government be pleased to state whether the representatives 
of the different sm.all industrial organisations will also be invited to thi.e 
Conference f If not, why not f 

Mr. A. O. Claw: (a) Yes: most of the provinces and certain States 
!lave been invited to send representatives to the Seventh Industries 
Conference. 

(b) No : because the Conference is convened for the purpose of 
enabling the various Governments to discuss matters of common interest 
to them and is already as large as is convenient. 

U Thein Maung : Has invitation been extended to the Government 
flf Burma T 

Mr. A. G. Clow :  I think there is no Industries Department in 
Burma. As far as I recollect, they did not attend the previous Con-
fe-enee, but it was certainly open to them to do so. 

U Thein Maung : Have they been invited to send any representa-
tive to this conference at all , 

Mr. A. G. Clow : Speaking from memory, I think they were, at any 
rate to the previous Conference, and they were given inforniation of 
this. 

CLASSIJ'ICATION OJ' PAPER. 

691. *Ba.bu Baijnath Bajoria: (a) Has the attention of Government 
been drawn to the article headed " Paper import and Tariff Board", 
" cllts;;ifieatioll ", " Calcutta Associations ~  pnblishf>d ~ 
the Amrita Bazar Patrilca, dated the 7th JUly, 1935 T If so, will Govern-
meIlt he pleased to state whether the representation has been given due 
consideration' 

(b) Will Government be pleased to state the decisions arrived at 
by them on that representation and the reasons for coming to their final 
condusions T 

The Honourable Sir Muhammad Z&fi'ullah Khan: (a) and (b). The 
representation in question is understood to have been addressf'd to the 
Tarili Board in connection with the enquiry into the question of the 
c1&ssification of paper for t.ariff purposes. The Report of the Board on 
the subject was received last week and no decision has yet been arrived 
at. 

TENDERS 11'OR THE CoNSTRUCTION 011' THE HOWBAH BRIDGE. 

G92. *Babu Baijnath Bajoria: Has the attention of Government 
been dTawn to the editorial headed" The two crore Df'rby " published Ott 
page 2 of the Amnta Bazar Patrika, dated the 7th July, 19M , 
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. (b) If 80, will Government be pleased to state what steps have been 
taken to l"epresent Indian interests in the acceptance of tenders tor the 
construction and supply of materials for the proposed construction of 
IIowrah Bridge under the Port Commissioners of Calcutta Y 

(c) Is it a fact that Government gave an assurance that Indian 
industrial interests will be safeguarded when tenders will be accepted , 

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes. 

(b) and (c). The matter is statutorily within the competence of the 
HQwrah Bridge Commissioners and the Government of Bengal, on both of 
which bodies Indian interests are directly represented. The Govern-
ment of India have no further inforniation on the points raised by the 
Honourable Member. 
Babu Baijnatb. Bajoria : Are the Port Commissioners of Calcutta 

negotiating with a German firm to give this contract t() them on the 
basis that the firm will purchase an equivalent amount of Indian goods' 

The Honourable Sir Muhammad Zafrullah Khan : Government have 
no information. 

EXHIBITION OF OBJECTIONABLE CINEMA FILMS. 

693. *Babu Baijnath Bajoria.: (a) Are Government aWllre that 
there is a strong public feeling in India against the exhibition of objection-
able cinema films and dissemination of vulgar advertisements of such film.r;' 
If not, has the attention of Government been drawn to the editorial com-

~ published in column 4, p.aragraph 2, page 8 of the Amrita Bazar 
Patrika, dated the 7th July, 1935, regarding this subject' 

(b) Do Government propose to take proper steps to stop the exhibi-
timl of such films Y If not, why not Y 

The Honourable Sir James Grigg: (a) and (b). My ~ 
colleague has seen the Press report to which the Honourable Member 
refers. As he is aware, a Bill providing for the censorship of cinemato-
graph posters and other forms of film advertisement is now under refer-
ence to a Select Committee of this House. In regard to the exhibition of 
objectionable films, I would invite the attention of the Honourable 
Member toO the observations contained in paragraphs 241-248, 251 and 
252 of the Indian Cinematograph Committec's report. While the Com-
miHee observed that it is largely a matter of opinion as to what con-
stitutes an objectionable film and that it is possible that such films are 
occasionally passed for exhibition, they are generally satisfied with the 
standards applied by the Board of Censors and by the manner in which 
tlJese Bonds were discharging their difficult duties. The Act ~ 
power whereby the certificate granted in ~  of a certified· film may 
be :;;uspended by a Local Government. The remedy is. therefore, for 
objectionable films to bf' brought to the notice of Local Governments. 

HINDUS AND THE R.An.WAY SERVICES. 

694. *Babu Baijnath Ba.joria.: Has the attention of Government 
been drawn to the article headed" Hindus let down in the Ser\ices", 
"Pun,iab Hindu submit memorial to the Secretary of State ", ~  Discrimi. 
nation in the Railway services ", published in the Amnta Bazflr Patma, 
dated tIle 6th July, 1935 , ,  " 

~ 0 
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(') If 110. will ~  be p1e8lHl<l to .• te whe1n.r ~  ~  
:us beeD received on tll.M Si,lbjeei by. thea ~ \l1e ~~ p£ ~ ! 
U so) will they he pleaaed to lay the correspondenoe QA the ~  on ~ 
table of the House J If not,w.hy ~  , 

Mr. :r,. It. ~  (a) Government have ~ the uticle referred to. 

(b) No such reference has been received. 

~ AsSESSED RENT FOR GoVERNMENT QU.oUTERS IN SIMLA.. 

695. *Babu Baijnath Bajoria : With reference to the reply to pare 
~  of starred question No. 462, in this House on the 7th August, 1934, 
Will GoYel'nment be pleased to state the reasons why a maximum assesse<i 
rent is fixed for all Government quarters on the basis of capital ontlay on 
~  buildings? Is the renting of Government quarter8 administrative 
and not commercial T 

Mr. A. G. Clow: The fair rent of the accommodation is fixed, 
4nd the occnpant pays that rent or ten per cent. of his pay whichever 
is less. Administratiye considerations certainly, enter into the arrange. 
ments for renting Government quarters. 

~  INVESTED IN TBK BUILDING OF QUARTHS Di &1UiA AND DELHI AND 
INTE&EsT PAID I'OR SUCH DEBTS. 

696, ~ ~ ~  Will Government be pleased to state, 
~~  lor Simla· and Dellii, the total amount of public money invested, 
iri the building, Qf quarters whiCh are rented to ~  servants ~  

~ total interest paid for such public debts out of the revenues or India 
every year T 

Mr. A. G. Clow: A statement giving the information required is 
lBid on the table. 

Ezpendit1We " ,.ui&nfial bu4ldi.nga for Gollel"Mn61lt .tenIlmta. 

Place. 

(1) Simla 

(2) Delhi Province 

(3) Delhi 

(45 Neit DlMli 

Ea. lakhs 

(to end of 1933·34). 

74.00 

3.6 

22.95 

~ ~ 

. ~  (1). and (4) melude ~ cost of rellid.lllI-eea for ~  of the ~  
~ ~  ~  for ~  ontlay during the year 1M4·S5 are not yet 
av&ilable. The addItion for that year m i'liapeet of items (1) to (3) is meoillriderable. 
but the addition for New Delhi amounts to nearly Rs. 51 lakhs, briD.ging t1aiI total of< 
Item (4) to the end of 1934-35 to B.s. 234 lakhs. 
2. Iflte,.en chaf'gu. 

~  outlay. on items (t·) to (9).1va1l Cb&1'ged: ~ teTenue aila 40 interest is payable 
upon, ~ •• , T .. ~  ~~  ~ on ~ ~ (4), ~ ~  Wer;T. ~~  a.c('or4jnt(: to the rate 
oj, ~ fit ~ :mit ~  expenditure i11.eurred up t'Q t1Ie end of the year. Interest 
Cl!atjft!iJ '1I.'te' not Bept.rately adjusted hi the· aee\;mIt8o, anll tbeir aetermillfrbio:t on Il 

~ baBis "fflt*b :year would inveM very grest labOlu;. Adopting tbea1\i1ragt'1 
~~ ~ mtere&t' 'fOf: ta& yeal'l! ~  to 1934·35, lI,lI,Dl.ely; 5.2, p8J: eent" the ~  
~  at present on Rs. 234 lakhs amount ~ ~ io lle. ~  ~  pet 
annum. ' '. ' 
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BASI'S OF RENT,WOB MEiIBFiRS' QUARTltRS. 

697. *Babtl Baijilath Bajona: (a) Will Government be pleased to 
§tate the reasons why the rent fot' JOOmbers' quarters are OD the basis cd 
assessed rent T Is the Central Public Works Department not run on 
cmumercial lines , 

(b) Do Government propose to run the Central Public Worlrs ~ 

ment residential buildings on commercial basis T If not, why not' 

Mr. A. G. Olow: (a) Members of the Indian LegislatUl'e are 
charged rent assessed under Fundamental Rule 45-A. This is the con-
cessional rent payable by Government servants. The operations of the 
Central Public Works Department are governed by rules and are not 
commercial. 

(b) No. To do so would very largely defeat the objects witb 
wliic11 ~  accommodation is provided. 

ALLoTMENT OF GOVEBNMENT QUARTERS IN SIMLA. 

698. *Ba.lfa· Baij:6a.th Ba.jbria: (a) Is it It fact that several men 
6e't>upying , A  ' type unorthodox quarters in Summer Hill have ~  forced 
fo vacate such quarters on the ground that their pay is more than Rs. 606 , 
If so, why have men, drawing more than Re. 600 but occupying • A  ' type 
drthodox clerks quarters in Simla, been allowed to stay in ~  quarters 
in spite of the statement made by Government in reply to starred question 
No. 419, dated the 7th August, 1934 in this House that' A  ' class 'orthodox 
clerks' quarters in Simla are meant for mien drawing pay above Rs. 300 
but below Rs. 600 , 

(b) Are Government aware that this benefits only a few Superinten-
dents of the Public Works Branch of the Department of Industries and 
Labour? If not, do Government propose to enquire into the matter T 
If not, why not , 

!¥ft. ~ G. Olow: (a) Four officials have recently become ineligible 
f6r " A  " ~ quarters at Summer Hill. As regards the second part, 
tire pClsitian is explained in the reply given or.. the 23rd September, 
1985, to' part (0) of st.a:rred question No. 597 by Mr. Muhammad 
A.zhar Ali. 

(b) The allegation is unfounded and Government do not propose 
to take any action in the matter. 

Babu Baijnath Bajori&: Is it a fact that European officers are 
given preference in the allotment of Summer Hill quarters over Indian 
officers' 

ltIr. A. G. Clow : No, Sir; I understand there is no discrimination 
at aU. 'nre rules apply equally to all officers. 

JIr: LaJc1wnd: Navalmi: May. I ~  if any preference is given 
to Members of the Legislative Assembly, for whom thes8 quarters Hre 
intended,? 

ltlr; A. tli 0IMr: Certain quarters ate reserved for Mewbt:,r.i of 
b<lt<li' HOllses 0f tile Legislature. . 

L243LAD oJ 
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ALLOTMENT OF GoVEBNlIIlEl'iT QUARTEBS m SIMLA. 

699. *Babu Baijnath Bajoria.: (a) Is it a fact that" A  ' class aooom-
inodation is being allotted to Europeans of the Army Headquarters, who 
are paying a maximum ()f Rs. 400 as house rent for such quarters and, if 
so, is it II. fact that the unorthodox Indians of the Secretariat Departments 
who are foregoing a house rent allowance of B.s. 400 to B.s. 450 are being 
refused the· same accommodation , 

(b) Do Government propose to remove this discrimination by allot-
ting such • A  ' class accommodations to persons of the Secretariat Depart-
ments who will be foregoing a house rent allowance of not less than 
R... 400 R year 7 If not, why not , 
Mr. A. G. Clow: (Il) ".A" class unorthodox accommodatioti. 

at Simla is intended for Government servants whose emoluments exceed 
Rs. 450 but are less than Rs. 600 per m('nsem. No distinction is made 
between Europeans and Indians. It is evident that under the 10 per 
cent. rule the rent recoverable from a junior officer entitled to "A" 
class accommodation may be considerably less than Rs. 400 for seven 
months' occupation. House rent allowance at the new rates is graded 
Ilccording to pay and all officers entitled to •• B "class unorthodox 
accommodation are eligible for an allowance of Rs. 400 or Rs. 450 for 
the Simla season. Thcy dra\\ this allowance only when they are not 
provided with Government accommodation and up to the amount of 
the rent actually paid by them for private accommodation. The ~ 

mum allowalll:e is intended to cover payment of rent for private 
!lccommodation not merely for the Simla season but for the whole ~ 

(b) As I have already indicated there is no discrimination. The 
allotments are made on the basis of emoluments, and the rent payable 
by rent-paying tenants is not comparable with the amount of the f;imla 
}louse allowance. 

ALLOTMENT OF GOVERNMENT QUARTERS IN ~ 

700. *Babu Baijnath Bajoria: (a) With ~  to. the reply ~  
starred question No. 419, dated the 7th August, 1934, ill this House, will 
Government be pleased to state why men drawing Rs. 600 and above have 
het'n allowed to retain '  A  ' class orthodox clerks' quarters in Simla , 

(b) Do Government propose to remove all such men from the Phagli 
quarters and allot those quarters to men who. are entitled to such quarters, 
in accordance with the reply quoted above f 
Mr. A. G. Clow: The attention of the Honourable Member is 

invited to the reply just given to starred question No. 698. 

ALLOTMENT OF GOVERNMENT QUARTERS IN SIMLA. 

701. *Babu Baijnath Bajoria.: (a) With reference to the reply to 
part (g) of starred question No. 419, dated the 7th August, 1.934, in 
this House, will Government be pleased to state when the Impenal See-
retariat ~  was consulted' 

(b) Is it a fact that the said Association was oonsulted when the 
·Summer Hill quarters used to be classed as " Europea!L quarters" and 
when European employees of the Civil Ofllces elected the old rates of 
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house rentf If SO, do Government propose to consult the said Association 
now that the classification of. European quarters has since' been changed 
into ., unorthodox quarters" f If not, . why not f 

Mr. A. G. Olow: (a) In 1925. 

(b) When the Imperial Secretariat Association were consulted in. 
1925, the distinction between European' and Indian, Clerk '8 tIUal'ters 
was in force. This distinction was removed in 1931, and the draft of 
the rules now in force, which were issued in 1933 and embodied the 
re\'ised designations of the quarters concerned, was referred to the 
Imperial Secretariat Association in May, 1932. In the circumstances;" 
GOYernment do not consider that further consultation with the Ailso-
ciation is required. 

SHORT NOTICID, QlJ.ESTIONS AND ANSWERS. 

~ GOVERNMENT'S OFFER WITH REGARD TO THE CONTRACT FOR THE 

HOWRAH BRIDGE. 

Mr. Abdul Matin Ohaudhury: (a) Is it a fact that the German 
12 NOON. Consul-General at Calcutta, acting on behalf his 

, Government, had an interview with ~ Chair-
iilim of the Bridge Commissioners in eharge of the contract for the 
new H(n\'rah Bridge, and made an offer that, in case the contract for 
the bridge it; given to a German firm, his Government would c;pen,} an 
amount equal to the contract money in the purehase of commodities 
from III dia , 

(b) If the answer to part (a) be in the negative, will Government 
be pleased to state whether any offer of any sort has been made by the 
German Government either to the Government of India or to the Bridge 
C01nmisflioners with regard to the contract for the Howrah Bridge T 

Cc) Will Government be ple.Bsed to state what steps, if any, they 
have taken or propose to take to insure that this large contract is 
retained in India' 

The Honourable Sir Muhammad Zafrullah Khan: {a) As was 
pointed out by me on the 23rd instant in reply to question No. 618 hy 
~  Honourable Member, Mr. Satyamurti, the power to dispose of this 
matter is vested by statute in the Howrah Bridge Commi!';sioners' sub. 
ject to the approval of the Local Government. The Honourable Mt'm-
ber 'H question is presumably based, on statements made in the Press. 
As the Bridge Commissioners are now engaged in the consideration 
of the tenders for this work, Government thinl.' it would be extremely 
undesirable at this stage to make any inquiry or inquiries of this des-
cription from the Commissioners as to the accuracy or otherwise of 
statements which have appeared in the Press. 

(b) No communication on the subject has been received fro111 the 
German Consul-General by the Government (If India. As •• regardof!! the 
~  ~  the position is as stated ~ Uly reply to fl3rt (a). 

~  (c) The Honourable Member ~  to my, replies on the 23rd 
instant to Mr. SatVaDlurti's qQestion No. ,618 nd to the 8upplemflntary 
~  ' arising therefrom. '.: ", ' , 
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1.B,fldit ~  Xanta :Maitra: Did I understand the :S:onoul'able 
Member to say that the Government of India have absolutely nothing 
to do with tld" matter' 

The Honourable Sir Muhammad ZafruDa.h lthan: I have on 
eeverJll oco&siol'LS explained the position that tllis matter lies entirely 
within the competence of the Howrah ~ ~  subject to 
the appro,Tal of the Bengal Government. 

Mr. Abdul Matin Chaudhury : Are Government aware that the 
Tariff Boal"d recommended : 

.. At the lI8.Dle ume we consider it a matter of tlae utmost importaooe that whea 
a large public undertaking of this description is under consitieration, every effort 
mould be made to utilise to the fullest extent the material resources and manufactur· 
ing capacity available in India "  , 

The Honourable Sir Mubammad Zafrnlla.h Khan : I am prepared 
to take it from the Honourable Member. 

Mr. Abdul M&tin Cba.udhury: In ~  of this recommendation of 
the Tariff Board, do the Government of India propose to take any 
action in this matter, drawing the attention of the Bridge Commissioners 
to this report of the Tariff Board T 

'l'he Honourable Sir l!fahammad Zafl'llll-.h Xhan : I have no reason 
t(l assume that. the Bridge C(}mmissioners are not aware Qf this portion 
of the Tariff Board's report. 

Mr. Lalchand Navalrai : May I ask if the Government think it 
E'xpedient or not to give advice to the Local Government and the other 
authorities concerned not to take any contract from outside T 

The Honoora.ble Sir 111Ihammad Zafralla.b. Khan : No, Sir. 

Mr. LalchaDd Navalrai : Why not' 

The Honourable Sir Muhammad Zafrulla.h Xha.n: For the simple 
reasou that the matter doE'S not lie within the competence of the GOY-
ernment of India. 

Mr. S Satyamurti: Has any correspondence in this matter at any 
time recently passed ~  the Port Commissioners of ~  OJ:' 

fhl' Local Government of Bengal or both. and the Governmeait ~ 
India! 

The Honourable Sir Muhammad Zafrullah Khan : The Govprnmt.>nt 
v.s the result of questions received from certain Honourable Members of 
thi.s House did make inquiries as to Where the matter stood and the 
w.£ormation received has alreaqy been supplied to the House in anFlwer 
t() questions previously put. 

DELAY IN 'I'HE DECLARATTON OF RmULTS OF REGIS'I'FSED AcOOUNTANTI' 

DmREE ~ ~  ~  

Kr.8.Satyamnrti : Will Government be pleased to state : 

(a) whether they have recl'ived. a telegram from the Honoraty 
Secrl'tary nf the Indian' SociMy . of AC(lountant3 8ud 
Auditors, Bombay,' protBllting uain&tt.he, pz»cl'astinatiotf, 
in declaring the resultS of the ·Final ~  ·for ·toM 



8HOltT NOTICE Q'O'!:moNtt Mfj) Mft!W'EBS. 1-
Registered .4.eeountants' ~  ~ tty Govem1lUlll.t in 
the beginning of Aprii, ~  . 

(b) what the reason for the ~  pf the ~ ~  tjf 
these results is ; and .... , I  . 

(c) whether taey prOPOSe to publish the ~ of ~  ~~
mination jmPlediately, and if not, wP;f ~  T  .  . . _ 

The Henolll'8bIeBirMllh.mmad ZafrulAh nan: (o) ~  ~ 
eXllllJination was, however, held from 26th to 29th April, ana ~ lR 
the beginning· of April. 

(b) Delay bas occurTe.d owing to the fact (a.) ttlat certai. 4t the 
candidates III neglect of the examination instructions &nsWered qUlOl-
tions on the wrong answer-books thus involving needless intercha1llgtlll 
et answer-books between the various examiners, and (b) t4_t the 
results of the examination were such as to necessitate their ~  ~ 
~  re-consideration Ity the exa.miners I4ld ultimately by the PublIc 
~  Commi&Sion. .. , 

(c) Yes. 

¥t. J. ~ ~  : It is immediate. 

!'he HCIlGura.ble Sir MVvnnwwi WnJUM ][P:q. : l' es. 
Mr. 8. Satyamvti: May I kno;w what was the .twe 91. the 

results, and where do the Public Service COJ,llmisSiQn c:oxne in in ~ ~ 
~  th.e ~  the exalIlination , 

The Honourable Sir Muhammad WrallaiI. Khea : 1 aD!-not ~
pared to disclose the nature of the results, but the Public Service 
Commission might well CQme in for the purpose of consultations as to 
il:J.e action proposed to be taken by the ~  bdoN the publica-
tion of the results. 

Mr. S. ~  Do I understand the Honourable the Com· 
llrerce Member ~ MY that the Public Service Commission Cll.llflire(!t 
the examiners to increase or aecrease the marks , 

The Honourable Sjr ~ ~ ~  : I have not said 
that. 

. ]',fr. S. Satyamurti : Then, what is the inferenee or theadv:1!le or 
the sug(!'estion which the Public Service Commission can make ~ ~  
~~~~  . 

The ~~  Sir Mulw;nmad ~  Kha.:q.: Not to the exa-
miners, but to the Department. 

.  . Mr. S. Satya.murti: ~ do.es the Department eome in in p":lb-
hshmg the results of the exammatIon , . 

"The mntowrabie Sir KubamJDlldZtballait DMl: The enmu.._ 
was held ullcrer tbe supeTVision and the snperintende!ice '6f :the ~ 
~  .. 
" ~ . 

•. a. Satva.nmti :Ras the ~ ~  iurisqj.ctiQn ~ 
fNm ~ the ttelJliU. tIe.t ~  ,thai lly ~~ ~ 

the Department interfere with the  results of the examina ... f ,1" 



'!rile BOIlOlU'able Sir ~ Zafrullah nan: No, Sir. If any 
~ had been received from the Public Service Commission wbieh 

necessitated another reference back to the examiners, that might or 
might not have beendoile. . 

Mr. S. Satya.murti : I am asking for some light. I am asking, Mr. 
President, whether the Department or the Public Service Commission 
did interfere, by way of advice or suggestion; with the declaration I)l 
the results of the eXamination' I presume, examinations are by means 
of papers and the word of the examiners is final. May I ask if their 
word was final, or was there some communal readjustment ,f 

'!'he Bonourable Sir M.uhaunnad Zafrullah Khan: 'fhere' was not 
the slightest idea of any communal 'or other readjustment of that 
character. 

Mr. S. Satyamurti : What is the nature of the advice which the 
Department or the Public Service Commission can give in this matter' 

The 'Honourable Sh Muhammad Zafru11ah Khan: All bodies lilte 
Universities and other bodies, which hold examinations, do '.!crutiriise 
the re!mlts when they are received from the examiners, and the ,body 
thnt finally scrutinises those results may come to the conclusion ,that 
a reference back on ~~  maHers mayor may not be desirable to the 
examiners. '1'hat is the kind of'consultation to which I have refet'leu. 

Mr. S. SatYamurti': Is the position this that the Department can 
ask the examiners to revise the results , 

The Honourable Sir Muhammad Zafrullah Khan : The Department 
cannot ask them to revise the results. 

Mr. S, SatyamUrti : Then, what can they do , 

The Honourable Sir Mnbamm8d ZafruJlah Khan: They can ask 
them to re-value the papers from a certain point of view. 

-Mr. S. 8&tyamnrti: Only to increase the passes' 

',The Bcmourable Sir Muhammad ZafruUah Khan : If the Honourr 
able Member thinks that 'in this particular case the examiners were 
4Ued to increase the ~  of .passes or. the Department forced them 
to pass a ~  number of people, that is not so. 

Mr. S. Satya.murti :, Then, what is it Y 

Mr. President (The Honourable .Sir AbdurRahhn) : The Honour. 
able Member has now perhaps sufficiently explained the position. 

MESSAG'E FROM THE COuNCIL OF STAn. 
o. .', 

-'; .; Secretary of the. ~  : Sir, the following, ~ has. been 
receIved from the CounCIl of State : -

.  "  I ~ directed to inf.orm the ,Legislative ABsembly that the following motion 
... paseed m the Council of State at its meetin, held a. 'hesu1. the 84j;h' 8ept4!mber, 
]$15, &lid to .requesttbe IlOneuneJl(l4! of the ·LegIslative Assembly in the said motion: . 

I That this Council do recommend to 'the Legislative ~  that the Bill'. tit 
~  for. the ~  ~  and,Bovemanee .. of .Hindu Temples. in the cit; 
Of J4adras and the endowments atta,chell t!tiereto· be "referredt6 ' .. JoiAt OOmmlttee of 
... Counel1 aH' of :the Legislative Auembly aDd that the .Joint Committea· do cOll8ilt 
!Of 12 memhen ''!'', , .:.. . .r,; 



REPORT ON THE WORKING OF THE SCHEME OF PREFERENCES 
RESULTING FRO}! THE OTTAWA 'l'RADE AGREEMENT. -

The Honourable Sir Muhammad ZafrUllah Khan '(Member for COJU-
merce and Railways) : Sir, I lay on the table the report· on the working 
of the scheme of preferences resulting from the Ottawa Trade Agreement 
for the year 1934-35. 

THE JUBBULPORE .A:ND CHHATTISGARH DIVISIONS (DIVORCB 
PROCBEDINGS VALIDATION) lULL-contd. 

Mr. President (The Honourable Sir Abdur Rahim) : The House will 
now proceed with the further consideration of the Bill to remove certain 
doubts and to validate certain procecdings of the High Court of Judica-
ture at Allahabad. 

The Honourable Sir Nripendra Sircar (Leader of the ~  : Sir, 
on the last occaf1ion the matter was almost finished, and you were good 
enough to give mc time to consider whether I should not put in an 
amendment by way of extra caution aR a result of the suggestion which 
came from my Honourable friend, the Leader of the Opposition. . 

Mr. President (The Honourable Sir Abdur Rahim) : Somebody else 
must move the amenament, and not the Honourable }{ember. 

The Honourable Sir Nripendra. Sircar : My Honourable friend, Sir 
Lancelot ~  will mo \"C it. 

What I am saying now is that we want to move an amendment which 
will make it perfectly clear that ilomebody may not raise the question that 
today we are giving jurisdiction and, therefore, affecting the jurisdiction 
of the Central Provinces Court and it may be Raid that both the courts 
are having concurrent jurisdiction. Weare, therefore, simply putting 
a word only to make the position perfectly clear. 

Mr. President (The' Honourable Sir Abdur Rahim) : The question 
is: 

., That ela1l8e 2· stand part of the Bill." 

SU' Lancelot Graham (Secretary: Legislative Department): Sir, 
I move: 

" That in clause 2 of the Bill, before the words' has had " arid before the worda 
f ahall have' the word ' :tIOfil! ' IK inserteJ hi eaeh case." 

Honourable Membern who have heard the Hor.ourable Member in 
charge of the Bill will realise the purpose of this amendment 
wl1ich is of the nature of drafting amendment introduced ex major; 
cl!1!tela to prevent a possible claim to exercise jurisdiction in these matters 
in the Allahabad High Court. We think, Sir, the contingency is altogether 
remote, but there is just that possibility and this amendment is introduced 
to stop that little gap. We have to thank the Honourable the Leader of 
the Opposition' for the suggestion which. has resulted in this amendment. 
Sir, I move. . .' 

I *N<]t ineluded.in these ~  but eopies have been circulated to ~~ ~  
~  and ~ .also ~  in·ths ~ ~  .  . 
•• ' ".;- .".. ,-" ," '0" .;,. 
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~  ~~  (The ~  Sir Abdur ~  : ~ ~~  

W,: 
, .. That ill. cl.&1»6 2 of ~ BW, befQre the wor(!,11 ' U.llad " and before the ~  

• IIhall have' the word ' alone j be inserted ilI.eaeh ease." ' 

The motion was adopted. 
~  President (The Honourable Sir Abdur Rahim) : The question .: 
" That elause 2, &8 amended, stan' part eI. tile Bill," 

The motion was adopted. 

Clause 2, as amended, was added to the BiU. 

Clause 3 was added to the Bill. 

Clause 1 was added to the Bill. 

l'tfr. President (The Honourable Sir Abdur nahim) The quef-tion 
W: 
., That the Title and the Pnamble ~ part of the Bill." 

Mr. Sri Pra.kasa. (A&.habad and Jhllnsi Divisions: Non-Mult&1ll.· 
~  Rural) : Sir, Dly only desire in giving notice of this ~  
was that in the Bill SOD;le word or words should be inserted somew}J.ere 
to sbow that this Legislature was not prepared to condone any action of 
any court of law that goes beyond the powers vested in that court. 

Sir Lancelot Gra.ba.m : On a point'of order, Sir. Is ~  the Honour-
... ilember merely retlecting on the conduct of the High O.ourt r 

Mr. Presjknt ~ Honourable Sir Abdur Rahim) : Isn't that !{()" 

tIr. Sri Prakasa: I remember your ruling, Sir, very wf'lll. MY 
:Qienourable friend, Sir Lancelot Graham, need have DO anxiety "b()Jlt 
that. I was just going to say that-and that will satisfy my ~ 

friend over there-that in "iew of the fact that the word " alone " has 
been inserted ill the rip:ht place, I feel that my purpose has been ful-
filled, because it is clear that before this the Central Provinces CouI't 
alone had the right to dn what the High Cow-t o-f Allallabad wrougly 
dj4. "'hen the word" alone" has been inserted, my purpose has been 
fulfilled. and I, therefore, do not propose to move my amendment. . 

IYJr. PrellideDt (The Honourable SIr Abur Rahim) : The ~  

is : 
" That the Title and the Preamble stand part of the Bil,l." 

The motion was adopted. 
The Title and the Preamble were added to the BID. 
The Honourable Sir IIripendra Sir08l' :  I move : 
4, TlIat the Bill, as amended, be pMNd." 

Xr. President (The Honourable Sir AbdUT Rahim) 
k: 

•• That the Bill, as amended, be passed." 

The motion was adopted. 

tJhe questiOll 

,  , ... ,dThat 'ill.' ~ _ona paragra ' 'e 'Jlr ' ,.! ~ 1i)4-": It.:, 
4 ._-, th d ~ rt l' pJJ ~ ~ h ~  IW, ~  ".."w ~  ...... e wor IUUO URate Y and aner t e wor 'taken' he woi-CI. • 1r1ttiCiill 
authority' be ilI.llerted." ','. , 

, , 



'ME CANTONMBNt'S (.MIi1ND¥ENT) BILL. 

Mr. G. R. F. Tottenha.m (Army Secretary) : lijiJ'; ~ ~  

• ~  the Bill furlher to amend the eatrtonmenta Act, 1924, for eeriaia puJllose., 
.. toeported by the ~  Committee, be eireuIated for the pv.lIp08e of IeJieiti3g opiWoil 
1IIa"eOll. ' , 

Sir, when I O'riginally moved fO'r reference of this Bill to 11 Select 
C()mmittee last April, IgRve an undertaking that we WO'uld consult the 
a'fI-lndia Cantunments AssO'ciatiO'n and obtain their O'piBiO'n O'n the Bill 
akldlay it before HO'nourable Members of the Select Committee before tIIey 
..,ere called. UPO'n to' meet and ~ ~  the Bill. That, Sir, was dO'ne. 
'fhe al1-lndlR Cantonments ASSoCIatIOn, or perhaps I shO'uld say one ()I' 
twO' O'f the yO'unger and mO're enthusiastic Members {)f that Associatioa, 
whO' pOS$ibly will grO'W wiser as they grO'wO'lder, were pleased to' take u, 
a destructive attitude towards this Bill. I am all the mO're glad that the 
Select CO'mmittee did nO't fO'llow that lead. They preferred to take up B 
cf!nstructiYe rather than a destructive attitude; and the result has teen, 
by a judieiO'uF. mixture O'f yO'uth at the prO'w (as represented by the all-
India Cantonments AssociatiO'n) and wisd{)m at the helm (as supplied by 
the Select CO'mmittee), that the Bill has escaped ship-wreck and has, I am 
glad to' say, its way intO' calm waters. 

NO'w, Sir, I dO' nO't wish to' take up the time O'f the HO'use by a detailed 
eXPO'sitiO'n O'f the prO'visions O'f the Bill and the alteratiO'ns that thp. Select 
Committee  have made in it. The House will have an opportunity O'f dis-
oussing details more fully at a later date. All I need say is this, thQ,t 
a large number O'f clauses in the original Bill, to which the GO'vernment 
at nO' time attached any very great importance, have been omitted. The 
clauses in the original Bill to' which the GO'vernment did attach cO'nsiderable 
UDportance have been retained, but their drafting has been very cO'nsider-
ably altered in favO'ur of, what I might call, the PO'Pular PO'int of view. 
For instance, the principle has been accepted of replacing military execu-
tive O'fficers by civilian e:J:ecutive officers, but it has been agreed that the 
ClWtO'nment fund should nO't pay the whole O'f the salary of these civi-
ijlm executive officers, but that the GO'vernment 6RO'uld pay half. Simi-
IIj.J'ly with the clanses abO'ut water-supply al).d builq.ing. The ~  
llrinciples of these clauses have been retained, but prO'vision:: have been 
i;nserted which I hop!' will adequately safeguard the interests d the civil 
PO'PulatiO'n in these matters. ~  Sir, the Select CO'mmittee have ~ 

~ great deal further than that. They have intrO'duce::! twO'· entirely neW 
~ which I think ar!' O'f great importance to' the civil PO'P'.1lation in 

('\.uutO'nments. In the first place, tbey have recO'mmended that elected 
~  O'f the peO'ple shO'uld nO'rmally have a voicf' in the adminis-
tratiO'n of all CantO'nments, nO't O'nly in the admir1istration O'f a limited 
number as at present ; anll, secondlY, that the elected representatives of the 

~  shO'uld have a predO'minatIng VO'ice in ~ administration of t,he 
~  civil areas in CantO'nments. The first of these invO'lves the abolition 

of all nO'minated BO'ards and also O'f that form of ~  which is nO .... 
known as I'eorporation sole'. The secO'nd involves the statutory appoint.. 
ment of a Bazar COl!lmittee consisting of the elected members of the BOArd 
which I hope will be entrusted with the detailed administratiO'n O'f bazal' 
*eas in ~  TlleRe, Sir, are two very ku:ge end fiar-reaching eitang-. 
of great ~~  

f ~ ) 
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There are, I know, ~  other matters with regard to which the 
Select Committee very properly realised that . it was in!.possible t(} make 
statutory provision in the Act, but with reference to which I gave certain 
undertakings (}n behalf of Government that I would do my best by means 
of executive instructions to improve matters, $) as to avoid the constant 
disputes which are now apt to mar the administratipn of cantonment 
areas. I do not think I need go into the. details of these wldertakings 
ai the present moment. The only two points that I wish to make now 
are, firstly, that by a spirit of reasonable compromise we have succeeded 
in revising the Bill in a way which I hope will satisfy the aspirations of 
the civil population in cantonments without prejudicing military interests 
therein ; and ; secondly, that.in doing so we have so altered the character 
of this Bill that it would not be fair to ask the House to pass it now until 
We have received the opinions of the IJocal Governments and the military' 
authorities thereon. I very much hope that both the Local Governments 
and the military authorities will he able to accept the proposals that we 
~  made and that the Bill will eventually come before this House at· 
the beginning of the next Delhi Session in substantially its present form., 

Sir, I move. 

Mr.. President (The Honourable Sir Abdur Rahim) : Motion Illoverl ~ 

" That the Bill further· to amend the Cantonments Act, 1924, for certain ~ 
8S reported by the Select Committee, be eireulated for the purpose of Blieiting opini('n 
thereon." 

. Mr. N. ·V. Gadgil (Bombay Central Dh·ision: ~  

Rural) : Sir, I am very glad to note that the Army Secretary wa!'! g-Jad 
to be able to pay a compliment to the reasonable attitude taken by the 
!lon-official members of the Select Committee. I can assure him that we 
are on this side always for a reasonable compromise. It was a rare 
occasion for me to see that many of the points that we pressed in the 
Select Committee were accepted by the Army Secretary. And if the 
same atmosphere of wishing to have a reasonable compromise prevails 
when public opinion is ascertained after this repUblication and circula-' 
tion, I am sure there will be nothing like opposition from this side. I 
agree with the Honourable Member that the Bill has been· radically 
changed. I do not say that we have carried all that we wanted to carry. 
There are certain matters which we wanted to be incorporated in the 
Bill, but we were assured by the Chairman and also the Army Secretary 
that constitutionally those things could not be incorporated in the Bill. 
I am glad, however, that he has made a statement here, that those 
matters will be incorporated in executive instructions or instruments ot 
instructions, if he is so pleased to call them. The real bone of contention 
is about disputes in regard to lands in what is called the residential area. 
The lands are in the possession of the civil population for many long 
years and nobody ca.n say whether they own the lan9 or ~  

owns it. I think it is not really a question of title but it is really & 
question of possession; and if. they are .left .undisturbedin ~  

Ilion and if GovermJ)ent in s, generous. mood ·of compromise -makes. ~ 

generous offer of long lease at a nominal rent and oJl.rea8<mabie.con.; 
ditions, I am sure the cantonment problem, so far as the administration 
is concerned, will be solved and solVed ~ good. I am also glad tha.t 
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with regard to the one intention we Ilad in the Select· Committee, namely, 
to bring the cantonment administration in line with the admini'ltration 
available in the near municipal area, we have succeeded. The statutory 
sub-committee to manage practically all municipal matters is a good 
~  and I am sure that a provision will be made in the Bill that 
whatever the sub-committee decides will not be normally disturbed by the 
Officer Commanding or by the Board as such. Such a provision, if it is 
possible to incorporate it, should be incorporated j otherwise, as the 
Honourable Member stated, it should be done in the instrument of 
instructions. Sir, there are also other matters but this is not the occasion 
when I should take the time of the House. I am sure, however, that we 
will carry our points,  given the necessary atmosphere which is promised 
here. Therefore, I support the motion. 

Mr. President (The Honourable Sir Abdur Rahim): The ques-
tion is : 

" That the Bill further to amend the Cantonments  Act, 1924, for certain purposes, 
&s reported by the Select Committee, be circulated for the purpose of eliciting opinion 
~  

The motion was adopted. 

DEMANDS FOR SUPPLEMENTARY GRANTS. 

EXPENDITURE ON THE DEVELOPMENT OF CIVIL AVIATION MET FROM THE 

FUND. 

The Honourable Sir James Grigg (Finance Member): Sir. I 
'move: 

" That a supplementary sum not exceeding Re. 1,000 be granted to the Governor 
General in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of March, 1936, in respect of 'Expenditure on the 
,Development of Civil Aviation met from the Fund '." 

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved: 
" That a supplementary sum not exceeding Re. 1,000 be granted to the Governor 

General in Co.uncil to defray the charges which ~  come in course of payIL.ent during 
.the year endmg the 31st day of March, 1936, m respect of 'Expenditure on the 
Development of Civil Aviation met from the Fund '." 

Mr. Asaf Ali has given notice of an amendment which proposes to 
discuss the question of principle which cannot be discussed at this stage. 
Greater economy in preparing increasing landing grounds. ' 

Mr. M. Asaf Ali (Delhi: General): In that case, I shall have to 
,op.pose this grant. 

Mr. President (The Honourable Sir Abdur Ral:im) : The Honourable 
Member wishes by this motion to urge the matter of adequate and effective 
provision for training of Indians as Aircraft Inspectors, Assistant Air-
craft Inspectors and higher class Ground Engineers; and also greater 
-eeonomy in making and increasing landing grounds. These are questions 
whi!)h cannot be discussed on this motion. 

Mr. A. G. Olow (Secretul'Y', Department of Industries and Labour) : 
'Sir, may I offer an observation ,f I do not wish to raise any objectio.Q. on 
the gTound of short notice though I only received this half an hour :tgo, 
beeause I recognise the difliculties under which Honourable Members 
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:have been labouring. But I would submit for your consideration that of 
1Ib& two points that my Ho'llourabte friend has put dmvn, the first is !iGt 
in order becauee this giant Whleh we are nOw ~ does not 1elat& 
in lillY way to 1lhe ap,oDitment of' inspecting std. It relates entirely te 
.orlf-s· 

The slleond point, I quite agree, is entirely in order and. I shall he 
ready to reply as best as I can to any observations which the Honoura.hli 
Member has to offer. But I would ask you to request the Honourable 
Member to eonfine himself to the second of the two points which he has 
set down. 

Mr. President (The Honourable Sir Abdur Rahim). : Yes. that is .. 
qUfstion which can_ be discussed. 

Mr. M. Asa! Ali : Sir, I move that this demand be reduced by Rs. 101. 
and I wish to urge greater economy in making and increasing landing 
grounds. I should like to make it perfectly clear at the outset that I 
should be the very last person to oppose the development of civil aviatio1tt 
in India. I should like to see my country well equipped in all matteu 
which may be considered the necessities of modern life ; and I consider 
that civil aviation is certainly becoming very rapidly a n.ecessity or 
modern life. It is no longer a luxury. But at the same time I must 
say ......... . 

Mr. President (The Honourable Sir Abdur Rahim) : Is the Honour-
able Member only ~  to the question of economy , 

Mr. M. Asaf Ali : I am confining myself to the question of the 
construction of aerodromes, landing grounds and matters of that descrip-
tion. I must say that the amount that is being expended on the ~  

paration of landing grounds, aerodromes and other connected works is 
wholly incommensurate with the results which I find reported. ~ 

instance, we find that there are about 17 aerodromes throughout India ; 
and on these 17 aerodromes, so far, the Government have spent something 
lUte 69 lal¢s-they propose to spend a good deal more money now. I 
think they have ~  Rs. 69 lakhs since 1930, and tMir reeeipt1l in 
1933-34 amounted to Rs. 45,000 all told: in 1935-36 they amounted to 
~  88,OO() and odd, which included fees for licences, ~  ; 
and allowances were made for austoms duties and v8.l'ioUB other things:: 
of course I am excluding petrol tax : including petrol tax this amount 
would be larger. My point it'! that these landing grounds and aerodromes 
are being largely used now by services which mily be called trans-India 
services, that is to say, by the K. L. M. company, by Air F'ra:nM, by ffi& 
Imperial Airways and by the Trans-Continental Airway ...... they are being 
'm08tly used by these services ... ~  aTe hardly of ~ use t6 India, Iil 
-atber Wdl'dfi, we-are ~ all this mOMY on ~  and landing 
grounds which are not primarily for the use of India and which do not, 
in my 'Way, benefit us' ~  ~  ; ~  eT.en the, petrol titt wtmm 
you realise does not in any way repay the GOVf!r'Dmeilt fottDe attlOuwt 
invested in the construction of these landing grounds and aerodromes. I 
,mar ~  .pd. ~ ~ tb,ai. the adpitional ~  whim. the Ciril 
A viatiQul ~~  . ~ ~  to. ~  .. willntlc68Sitate the emp1or--
ment, of a ~ ~  af.-highl,.. ~ ~ ~ ~  .Aircraft ~



ters, technical officers, aerodrome officers, ~  ~  ofticers, 
Rl"diOi6 engaieets tad btbets. That.: ~  &Il ~  Burden OB tM 
tax-payer for no rhyme Dr reason ; particularly when we bear in mind the 
f.aet t1U.t in 1927 II pnQe was Qefini.lely ~ to this .A.ssemf!W,y 
thai lndiaDB would be sent 011' fo1' trainiog. ~ ~ ~  t() -v. 
been sent DUt for training in 1927 : we dO' nDt knDw what has happen!ld 
to them, hDW many Df them have CDme back and whether these trainees 
are emplDyed anywhere Dr they are nDt. MDreDver we were tDld that it 
takes abDut three years to' train Indians abrDad :  I believe the CDst Df the 
training Df abDut twO' ~  for ~ years abroad would not exceed 
&.34,000 .......... . 

Mr. A. 6. OldW :  I am very reluctant to interrupt the HDnDurabJe 
~ ; but I, ~  that under ~  Df ~ secDnd point on the IlDtice 

paper he is really bringing in what he wanted to say on the first point : 
this is hardly a matter cDming under greater eCDnDmy in making and 
mcreasing landing grounds. 
Mr. M. Asa.! Ali : I am Dnly trying to ShDW that the cDnstructiDn Df 

these landing grounds will mean employinent Df SO' many mO're peDple and 
we are Dot sure of what UBe they can poSl!ibly be to us, because nO' Indians 
are likely to' be emplDyed in spite Df the fact that we have spent SO' much 
:gJ.oney. I believe I am entitled to' make that PDint ....... . 

Mr. President (The HDnDurable Sir Abdur Rabim) : The HDnDurable 
Member's point is that, if Indians are employed, there will be less ox-
penditure. 
Mr. M. Asa.! Ali : Exactly, Sir: that is my pDint. NDW, I was sug-

ge$ting that abDut 34,000 rupees arc required fDr the training Df two 
Indians abrDad fDr three years. In 1932, the Standing Finance CDm-
mittee definitely asked that Indians ShDUld be sent abrDad for training. 
A scheme was prepared for sending out fDur Indians and in 1932, fDr 
lTeRSDWI of' ecooomy and financial stringency, that very scheme was 
dropped. 'Phis is how this Assembly is treated and this is hDW the 
Standing Finance CDmmittee is treated and in spite Df that "lite are !loW 
asked to allow the Civil A viatiDn Directorate to undertake 'very large 
'Works amDunting to about Rs. 20 lakhs : and all this 20 lakhs is ~ tQ 

be spent on the cDnstructiDn of landing grounds. Even as regards these 
lap.ding groundrtD which I come back to please my HonDurable frienlI, 
Mr. ClDW-I have had SDme little experience, not exactly of preparing 
them ~ of ~  tb& ~ Df ao:w,e ~  ~  who have 
prepared uding gFounds, for instance, the Itimalaya Transport CDm-
pany. They have prepared landing grDunds sDmewhere near Kalka and 
various otlter places, whreh have not required mDre than Rs. 45,000; 
whereas we find here that on the maintenance of landing grDunds alone, 
thDusands Df rupees are going to' be spent. Tl)ese 17 landing grDunds 
that exist in India tDday include rerodrotiles and require an ~ 

of as mUM ~  95,000 8 ye r for maintenance. That is wholly incom-
JIlllllsuntt with the ~  I think instead {)f its being a remuner.ativa 
eoncern; it is :really becoming 8. losing . concern. Under these circum-
sllances ....... . 

lit. ~ (The HDnourable Sir Abdm' Rahim) : The Honoutahle 
Memt)ex: ClmiiOt ~  into the ~  of policy nDW : he can only diS{jusa 
e&rlditty in tHe ~~  '\thich it is proposed to incur. 
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lIIr .•. Anf Ali : I am only trying to point out the faet that 
'Whereas according to private enterprise only B.s. 45,000 to B.s. 50,000 il 
tnore than enough to prepare the whole ground including the rerodrome. 
here we find as much as B.s. 180,000 and B.s. 120,000 and even B.s. five 
lakhs in one place. This is absolutely extravagant : in fact I am prepared 
. to say ....... . 

Mr. President (The Honourable Sir Abdur Rahim) : The demand is 
only for B.s. 1,000. 

Mr. It'!'. Asaf Ali : It is a token ~  

:Mr. President (The Honourable Sir Abdur Rahim) : The Honoltr-
ahle Melllt'er can only ask Government to reduce within those limits. 

:Mr. :M. Asal Ali: I am simply asking the Government to ~ 

greater economy and closer control over this expenditure ....... . 

Mr. President (The Honourable Sir Abdur Rahim) : It ought to have 
been discussed when that grant was before the House. 

:Mr. :M. Asaf Ali: I am afraid it was not at the time. 

Mr. President (The Honourable Sir Abdur Rahim) : Surely thiH is 
not Ii new service , 

Mr. M. Asa! Ali : I am not suggesting that it is :  I am only just 
trying to prove that greater economy is possible and ought to be exercised. 
To my mind the expenditure is preposterously lavish : in fact I think: it 
is reckless ;  I do not want to detain the House longer; it is on this 
ground that I oppose this grant ....... . 

Mr. President (The Honourable Sir Abdur Rahim) The Hononrable 
Member should formally move his  amendment. 

Mr. Irl. AsalAli : Yes, Sir; I formally move: 

" That the demand for a. supplementary grant for a. sum not exceeding Ra. 1,000 
in respeet of ' Expenditure on the Development of Civil Aviation met from the Fund " 
be reduced by Ra. 101." 

Before concluding, Sir, I should like to say one word. If the neces-
sary and satisfactory assurances are forthcoming from the other side, I 
don't think I shall press it. 

Mr. President (The Honourable Sir Abdur Rahim: Motion lUoved : 

" That the demand for a supplementary grant for a sum not exceecI'mg Ra. 1,000 
in respect of '. Expenditure on the Development of Civil Aviation met from the Fund " 
be reduced by Ra. 101." 

Prof. N. G. Ranga (Guntur cum Nellore : Non-MuhammBdan 
Rural) : May I ask for some information, Sir' 

Mr. President (The Honourable Sir Abdur Rahim) : Yes. 

Prof. N. G. Rangs.: Sir, I find at page 3 of this blue pamphlet that 
the Government of India have spent about Rs. 7,000 for the ~  

of rl landing ~  in Cuddappah. I should like to know whether this 
is the total sum that is proposed to be spent on the establishment of the 
landing ground. or whether much more money would ha;ve to be spent 
in future on such things as the improvement of landing ground and so 
on, because I find in some cases the cost of improvements to landing 



DEMANDS FOB St1PPLEMlDTTABY GRANTS. 181u 

grounds r.omes to as much as a lakh of rupees. I want to know if this 
sum of Rs. 7,000 is being provided only as a beginning ..... 

Mr. President (The Honourahle Sir Abdur Rahim) : The demand is 
~  for Rs. ] ,000. 

Prof. N. G. Ranga :  1 am referring to the total. I would like to 
know whether this sum of U.s. 7,000 is being provided for a landing 
ground at Cuddappab only as a beginning, and if so, how much lY'ore the 
Government of India propose to spend for that particular purpose, and 
whether also they hope to construct buildings and other structure;; for 
the staff who may have to be stati.oned there. I should be much obliged 
if tlu: Honourable Member will give us information on these points. 

Mr. A. G. Clow : Sir, 1 hay<, listenNl ,dth considerable illlerest to 
the ohsernltions offered by my fril'Jl(l, Mr. Asaf Ali. If I followed him 
correctly, thl' main part raised ill the fir!!t part of his speech was that 
this expenditure was being incurrl'd very largely for the benefit or at 
least the use  of foreign companie;, travelling across India, aud the 
benefit to India was comparatiyely small. To a certain extent, that is 
true of one of the routes, that is the. main route across India from 
Karachi ria Calcutta to Rangoon. But evell that route, I would rellliud 
my Honourable friend, is of substantial assistance both to Indian aviators 
alld to Indian traffic. There are also. of course, two other rather 
important routes in operation, that running from Karachi v'ia .Madras 
to Colombo. and the other running from Karachi to Lahore, the former 
being-operatpd by Tatas and the other by, the Indian National Airways, 
ana if the Hom;p will refer to the Explanation of details at page 3 of this 
little pnmph]t't, they will find that the expenditure is distributed over 
different lines. I admit that the expenditure on these big rerodromes is 
not at prpsent a commercial proposition, in the sense that we do not 
get a retUrJl in the form of tangible and visible assets correl)pollding 
to our outlay. But I think the Honourable Member will recognise that 
we are dealing here with a form of enterprise which, as he will un-
dOllbtedly agree, i,.; in its infancy, and I am sure that, on reflection he 
will also agree that it is important that this should be undertaken at 
this sta[!e by the State. Honourable Members opposite, I think. are for 
the most part strongly in favonr of the policy of having the Railways 
run by the State, and certain Railways have had to be purehalw.d jn 
recent years. 

Dr. Zia.uddin Ahmad (United Provinces Southern Divhdons: 
Muhammadan Rural) : Reserye Bank also. 

Mr. A. G. Clow : If we were to neglect our duties on this very 
iDlJ;ortant route, not merely an Indian route but really a world route 
for India is going to occupy a central position in aviation in ~ 
respeds. I think there would bc a tendency for private enterprise to fill 
the ~  and we would later find ourselves faced with vested intp.rest8 . 
in some eases foreign i;nterests. I think he will agree that the polic; 
we .hl1ve adopted of seemg that we have a sat:sfactory basis of a dation 
in I1Idia. entirely under State control, is one which looks to the future 
and Ollr which is in the circumstances wise. 

As rega rds the actual details and his sliggestibn that eCOntllll'V" was 
potoiSible in landing grou'!ds, I do not doubt that under the vigilm;t eye 
of til(; Honourable the Fmance Member and others, e'very econom:,' t.hat 

L243LAD 
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[Mr. A. O. Clow.] 
is possible now will be Recured. T agree that there is a very hig' differ-
ence between the cost of different landing grounds. I remember a case 
where a Collector told me that he had made a landing ground at, a cost 
of eight annas. lie was in a district where there was a lot of wlwt we, 
in the United Provinces, call usar which, as my friend knows, is fiat land 
practically devoid of all kind of vegetation, and he persuaded an 
enthusiastic Zemindar, for whom it had no commercial value ut all, to 
allow it to be demarcated. I do not know if it is still a landin1? gronnd. 
It is also true that some landing grounds can be prepared comparatively 
chelLplY'. It depends very largely on the use and the regularity of use 
to which you are going to put ~  landing grouud. For example, I 
think the Himalaya Air Transport Company are developing small land-
ing grounds in one or two plllces at probably rather a small eost. 

Mr. M. Asaf Ali: What about army landing grounds T 

Mr. A. G, Clow : The Honourable ~  did not refel' to that in 
his speech, but they cannot be used for regular services. They can be 
used by private aviators from time to time, and we are ~  con-
sidp.ring the conditions on which they will be available for civil uviation, 
but what we arc really dealing with is mainly the big routes to bt' used 
mainly fOT commercial fiying. An example of a cheap landing gronnd 
is the one to which my friend, Mr. Ranga. refefred, the one at 
Cuddappah. The amonnt entered here for that landing ~  is 
RI!. 7,000, and I understand that  that is very nearly the whde cost. 
It will ~  probably about Rs. 8,000 before it is finished. That is, of 
course, not a landing ground at present in r'egular use by a commer(\ial 
line. But if you are to have regular landing grounds on main com-
mercial line, you must have' a far higher quality, you will haye to use 
tl!em at all seasons, and particularly in the monsoon when we have 
difficulties in India that are ~  considerably greater than in most 
other countries where flying has developed. We have, for ~  to 
provide runways, which jfl a fairly large item among the detail;; " .. hich 
have been furnished to Honourable lfembers. We are going to provide 
in places for night flying, and that is an expensive item. You will find, 
in the items here, about Rs. three lakhs on the lighting of ff>rodromes 
on eer1ain routes, and that, of course, is only a part of tIl£' llltirnhte 
expenditure that will be involved. Yon have to provide building;; for 
the rerodrome officers, and for hangars. Thus there is a verj, big 
difference bctween providing a really first class rerodrome propflrly 
el]uirped and worthy of the country on a regular commercial route, 
und providing an occasional rerodrome where an ordinary amateur or 
a man travelling occasionally on business can safely land, provided 
the weather conditions are satiRfactory. I hope that I have said enongh 
to satisfy my Honourable friend that we will bear in mind the desir-
ability of avoiding every possible case of extravagant cxpenditure. 
Aviation is admittedly an expensive matter, at the present day, but as 
it develops, as we hope it will develop, India will reap in various ways, 

~ and intangible, great harvests in years to come. (Applause.) 

Mr. M. S. Aney (Berar Repl!esentative) : May I know whnt is the 
'!dea of lightil!g the air routes and whether lighting in air TOutes exists 
m any part Ot the world' 
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Mr. A. G. Clow : Lighting is absolutely essential if you are going 
tQ have night flying. We have already a little lighting in, ~  example, 

~  but the route is not really equipped for night fiYlllg as yet. 
~ work is in progress. 

Pandit Nilakantha Das (Orissa Division: Non-MuhamJll8.dan) : 
'Will the Honourable Member kindly tell me whether there is any scheme 
for Training and employment of Indians in the technical depal'tments 
of civil aviation r It was promised last time and in this seheme it 
migbt have been included. 

Mr. A. G. Clow: This is a scheme of works. The provision for 
inspect.ion and employment comes out of different funds altogether. 
This is a fund· for developing certain works. The expen(1iture on 
hanl!'ars, for example, is gh'ing very considerable employmeni tn Indians. 
All the hangars arc being made of Tata's tested steel on an the big 
~  

Seth HaJi Abdoola Haraan (Sind: Muhammadan Rural) : Is it a 
fact that instead of having a landing ground at Jacobabad some people 
have urgf'd that the landing ground should be at Shikarpur or Sukkur ? 

Mr. A. G. Clow : Sukkur was certainly considered, but JafJobabad 
was regarded as more suitable for c8ll'tain reasons, particularly because 
of ~ greater suitability in certain seasom;. It means a very small 
addition to the length of the route. 

Seth Haji Abdoola Haroon.: Is the Honourable Member aware that 
the eonllILercial people are mostly living in Shikarpur and they have 
asked that the landing ground should be changed from Jacobabad to 
Shikarpur 1 

Mr. A. G. Clow : I am afraid I cannot say off-hand whether Shikar-
pur was eon"idere<'l, but I know the rival claims of Sukkur all11 Jacob-
auad were considered. This is the first time I have heard of Shikal'pul"s 
claim buL I 8m willing to take it from the Honourable Mew bel' that the 
people of Shikarpnr have a natural anxiety that it should pa!;s through 
their own place. -

Mr. M. Asaf Ali: I have heard my Honourable friend, Mr. Clow .... 

Mr. President (The Honourable Sir Abdul' Rahim) : The HOllour-
able Member has no right of reply. 

Mr. M. Ananthasayanam Ayyangar (Madras ceded Distrirts and: 
Chittno!" : Non-Muhammadan Rural) :  I want information on a point 
which I have not been able to understand. At page 3, I find a provisiol1 
~ made for a portable hangar at Lahore at a cost of Rs. 5,000. Down 
below, under the heading "General ", "Construction of hangars at 
KIl:raehi, Rangoon. Calcutta, Allahabad, Delhi, Lahore, Bomhay, Akyab 
and Madras", Rs. five lakhs. Here is Lahore again in this sum of 
Us. five lakh!:l. Why are there two provisions for a hangar at the same 
pI II ('.C , Again, I want to know how many of these are new works and 
if . there is a scheme for purchase of aeroplanes by the State iu order 
that they may be used for. civil aviation purposes. 

Mr. A. G. Clow : As far as tbe first question is concenled, the answer 
is that they relate to different matters. A portable hangar is a yery 
difY('rent thing from permanent hangars and it is a much less expenshre 
item. The hangar accommodation at Lahore has proved sOUiflwhat in-

~  »2 
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lAlr. A. G. Clow.] 
adequate for the needs, and this portable hangar is a very small item--
Us. 5,000-, and it is complete in itself. The hangar is under ercction. 
As I't·gards the second point, the answer is that this contains no 
provision whatever for the purchase of aeroplanes. This is a works 
programme and not one for the purchase of machines. 

Mr. M. Ananthasayanam Ayyangar: h; it part of the general 
sehf>lIIt' to purchase aeroplanes and keep them on behalf of the State so 
111at they lllay be nStd for aviation purposes! In view of the. analogy 
that the Honourable Member drew from the State Railways ill his IIlpeer.h 
jURt now, is there an intentioll of purchasing aeroplanes on behalf I)f 
the ~  ill order to run them ill the interests of aviation? 

Mr. A. G. Clow : That is not really· relevant, I suggest, (0 the pre-
SPlit point. Weare considering certain works. The Honour .. l hIe Mem-
Ler is ~  entitled to raise that question when the regul11.1· nv;ution 
grant comes up next Session. 

Babu Baijna.th Ba.joria (Marwari Associ8tion : Indian CORlmerce) : 
On a point of information, Sir. Will the aerodrome at Dum  Dum be 
developed or a new aerodrome he erected on the Budge  Budge road , 

Mr. A. G. Olow : I believe that question is under considet·atiOll. I 
p.m )lot able to give an answer now. 

(Mr. M. Asaf Ali rose in his seat.) 
Mr. President ('l'he Honourable Sir Abdur Rahim) : If the Dono1.i.l'-

able liemher wishes leave of the House to withdraw the motion, be eml-
not makE, a ~  

Mr. M. Asaf Ali :  I do not want to make a speech. T only wanted 
to say, after hearing my Honourable friend, Mr. Clow, that while I am 
Dot prepar€(l to aceept his assurance on the point of ~ use of the 
army landing grounds, because I think thc Government ought to be able 
to make it possible for civil aviators to usc the army landing grounds ... 

Mr. A. G. Clow :  1 am ~  to interrupt the Honourllhlry Member. 
I expiaincd that they are doing that,--that that question iN under active 
consideration, and that ~  will be made by which. under 
certain couditions, army landing grounds will be available t..) civil-avi-
ation. What I said was that we obviously could not ~  the flrmy 
landillg grounds 8S regular aerodromes on a big commercial route where 
there is conbtant traffic. 
Mr. M. Asa! Ali : In those circumstances. I do not think I shall 

press this motion to a division. I beg leave of the Honse to withdraw 
the luoiioH. 

The llJot.ion was, by leave of the Assembly, withdraw)). 

Mr. 8. Sa.tya.murti (Madras City : Non-MUhammadan Urban) :  [ 
desire to speak on the main motion. The Honourable the !<'mance Mem.: 
ber is sometimes orthodox, and sometimes ,Unorthodox in hit! financial 
~  I find myself somewhat in a difficnit position, to understand 
exactly the scope of this ~  demand, but I ain IlUre he wili 
throw light upon it. At page 2 of ~  there is a note at the 
btrttom which reads like this : .' 

" ~ sum of Be. 20,09,000 is required in the 6Urrent year to meet expenditure in 
connectIon with the development of civil aviation for which a special fund of 
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Be. 92,57,000 wall constituted with the approval of the Legislative A.asembly in March 
laet. The deta.ils of this expenditure are as follows." 

They are given on page 3. Then on pag,e 4 there is another note : 

" All the whole of this expenditure will be met from the special fund mentioned 
in paragraph 1 the net amount required in this Demand is nil ; but a token demand 
ill presented in accordance with the undertaking that detailed schemes met from tho 
hnd will be bronght to the notice of the Assembly." 

I take it the meaning of these two notes and of the present Jl!otion 

1 P.M. 
made by the Honourable the Finance Member is 
thllt, although by a vote of this House this sum of 

Rs. 92,57,000 has been set apart out of the revenue surplus for this 
expenditure. the detailed heads of expenditure, as and when money is 
:required for them, will come before this Honourable House for its 
approval. Otherwise, I do not see the purpose of this motion made by 
the Honourable the Finance Member; and the token demand of \)llC 
tl,ousand is put in, in order to enable the House to discuss the particular 
items of expenditure proposed and make comments thereon with a view to 
influence, if possible, the decision of the Government, either by speech or 
by a vote, if necessary. From that point of view, you will notice that ihis 
demand itself was passed in this House last year by your casting vote. I 
am 110t making any comment on that. I am merely stating that the motion 
was by the Honourable Sir James Grigg on the 28th March, 19!:S5, that a 
I>upplementary snm not exeeeding Rs. 92,57,000 be gl'anted to the Governor 
G(·ncral in Council to defray the charges which will come in course of 
pllYIJ.lent during the year ending the ::lIst day of March, 1935, in respect 
of the Transfer to the Fund for the Development of Civil Aviation, lind 
· the Honourable the Finance Member explained that really it was a .:ase 
of accounting, although, I would remind him, that he has stated before 
the House once that he was not. very happy over charging to capital, 
.. chemes which cannot be proved to be remunerative, but anyhow it has 
been done, and today the motion of the Honourable the Finance Member, 
as I understand it, is to seek the approval of this House for these various 
items on page 3. I want to know what these round figures are based on. 

~  are all good round figures. What are these estimates? Who sub-
mitted these estimates? It is all one lakh, two lakhs, one lakh and SO 
thoUl,and, three lakhs, five lakhs and so on. Where do they get ~ 

figures from? It seems to me that these estimates are more oftfn maole, 
in order to !ret much more than they require, so that they may not have 
to come for a supplementary demand to us. They are not based on such 
~  as this House is entitled to have. I do not know if the 
Stlwding Finance Committee had details of the flStimates. Perhaps if 
· ~  had, the Government will give those details to us. Otherwise, it 
s{'.ems to me that these ~  are ..... 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
ubII' Member wants all the details! 

Mr. S. Satya.murti : Not at all. I want to know on what hasis tbis 
five lllkhs is wanted. 
. The Honourable Sir James Grigg : Those, five lakhs lJ.!fl the ~  
',:xpected to be ~  on this programme under that partIcular head In 
· the current financial year. 

Mr. S. Satyamurti :  I want to know who is th.e expert ~  or 
· ~  who has put. down these fitnlrffi 1 What 18 the baslR of these 
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!Mr. S. Satyamurti.] 
figures '? These figures mlliit mean somethiug, and. ~  be rough 
estimates. I want this House to know, before It 18 aSk.ed .to ~  
18 57 000 who are the authorities whose expert knowledge was mVlted for 
tbis purpose. They come ~  and simply shove thes.e figures at us. 1 
"",'ant to know what is the baSIs! That IS the first pOInt. 
Mr. President (The Honourable Sir Abdur Rahim) : It is not !he 

1.ractic:· to giYc detailed fignres on these estimates, but the ~ 
Menlber in charge should explain how these estimates have been arrIved 
at. 
Mr. S. Satyamurti : I do not want any detailed ~ covering 

many pages. All I want is some intelligible guide in order to see that 
~ are not asked to vote blind-folded. I have some experience of these 
estimates in the Public Accounts Committee, and I can tell you that the.,;c 
fi"ures often err on the wrong side. Then, Sir, take the itf'ms. One 
~  is wanted to improve the existing landing ground at Chittagolll 
and then a la1l:h and 80,000 is wanted for the construction of adminisu'a-
tion block of building in New Delhi. Are we dealing with a poor 
r:oulltry or the richest country in the world? Why do you want 1,80,000 
for administrative buildings in New Delhi for running civil aviation? 
Vle have never heard of it. The Government of India have notions of 
economy which are not known to any civilised Government, or a Govern-
lUent which is responsible to the people. They simply ask for monie!>, 
as if it were nobody's property. Then you ask for three lakhs for the 
lighting of Karachi-Calcutta. Akyab-Rangoon and Bombay-Madra.'i air 
routes. What is the basis of these estimates? Then, I want to raitese 
this point-how much of this money is going to be spent in this country 
for huying Indian-made articles? I think this House has eX,pressed 
:more than once its very definite opinion that, to the extent to which 
mOlJey on any works of the Government can be spent in this country, it 
ought to be spent in this country ; and, I believe, the House has gone 
even to the extent of saying that there should be a price preference, I do 
not know the exact percentage, I beliel'e it is ten per cent., for Indi&ll-
. made articles as opposed to foreign articles. I have It hazy recollection 
that, l'f'cently this department stllrtcd a scheme for lighting tbp,s,:! :e1'O-
dromes, and they bought the machinery from outside the country. There 
was a great deal of adverse criticisIp. in the Press on that matter ; and I 
;;hould like to have an assurance from the Goyernment that, to the extent 
to which it is possible, this money will be spent in thL" country for the 
. purchase of Indian-made articles. That is a point on which I am ~ 

that every section of the House will be with me-that this money ought 
10 be spent in this country. I want to know again whether all this work 
is going to be done by inviting rupee tenders, or by arranging private 
contracts. That again is a matter which involves public funds and J 
should like to have an assurance that, wherever it is not ~  the 
~ ~ will be done by inviting rupee tenders in this country, and· to the 
extl'nt to which they make any purchases they will use the ~  

DUlchinery of the In.dian Stores Department. I do not know if Honour-
'able Members have read the appendix to the Pnb'iic Accounts Committee's 
l'eljort which sets out the advantages 'the State ,and other purehashig 
dt'pliortments get from making their purchases through the Indian Stores 
'lieyartment.,: I ~  ~  to, h8,,:,e a eategoricalas8urance, that, so far &8 
"atty ptrrchMes 'liN' made, they 'wIHbe made through thl>' agency of tbe 
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Indian Stores Department. I also want to know, whether they are going 
to invite tenders for both materials and construction together or they are 
going to separate them-buy the materials and supply them to the eon-
tractors for merely doing the construction work. 

There is also on page 4 an item ' Pay of officers' and so on. On this 
matter, I want to raise a point which I have raised more than once. If, 
for the present, we are not able to get Indians competent enough to be in 
charge of these departments, and if we are to employ non-Indians, I 
think it ought to be made part of the terms of the contract that they ought 
"to train competent Indians to take their place at the earliest possible 
moment. I refuse to be a party to this continued employment of 
foreigners, without even a hope that as Soon as possible my countrymen 
will be in charge of these great and expanding departments. These are 
all the points on which I should like to have an assurance either from the 
HOllourable the Finance Member or the Honourable Mr. Clow, in order 
tbat this House may know that this money is really required and is not 
Il!';ked for in the careless way, which I have found characterises the esti-

~ of Government departments usually in such matters. Secondly, I 
should like to have an assurance that this money will be spent in this 
country, 8S much as possible, on buying Indian materials ; and, last but oot 
lea!>t, the non-Indian officers who arc appointed will have, as part of the 
conditions of their appointment, to train Indians to take their place at the 
earliest possible moment. 

Mr. A, G. Clow : Sir, I can only wish that my Honomahle friend, 
Mr. Satyamurti, had extended to me the courtesy that my Honourable 
friend, Mr. Asaf Ali, did of informing me beforehand of the detailed points 
wbil'h he proposed to raise. 

Mr. S. Satyamurti: On a point of personal explanation, Sir, itS the 
· word " courtesy " has been used, I expect Honourable Members on the 
· ol'pGsite side to extend to us also the courtesy of being prepared to mcet 
a!! fnese obvious points. 

lIlr. A. G. Clow :  I venture to say, Sir, that, with the possible excep-
tion of Mr. Satyamurti about whom I am not able to say anything, there 
is DO Member of this House who can carry in his head the kind of encyclo-
pllcllia that would be required to answer off-hand all the detailed ques-
tions that he put. I will, however, try and do my best briefly to deal 
with the more important points that arise out of bis speech. Dealing 
, first with tIll' ~  question of the estimates, these are prepared hy :l 
· special staff ",hich ha...;; been engaged for the purpose. We have insti-
tuted five works divisions under the charge of a Superintending Engineer. 
They are responsible, in the first instance, for the preparation of the esti.-
mateH but, naturally, before they are passed, they come under ~ 

scrutiny, and normally the very close scnltiny, ()f financial experts. 

lIrIr. S. Satyamurti : Who are they , 

Mr. A. G. Clow : The  staff, naturally, under the charge of my 
Honourable friend, the ~  MelDber. I eannot say who is tho 
particular officer in every case ;  I do not. suppose he has always been the 
~  one. 

'Then ali regards the use of Indian materials and the· employment of 
ttie 'lgeDey' of· the Indian StOreA De}lariment, the policy whieh int 
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/Mr. A. G. Clow.] 
Honourable friend desires is, as far as possible, being followed. I men-
tioned in reply to a previous inquiry that we were completing these 
~  out of Tata's steel, and I would like ~ to mention tha.t the 
Stores Depart.ment came in very useful there. The tenders were put out 
to contract--I think that is one of the points my H(mourable friend asked 
-and the firm that contracted for t.he rerodrome in Rangoon proposed to 
use foreign steel. They were approached at the instance of the Indian 
Stores Department and they agreed to use Tata's steel fQr the purpose. 
(Hear, hear.) 
As regards the expenditure in Delhi, my Honourable friend referred 

tlO the construction of an administrative block of buildings, now actually 
under construction, at a cost of Rs. 1,80.000. I canllot now give him all 
the particulars of the detailed buildings under construction in Delhi ; I 
suggest my Honourable friend mig-ht pay a short visit to them either on 
lus way through Delhi or during the next cold weather and see t}fe 
progn'<;s that is being made himself. But when YOll haye u big: wt'o(irome 
you naturally want substantial buildings. You want. for exam pIe, some 
kind of shelter for your passengers, where they can wait in bad weather ; 
you want some sort of building for mails where they can be securely 
kept; you want a control office of some kind. Then. the eompanies want 

~ -awl I llIay say when we pnt 11 p offices for the com pan iI'S. the 
policy normally is that they should he our ~  and the companies 
should pay rent for them, rather than that the companies :;hould be aule 
to I'l'!, up ilt (Jnr u'rorlroDlPstheir 0\\,11 pri\"atc offices whirh ~  be their 
own property and their own possessions. Then yon want office accom· 
Dludation for meteorology, and thp wireless staff, with a view to the waru-
ing of pilots of the conditions which they are likely to meet, and so on, 
and you want some 'kind of restaurant for pilots; you may want a 
~  of sOnif' kind if t11-? wJ"odrlillle rlev<,]opR. (La.ltg-hter.) 

Mr. 8. Batya.murti: A lakh and eighty thousand ! 
Mr. A. O. Olow :. This will I hope. be one of the very bigr:cest aero-

{lr(lmes in India, and that is not by m-eans an excessive charge. Then, r 
think he referred to the electric lighting-at Karachi. That of course is 
1Iot just ordinary electric lighting; it is lighting that is wanted for 
nig-ht-Hying, for marking and for guiding pilots on to the aerodrome, and 
that is naturally an expensive form of lighting and an expensive item of 
~  But if you are going to have night-Hying, at all, it is 
essential that your pilots should be able to fly with confidence. and with 
safety. 

I hope I have dealt with the details of the more important points my-
Hljllourable friend referred to. As regards the training of Indian staff, 
I would again repeat that that is a point to be more suitably raised when 
tIle demands for grants for officers come up. If my Honourable friend 
will look ~  the establishment grant on page 4 of this pamphlet, he will 
fInd. that It .relates only to a few meteorological observers, stenogr-.phers 
~  .othex:s, at;J-d no. question of the employment of British or other ~ 
~~  ~  m thlS. ~ ~  I suggest ~ Honourable friend might ~  
filS suggestions or crItICIsms oil that, untIl an opportunity will arise wh(ln 
the regular demal;ld for ci.vil ~  appears. Sir, I may perhaps add 
~ ~  at the rIBkof ~  ~  ; that it is a point, Ik1!l!0w, that 

~  cons1;antly: theJlllnds of those in ,eharge of this DepartJpt!J1t. 
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pllrticularly Mr. Tymms, who has put in so much labour on this work. 
(Bear, hear.) 

Mr. President (The Honourable Sir Abdur Rahim) : ~  question 
is : 

" That a supplementary sum not exceeding Be. 1,000 be granted to the Governor 
General in C{)uncil to defray the charges which will come in course of payment during the 
year ending the 31st day of March, 1936, in respect of ' Expenditure on the Develop· 
ment of Civil Aviation met from the Fund '." 

The motion was adopted. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assemhly l'e-assembled after Lunch at Half Past Two o{' the 
Clo('l\, Mr, Prcf:ident (The Honourable Sir Abdur Rahim) in tilt' Chair. 

EXf'ENDlTURE OK 'J ilL DEVELOPMENT OF B!{oADCASTING MEl' FRO)! THE 

FUND. 

'The Honourable Sir James Grigg: Sir. T be;! to move: 

" 'fhat a supplementary sum not exceeding Ra, 1,000 be granted to the Governor 
General in Council to dcfray the charges which will come in course of l'aymellt during 
the year endir.g the 31st ~  of March, 1936, in respE'ct of 'Expenditure on the 
Development of Broadcasting mM. from thE' Fund '." 

Mr, Presidellt (The Honourable Sir AbdurRahim): Motion 
moved : 

" That a supplementary Bum not exceeding Ea. 1,000 be granted to the Governor 
General in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of March. 1936, in rl'spel't of 'ExpenditurE' on the 
Df'velopment of Broadensting met from the Fund '." 

The Honourablr Mrmber. ~  Satvamurti. has given notice of an 
amendment by ,,'hich he really wishes io discuss a question of ~ 
which cannot be done nnder 11 Supplementary Grant. . 

Rt"(Jrrrim.ci'ill{J ~  h,' madr o?!oi7ablf! for Politiral Propaganda 'Itndet' 
Reasonable ConiUtion. 

-Mr. 8. Satyamurti : Sir, the only question I want to discu!ls by this, 
I havr mentioned in my notice of motion, that is to say, to urgc that 
nl'oadeasti.ng ~  he made available for political propaganda nnder 
rea.<;OI111hlf' eonditions. I may mention, Mr. Pre-;ident, that ~ supple-
mentary grant which 1.'3 asked for by the Honourable the Finance Member 
in('llldes inter alia builfiino.: work on the Delhi broadcasting station in-
eluiJing the mast f011J1c1ations aniJ also equipment for the w llolr Dplhi 
hrond('lIsting sbltion. tlH' total r(lmin!? to :J ~ :-l8 thousand. I want, 
Sir, thllt. when this lInuse il> ~  tn vott> this sum of over 2t lakhs, this 
HOllS(' should have an opportunity of statinl? nnd getting the vote of 
the House if nece...qgary, on the poliey coverf'd by the actual ~~ 

ilemllni! before tlle Hous!>. 

Mr. President (The H()nonrable Sir Abdur Rahim) : This matter 
of broadcasting has already been diacUl'lsed in the Delhi Session. The 
whole principle a..;; to what purpose brOfldp.a8ting .w. to be ~  for, W-Wl 
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[Mr. President.] 
then discussed, ttnd, according to the practice and the rulings that have 
~ laid dowll on Supplementary Demands, the Honourable Memher ean-
not go into a broad question of that· character. 

Mr. S. SatyamUrti : I speak, subject to correction, Sit" out, 1 think 
T am right in saying, that this kind of lump grant of 92 lakhs, of 72 
laklls or 20 lakhs to a particular fund to be assigned in toto, without anj' 
detail!'] being giY(,ll at that time merely as a fund to be spent by the Gov-
ernment, as and ,"hen the need arises, is almost unprecedented in this 
House .... 

Mr. President (The Honourable Sir Abdul' Rahim): 'l'hat is another 
matter, but the Honourable Member cannot now discuss the question of a 
general principle. 

Mr. S. Satyamurti : I may point out, Sir, that tile practie':l to which 
yon referred ,lpplies to original demands which contain full details 'and 
wltieh are "oted },," this House. 

Mr. President (The Honourable Sir Abdur Rahim) : If it were a 
new seniee. The Chair gave a ruling only at the last Delhi Seggioll. The 
ruling ~ given on the 27th March, 1935, which runs thus: 

t  t The Chair wishes to make it perfectly clear that as regards the demand!! that 
refer to schemes which have already been sanctioned by this House, there e&n be no 
quelltion at all of discussing any question of principle or policy." 

Mr. S. Satyamurti :  I entirely agree with that ruling. Bllt here no 
scht1lne has been sanctioned. What this House has sanctioned is to put 
this money into tbf' fund. No details were given at that time. 

Mr. President (The HononTahle Sir Abdul' Rahim) : I:; there no 
scheme given ! . '. 

Mr. S. Satya.murti : No, Sir. If you will kindly look into this book 
eontaining detailr. of the supplementary grant, you will find that, for 
the first time, ~  are making definite proposals to spend this portion 
of the money. Originally, in Delhi, the Government wanted so much 
tum1) sum to lw put in a fund, and the House sanctioned it. There 
were lhi schemes p1aced before'the House at that time. I entirely agree 
that, if schemes lwd been put forward before the House then and the 
money was !<anetiol1ed, then J am out of court now to raise the point 
again. I canuot really raise any question of principle with l"cgard to 
those seltemes. My submission to you, Sir, is this --that this is one 
of those dt'mlwds where the House was asked and where it did yote a 
lump sum to ~ put in a fund. The manner of ~  it was ne\'er 
placed before the House. 

Mr. President (The Honourable Sir Abdur Rahim) : Did 110t the 
HonourablE' M(·mber raise this point thell ? 

Mr. S. Satyamurti : I did raise it then, and you gave a ruling, Sir. 
May I n'mind ~  Sir, that on a similar motion when I said that ~  

was no new ~  you said, " I will not allow it to be made a prece-
dent, I rule this may be in order". You ruled with regard 1.0 a. simi-
lar ~  for 8 transfer of a fund without any details 'of schoID&':!' be-; mg given: ~  J elaborately argued. :. . . .' ..' 
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Mr. President (The Honourable Sir Abdur Rahim): The Hononrable 
~  said thut, since details were not given, they were not going to 

suppcJrt it. That iF; another matter. Now, to discuss the question as 
to how this grant is to be utilised for the purpose of broadcasting ~ 

discussing a qUt'stion of policy which ought to have been discussed at 
the tiJne when the grant was made. 

Mr. B. Batyamurti : There were no details, on which ~ could dis-
cuss thcm. '1'l:e1"c were no schemes placed before the House. I entirely 
agree with you, Sir, that if any details were placed before the House 
then und iJ ,\ c did not avail ourselYcs of that opportunity to discnss, and 
allowed the gl'l-mt to go by default on our part, then we cannot take 
advantap-c of the present opportunity to discuss the same. I cannot 
blum,' <myuody 1'01" our own default. But the Goyernment pJar·ed no 
s('lieme:,; Lcfore the House then. 

Mr. President (The Honourable Sir Abdul' Rahim) : Tilt· Honour-
Member call tin'ow out the grant now, but he cannot. discuss qUCHtions 
of poliry 

Mr. S. Sa.tya,murti ;  I merely point out what. the result will he. The 
. result will be that this House in respect of such lump grants will have 
no opportUl;lity of discussing schemes at all. 

Mr. President (The Honourable Sir Abdur Rahim) ; The House 
had the fullest llPportunity of discussing it at that time. 

Mr. S. Satyamurti ; When there were no schemes plaf'ed ~ the 
Honse! 

Mr. President (The Honourable Sir Abdul' Rahim); \Vhen this 
grant. 'H1"'; voted, when the broadcasting scheme was sanctioned, the House 
had the fullest opportunity and Honourable Members were at perff.'Ct 
liberty to point out to the Government in what way the grant was to Le 
applied and how the scheme was to be worked. The opportunity . for 
discussing ~  such question was at that. time, and not now. 

Mr. S. Satyamorti : But you will find, Sir, there were no ~  I1t 
all then placed up-fore the House. 

Mr. President (The Honourable Sir Abdur Rahim) : ~ \\"a:-l the 
broadcasting scheme. 
Mr. S. Sa.tyamurti : What could I discuss about that, Sir f 

Mr. President (The Honourable Sir Abdur Rahim) ; Broadcasting 
for what purpose, that was the question that ought to have beer. rliscus-
seu nt that time. 
Mr. S. Satyamurti : If you look at it in that way, Sir, then I am 

helpless. ] may ~  to you then, that, so far as this particular g-rant 
is-concerned, I (Jppose this grant and will ask the House not to vote for 
the Delhi broadcasting station this sum, unless it is going to h,' llsed for 
ppliticlll ~  Will I then be in order, Sir·f 

Mr. President (The Honourable Sir AbC':ur l{ahim) : The ~
able Member can only raise the point that. since sufficient iietails Ill'e not 
given, ,.he--{)fIp08es it. 

Mr. S. Sa.ty&murti ; But details are lWW given. My ~  ia 
this that I do not·want the Ho1tseto vote ~  the· Delhi broaaea.'iting sta-
tion', this 811m pfR!!. 2;58;000. . .  . .. . ,. . 
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Mr. President ('l'he Honourable Sir Abdur Rahim) : Of ~ ~ the 
Honourable Member can oppose the grant on any ground, but he cannot 
dis<'uBS the question of policy. That is all the Chair can say. 

Mr. S. Satyamurti : Then may I move this motion T 

Mr. President (The Honourable 8ir Abdur Rahim) : Xo, the amend-
ment is out of order. The original demand, of course, can be oppm;ert. 

Mr. S. Satyamurti : Again, Sir, now that you have ruled ml! out (,f 
order, I must ask the Honourable the Finance Member to help )/l(> and 
say whether he thinks it is right that this House should be asked to vote 
for lump &UIIlS to be put in a fund without any details giwll, and then 
ask liS from time to time to vote away moneys out of that. Is that done 
in his country, and is it in order T 

The Honourable Sir James Grigg : This is a proposal fol' it specifie 
scheme which is parr of the main scheme. Detailed proposals are put be-
fore the House for the Delhi station which was one of the stations men-
tionerl in the schemE for which the original allotment to the funcI was made. 
I unn.cl'stand the Chair's ruling to be that the discussion is confined to the 
specifie Delhi Rr.heme and the allotment to the Delhi station. SUI·ely. 
that is quitl') in l,w'ping with the ordinary canons of financial propriety. 
'l'he House is ftsked to sanction money for the broadcasting ::;taticm at 
Delhi and you ~  discuss, on an estimate for the proviSion ,)f a sta-
tion at Delhi, gcueral questions of broadcasting policy. I think there if 
som.cwhere, in the demands for which the department of Industrieg und 
l.ahour ttrc responsible, a demand for the Controller of Broadcasting and 
qlH'stions of policy can be discussed on that grant. 

. Mr. President (The Honourable Sir Abdul' Rahim) : 'I'h •• t is a new 
·..arvice, hut thiH is not a new service. 

The Honourable Sir Ja.mes Grigg: This proposal is to allocate {nntt 
t.he fund suflit·icnt money to build the Delhi station and nothing more. 

Mr. S. Sa.tyamurti : Sir, I take it this motion is now brOl1!:!ht before 
the House. in order to seek its approval for the details g{ven at page 5 
of this gret'n book ; that is to say ~ 

EstHblishmn1t.s 
Workto; 

Equipml,nt 

Other l:htu'l!es 
Dcdnct·-.\tnount transferred from the fund for 

thl' dl'velopment of broad('asting 

ttl!!. 
16,500 

80,000 

2,58,000 

27,000 

3.81,500 

'I'lwl'<(' detnils l11'e given, and yon will see at the bottom of that page: 

"  A sum of Re. 3.81,500 is required in the current year to meet exnenditure on 
t.he following schemes in t!onneetion with the development of broadeasting in 111.& 
for 1I'wl! II special fund of RB. 20 lakhe was constituted with the a.pproval of thf> 
Legislative Assembly in Marrh last ~ 

(' \ Construction of the Delhi BroadC8llting Station 

(ti) Creation of a temnorarv wn-"lell1l wOl'b divlRlOll lor the 
. -preparation ofd.tailed eatimatea relating to the ...n.Olll 
1114'.hfl1lles tor the ilevelopmt'nt of hl'on.i!('lIAinltill {nilia 

~  

8,815,000 

1ll,liOO 
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As regards (i), the I:ltanding l!'inance Uommittee agreed to an expenditure ot 
Re. 3,45,000 at thell meeting held on the 2nd March, 1935. It has since been utJcid"d. 
to purchase, at a cost of Bs. 20,000, a second set of valves instead of getting it Oil hire 
from the Marconi Company &II was originally intended.. 

As the whole of this expenditure will be met from the special fund mentioned 
above, the net amount required ill this Demanct ~ "./ ; hut It token rlemand is pre-
sented in accordance with the undertakill!! that (lptllii!'d ~  met from the fund 
",m be brought to the notice of the Assembly." 

I takt, it that the detailed ~  are now before the Assemhly for 
it" approval, and I am, therefore, opposing this detailed scheme, for the 
following- ~  But, before I state them, I want to ask for some in-
formntjr)Jl lin one OJ' two fads "'hieh do not seem to me to be vers obvious. 
In this white paper containing the " Memorandum regarding the creation 
of a temporary Wireless \V orks Division for the preparation of detailed 
estinwtp,,; ~ to various schpmes for tl!p development of ~  

iii Imli:t " you fnd this: 

" The expenditure on the new 20 k. w. station at Delhi, which had been approve'l 
before the creation of the fund, will now be debited to the fund. The station will 
cost :&S. 3.45 lakh& roundly, without a pennanent studio, and when a permanent studio 
is provided it will be necessary to spend a further sum of Re. 2 lakhs. Rough calcula-
tions show that the programme outlined above might as a whole cost 'IS much as 
Rs. 30 lakh&, and the Government of India eonsider that the best ('ourse wi!! be to 
defer further expenditure on works (other t.han the works actually in progress at 
Delhi) until detailed estimates for the entire programme have been prepared." 

Stopping hm'l', I want to ask two questions. The Assembly has now 
been asked t(l pr(.yide 20 lakhs and the estimate is 30 lakhs. What is the 
idea? Is it the idea that these ten lakhs will somehow or other be voted 
by the .Assemhly, and they. therefore, ask for 20 lakhs, and afterwards 
they will a!>k for another ten lakhs! I submit it is unfair ~ the 
Al>serubly. If the department concerneo knows, at this time, that 
~ lakhs is the ultimate commitment. much the fairer procedul'e is to 
come teo this House with the estimate and ask for a grant for that pur-
pose either for that fund or schemes. Instead of that, they have put 
before us only 20 lakhs, while they say they will want 30 lakhs in the 
ultimate resort. 

Thf'n, I want some explanation for these words in brackets, ., (other 
than ~ works R(,tually in progres..<; in Delhi)". Is it suggested that, 
while this demand is being plaeed before the House. the money hall 
already been Spfmt from this fund for various purposes? If so, where 
are diOse! I want to know what is the position of Government in res-
pect of finaneial control over this fund to this House. Is,it thei! ~  
, that, because we have voted money, they can go on spendIng WIthout 
coming to this HOllse and cOme to this House as and when they choose, 
and then expect thE House to vote a ~  demand, ~ Oldy ~  
expenses to be hereafter incurred but, for . ~  already. ~~ ~  f 
That seems to mt: to be an anomalous pOSItIOn. I do not thmk Gove.rn-
ment call have it hoth ways. If the Government's case is, and yon tlunk 
it ii-i according to the Rules -md Standing Orders, ~ ~ !.he ~  
voted 20 lakhs ~  can go on spending on it as they like, subject to audIt 
and BUt:h control as the House may have of ar. ex post ~  ~  r 
have nothing to My. But my submission to yQU .and to thIS ~  Is.. that 
although the House has voted this sum, ac.cordmg to the ~ ~ 
ber's unoerta.king, which I say he is honourmg today, no money should be 
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lMr. S. Satyamurti.] 
spellt out of this fund till after the supplementary demand has been 
approved by this House. It is not fair to this House to hring a suppJe-
mentary demand for monies part of which is already spent. I should 
like to know the authority for it. Then they say : 

" They will then be in a position to decide which of the various schemes sholild 
be proceeded with against the provisions available in tbe fund, and which should be 
held over until further provision is granted." 

Thi!"; is an eminent example of the nebulous way in whit'll Government 
have placed this transfer to the fund before this House. They themselves 
have no programm.e in their own minds ; they themselves do !lO" know 
what are all the schemes which will have to be brought for hroadcasting 
in this country, nor do they kno'w which of them should prccedc which. 
'l'hen I want to know with regard to the statement in paragraph 4 on page 
2, financial effect of the proposal : . 

" Total actual expenditure involved- . , _ ,'" ! 

(i) non·recurrent-Rs. 16,500." 

'fhat Rs. 16,500 represents details of the cases of the Temporary 
\Vorks Division of the Wireless Department, 'which will he asked to pre-
pare an estimate for six months. But I find that the actual demand as 
printed in the green book is for Rs. 3,81,500 to be met ft'om the fUlld. 
Although the Finance Member now moves for Rs. 1,000 as a token demand, 
is this House now being asked to vote for Rs. 16,500 for ~ W ork.'! Din-
sion to prepare estimatlffi, or is this House being asked t,l vote f01" the 
enti!'e sum of Rs. 3,81,500 T I think we should have some explanation of 
that ~  Then, I ask the questiou which I asked under the Chi! 
_.!viation Grant-building work at thE' Delhi Broadcastin;z: Station, ~

chIding the mast foundations, Rs. 80,000: Equipment Rs. :!,riS,OOO: 
what are the major details of these two items and what are the estimates 
b&'Bcd on? Are these articles to be ~  in India or throl1gh t.he 
Indion Stores Department, and is the policy of Swadeshi going to be 
pursued' I do not 'want 8 mere non-eommittal answer that the Govern-
ment is ~  to this poliey : we lmow that : what I want to know is 
something more germane, nearer to the facts, a6 to what are these mate-
rials and whether Government hav(' made up their minds to strive their 
best to obtain these materials in India. I think the Hoa!i:e must have 
some information on that matter. 

1'hen I raise this point that if there is to he a ~ station 
in Delhi, it should be available for political propaganda, subject t() 
reasonable conditions. It is done by the Briti8h ~  001'-

pcratjon ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : 'I'h.) IJl)nourable 
Member need not discuss that: he may leave that subject .....•. 

Mr. S. Satyamurti : They have said that they will Jlot allow tbe 
broadcasting station to be used for political propaganda ..... . 

Mr. President (The Honourable Sir Abdur Rallimj : ~ R,)llOllr-
ahle Member can make that a ground for opposing the motioJl. 

Mr. S. 8atyamurti : That is what I am doing. You have ruled my 
aJMni'ment out of order, and 1 ~ too much respect TOr the Chair to 
try to do indirectly. what I have been asked not to do directly. But 
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I nm opposing this grant for the Delhi broadcasting st.tionbecnuse, in 
answer to a _supplementary question, some time ago, ~ Honourable 
Mr. Mitchell,. the Member in charge, said " We are not going to allo,v 
this station. to be llsed for such purposes". The Controllel' of Broad-
casting is a stranger who will come here with no notions of India, and 
he will decide for us what we ought to do. This Government decides 
most matters, mostly on the adviee of people who are ieast ~  

to give them that advice; and this is one of the cases where they are 
going to ask a stranger to India, a man who comes for the first time, 
to advise them as to whether they are going to allow thi" broadc:1sting 
station to be used for political propaganda. I may inform the House 
that the British Broadcasting Corporation allows politicians to use 
broadcasting apparatus under certain well-defined conditilHls. I believe, 
Sir, when you were recently in England as a member and leader of the 
Empire Parliamentary deJegation, you were invited to broadcast on the 
Brjtish Broadcasting Station. If England can stand an lndian Presi-
dent of an Indian Assembly to use her broadcasting apparatus, it seems 
to me the heavens will not fall if my Honourable friend, the Leader of 
tbe Opposition, or the Leader of the House ..... . 

Mr. President (The Honourable Sir Abdur Rahim). 'fhe ·Chair 
thiuks the Honourable Member is again trying to discuss brflad ques-
tions of policy which has already· been ruled out of order. 

Mr. S. Satyamurti : You cannot rule this argument out of order. I 
fep.l very strongly on this matter ..... 

Mr. President (The Honourable Sir Abdur Rahim) : 'fhat the Chair 
ean quite understand. 

Mr. S. Satyamurti :  I am not moving my cut motion at all. It is 
dead and buried :  I am now stating what the House should do : it ought 
not to vote this sum for the Delhi broadcasting station, unless they arc 
goin[! to allow the apparatus to be used for the ednctainrr of my people, 
on s,)Und lint's. I want to know the arguments of my Honourable 
friends on the other side as to why the Leader of the Opposition or the 

~  of the House or the Leader of the European Grt;up or the 
Leadpr of the Independent Party or the Leader of the Kati.malist Party, 
should not also be allowed to propagate their views on til<) politieal 
future of this country ; and as my friend, the Chief Whip, reminds me, 
I am 110t -plt'ading for any favour for this party or that party. If ~  

get one chalwe, we will give equal chances to others : 0111' propaganda 
is flO sound and our doctrines are so irresistible, that we can meet any 
arguments that may he advanced. We ask for no favour, but mere 
justice. T illel-ely put it to ~  Honourable friends ~  this House 
whether in this country where literacy is so poor, where the people  can-
not read newspapers, where the people ~  ae:ord to buy ne,!spapers, 
whether it is not much more. necessary III IndIa, than even In ~  
Britain, that this broadcasting should be made availahle for political 
propaganda. 

Second Iv I do not know what are the va.rious programmes they are 
gving to ~  ; but I do suggest that one ~  feature. of this 
broadcRsting programme should be to reach ou.r ~  whIch IIro? 
heMming drab, almost ~  and all tIm! cry or back to the 
villnges which we hear in convocatIOn addresses, on platform3, And on 

~  occasions is .int.ended not to be acted upon, unh1tH we make 
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the ,mages, to which we want our people to go, worth living ill ; aud it 

~  to me that if by broadcasting we call reach our villages wit.d neW., 
with items of propaganda, not only on politics but on public h9'.Llth and 
0lJ. various other matters which are of vital interest to OUt' ~  we 
shall b(· doing something to make this expenditure, which ih rather 
large in a poor country like India, on broadcasting, well worth ~  

while. l\foreover, according to the Lothian proposals, to give practical 
efrect to which we shall have a supplementary demand preHently, that 
is, The Hammond Committee, a\wllt il5 million,; of our ~ are going 
to be enfranchised. Most of them are illiterate ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member ought not to coyer that ground-that is rl!aLJ.y ,I ~  

of principle which ought to have been discussed on the rnnin grunt. 
'What ought to be done with broadcasting is a matter whieh oHghi tl) 
ha VI.' been discussed on the original grant. 

Mr. S. Satyamurti :  I am opposing this whole grant ..... . 

An Honourable Member: You are opposing broadcasting. 

Mr. S. Satyamurti: I am opposing the Delhi ~  

f-tation ...... . 

Mr. President (The Honourable Sir Abdur Rahim) :  A ,;cherne has 
bef:ll sanctioned ; and the time for raising all these ~ was when the 
original !!rant was moved, and not now. This is :-\ supplementary 
delIulDd, ana it is not open to Honourable Member,; b discus:'! broad 
questions like that : otherwise there will be no meaning in a supple-
mentary grant. If this is a new service, the Honourable ~  would 
be qu:tr in order. 

Mr. S. Satyamurti : If I cannot broadcast my views cven here, then 
God help my countrymen! I shall say nothing more ; but I feel that 
this c<tuntry cannot afford the expenditure on this Dl'lhi Btation, lmieas 
it is going to be allowed to us, t.o biroadcast social and political ~

~  among our countrymen, so that our cour.try can tIlke her 
proper place among the nations of the world. I, therefort\ ieel that this 
amonnt should not be voted by the House. unless the Oovernment gives 
an assurance that they will, in using this money for building ~ 

broadcasting station, allow the broadcasting apparatus to be used for pro-
paganda which will appeal to the imagination of my people . 

. Dr Ziauddin Abmad : On a point of order, may J just ~ yo1.:U" 
aitention to page 5 of these demands? It is stated at the bott.om or 
that page, in the note, that it is token demand only. It is not a real 
demand to meet this snpplementary expenditure : and I think,. since this ill 
a token demand only, we are entitled to discuss the policy 8.'1 in token 
cuts. 

Mr. President (The Honourable Sir Abdul' Rahim) : Token demand 
dOOll Dot mean that. ~ the Ohair understands it, it means that, for the 
purposes for which this supplementary demand is asked fOl', if the token 
delllftllfl is granted. the House shall be tak(>-.l} to 8S'llent thllt the Illnount 
wl\ieh is. mentionpd ht're elln be spent for that i)Jlrposc. 
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Mr. M. S. Aney: ~  I ask, Sir, whether there is any ~  

ior.:a t(.][en demand being ever put in the form of a supplementary 
grant in this House 1 

Mr. President (The Honourable Sir Abdur Rahim) : Yes; verr 
often. Government put forward a small demand in order to make out 
a cllse for the main demand to be authorised by the ~  

Mr.. B. Das (Orissa Division: Non-Muhammadan) : }Iuy I point out 
in ~ connt'ction that the House sanctioned a certain fund for hroad-
casting : but it did not sanction the method of expenditure. That iii 
why a token cut has been brought forward and, Sir, 've can discuss the 
policy of that. 

Mr. President (The Honourable Sir Abdur Rahim) : The Chair has 
explained that. The question ought to have been rlli<;ed then. Honour-
able Me-mbers ought to have found out then what the Governmellt were 
doing when they asked this money : for what pW'pose they were goiug 
to utilisl' thif; broadcasting fund. That was the time. The Chair taked 
it, when that question was not raised then, the principle was accepted 
that a broadcllsting sexvice should be instituted here at so much cost 
fIJI' whi(,h the money was granted, that is, broadc8.8ting ror the purposes 
which the Chair takes it the Government considered would ~ llseful to 
the country. 

Mr. It Ananthasayanam Ayya.ngar : Sir, I want to say a few 
words in connection with this demand. Within the 
limits of your ruling, S4-,. I will submit some inoon-

vimiences which arise from the manner in which the demand has been put. 
When the original demand was placed before the Assembly on the last 
occasion, the general prii1eiple of the demand was rio doubt accepted. I 
am not now for one moment attempting to eontrovert that position and 
trying to take up· the time of the House by saying that no Dlt):r,.ei ought to 
be spent on broadcasting purposes. But n demand, for a thousand rupees 
~  been made, while the total sum required is Rs. three lakhs and odd, 
and the present demand is nuwmade in the form of a token demand. 
Now, it is not open to me to submit that so much money ought to be spent 
on Delhi broadcasting and so much on any of the other ten stations that 
you have in this continental India. You have now more than ten broad-
casting stations all over the country,-it is not open to me now to say 
that your expenditure under one item is in excess of the necessity, and 
that other stations thlm D('lhi are far more important f.nd so more money 
should be spent th('re. In that way. if the demand i'.lstead 6f being put 
for a thousand rupees had been put for three lakhs, 81 thousand, it 

3 P.M. 

'would have been open to me to make a cut under this head or under that 
head, Jiot in pursuance of a particular policy or in view of any objection 
to the policy of broadcastinQ' itself in the whole country, but, with a view 
to draw the attention of the Honse alld ~  of ~  Government to the 
importance of a part.icular station, and if a station is not taken up at 
all, that· particular station ought to be taken up as a broadcasting centre. 
In that· way objection can be taken to the amounts asked for. Now, as 
it is with the Rum of one thousand rUpees, w3at is it that I can do , 
A ~  of two lakhs 58 thousand has been asked for equipment of Delhi 
broadcasting station. I find, for instance, that Madras, being at one end 
of India, is much more important in my provinoo than even Delhi, and 
is :it' open to· me now under this token demand to say that two lakhs 58. 

~  E 
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tkousand ought not to be spent in Delhi because there will not be any 
sum left for Madras Y If that position is not accepted, then it is open 
to the Government to tell me, coming as I do from the extreme corner of 
India, that I should be satisfied with what little the Government is pre-
pared to spenu upon my province. I would, therefore, submit, that in 
the allocation of funds for every station, the opinion of this House must 
be taken. It ought not to be said: "Oh, you have accepted the prin-
ciple of spending so much money and you cannot say any more on it '). 
You can as well say that you hav'e sanctioned 88 crores for the main-
t.enance of railways in India, 93 crores on the maintenance of administra-
tion, and since we have accepted all that, we ought to accept your 
sovereignty and keep quiet without scanning the budget. I would, 
therefore, submit, Sir, far from impeaching the principle on which the 
:fund was created, the following suggestions. 

(1) The total ought not to be spent on one station, and other stations 
which have not been kept in view should also be included in that pro-
gramme. That will be a legitimate objection .. How is it possible fOT me 
DOW to include the other stations in this token demand? If I reduce It 
thousand to a hundred rupees how much would Government be able to 
spend on each station T Is this the proportion on which they would spend 
three lakhs and 81 thousand and odd T If I reduce the thousand to a 
hundl·ed, it will be one tenth of a thousand, then how much would they 
Ie able to spend on each T 

Secondly, Sir, if you will kindly see at page 5, you will find that 
the Honourable the Finance Member made a mistake when he said .....• 

'I.'h.e Honourable Sir James Grigg :  I did. If I might explain, that 
staff iH entirely intended to work within the programme which has beel) 
sanctioned by the House. 

Mr. JIl Ananthasaya.nam Ayya.ngar : It is not what he said earlier. 
As the Finance Meinber said, .let ns confine ourselves to the improvement 
uf. the Delhi broadcasting station with respect to which details were already 
submitted to the Finance Committee and the House, hut it is not so, as 
be now submits ..... . 

The Honourable Sir James Grigg: I did not say that. 

Mr. M. An&nthasayanam Ayyangar: Then what did y-ou say' 

The Honourable Sir James Grigg: I said that it has been submitted 
to the Standing Finance Committee. 

Mr. M. Anantbas&yanam Ayya.ngar: At page 5, under head III, 
sub-head A, Establishment charges Rs. 16,500.-now I find that this sum 
is to be spent upon an establishment which has come into existence for 
the purpose of drawing up a scheme, or a programme of work. Now, 
in what places these schemes will be undertaken, how much is going to be 
spent on each scheme at ellch particular station is not stated. This amout 
ia not intended for Delhi broadcasting stati\>n alone. Is it now open to 
lIle to say that this sum of Rs. 16,500 is an additional unnecessary item 
of- ~  when you brought & gentleman all the way from England 
Iijl an expert paying bim Rs. 2,000 a month, and giving him a small 
~ ~  .()f. ODe ~  elerlls T Is it DOW . OpeD to me to say that 
y.ou should <1ii;t.ribute this amount among all the other broadcasting 



stations in various parts of India' {)f conrse, it is open to the GOTern-
ment to say. that there ought to be a separate establishment. That is & 
point on which there can be difference of opinion. In any case, I sub-
mit that Rs. 16,500 is too large an amount to be spent.· A separate estab-
lishment is brought into existence and an expert is being brought out 
from six thousand miles away. I would ask under what head can you 
bring this objection' I am certainly within the fGur corners of your 
ruling if I say I am entitled to take objection, without impeaching the 
purpose for ·which the fund was created, that this huge amount need not 
be spent on establishnlents. 'rhat is the .other objection which I cannot 
take under this token demand of one thousand rupees. 
, Thirdly, Sir, it is proposed to spend a large sum of money on build-
ings. For the time being you may ha"e t.hese buildIngs provided you allow 
the public to use them. Is it not now open to me, with respeet to the 
Delhi station, to say that just as the telephone service, telegraph service, 
tIle posts service is used by the public, the Delhi broadcasting station 
should also be allowed to be used by ,;:he public on payment of a certain 
sum of money by private individuals subject ~  the conditiGn that the 
subject whi<ili is broadcast is not objectionable. Of course the word ' ob-
jectionable ' is lwdefined and indefinite as we sec when it is applied to 
cinemas and ether things, but if the subject is objectionable on political 
or moral grounds do Dot allow its uSe. But if, as my friend, Mr. Satya-
Illurti, said, it must be thrown open to all political parties under certain 
limitations, I would submit it would be a dangerous thing to accept that 
proposition, but if his suggestion is that the Broadcasting station at 
Delhi ought to be made available to all, under certain restrictions or limi-
tations, then the suggestion WQuid be readily acceptable .... 

Mr. President (The Honourable Sir Abdur Rahim) ; The Honour-
able Member seems to be gQing beyond the supplementary demand. 

Mr. M. Ananthasayanam Ayya.ngar : Therefore, it is open to me 
nnw to say that this is the occasion to point out thaf the Delhi broad-
casting station should be thrown open to the public, though not the other 
tltatio11s, on payment 1)£ certain fcc. TJnder what head am I to bring it , 
Sir, even tbough I accept the ~  and I am bound bv the principle 
already accepted, it is still open to me tQ say that a sum· of three Iakhs 
and .odd should not be spent, and if 1 don't object to it nQW, it will be 
open to the Go.-el"nment to say" Oh, we have spent away all the money 
011 (me important project, and you once again 'vote 20 lakhs for others ". 
I would, therefore, request that you should, in the fitness of things rule 
that this token demand should be withdrawn and a fresh demand for 
Rs. 3,81,000 should be placed before this House SQ that .opportunity may 
be given to all Honourable Members to tlay, there must be a cut under 
this head, not a token cut on a matter .of ~  but a substantial cut, to 
say that Rs. two lakhs need not be spent on buildings alone, that 
Rs. two or three lakhs need not be spent on the Delhi station alone, that 
Rs. 16,500 need 110t be spent Oil establishment, and so on. 

. With respect to other matters, I may make one or two submissions. 
:tven at the time when this fund was created I had my ()wn suspicions, 
however humble I may be. My suspicions have been confirmed since. 
:My Honourable friend, Mr. Satyamurti, explained how through broadcast-
ing so much of literature and' literacy would be carried to the very doors 
of the villagers, btit he forgot that it involves additional expeDditure. 

L243LAD E2 
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Thi'l is only for broadcasting, but rot-each receiving set which the vil-
lages will be provided with there will be an additional cost of Rs. 700 
or 1,000, and there will be a recurring expenditure of Rs. 15 per month 
for each set. It requires so much of electric power and what will happen 
if the place is not a municipality or any station where electric current is 
not available. My friend forget,s there will be an additional demand 
for nearly one or two crores of rupees, and that will fall upont the tIL""-
payer wbo is starving for want of money and for ~  of food. A huge 
exhibit.ion was held in England with broadcasting materials and other 
things, and evidently this is a fruitful source of  dumping all those mate-
rials on India. I would, therefore, say, even with regard to the pur-
chase of materials and accessories, if a foreign country produces those 
articles, India is made the dumping grollnd for all those materials. We 
can very well do without broarlca!>ting for some time, but having accepted 
the principle in the last Assembly whether 'fe knew the further implica-
tions of it or not, let us at best say, and I want to drive home that point, 
that out of thc H.I). 20 lakhs that haye bcen provided in this for the pur-
pose iJf broadcastiIlg, let some aw.ount be applied for the purpose of en-
'couraging the production of the materials of that industry. If I am not 
wrong, the exhibition in England was opened by His Majesty the King 
Emperor, the King of England, and the whole material was taken recently 
two or three months ago from England to Scotland for the purpose of 
exhibition, and it was said that it was one of the biggest exhibitons ever 
held with regard to broadcasting materials and receiving sets. That is 
their pride. But are we ill a position to pride ourselyes that in the near 
future or in the remote future we are producing broadcasting materials 
and receiving sets'? Let our money not be wasted upon purchasing mate-
rials from foreign countries and let us not look to the foreign country 
~  the purchase of those materials. If a man purchases a motor car or 
a ~  set, or even if a present is made of a receiving set to him it 
means that subsequently he sells himself to the foreign country for pur-
ebHsing additional materials from time to time. That is our experienee. 
There.fore, I beseech,. that a Rum of rupees sho:uld be set apart from this 
fund for the purpose of encouraging the production of thOSe materials in 
this' country. .Again, in allb'Wer to a question put to the Government by 
an Honourable Member of this House as to whether the expert who was 
engaged for five years under a contract or agreement is prepared to train 
a certain number of Indians before his term of office expires, we were 
told that no such agreement was entered into. I say that such an agree-
ment ought to baye been entered into and it must be a condition of his 
employment that he must train up people here so that they may take his 
place by the time his service expires and it may not be said that he must 
be' continued for another period of five years because there are no men 
!lvailable to take his place. Let a small school be attached to give instruc-
HOT! in the art of broadcasting so that no additional expenditure may 
entail upon us in the  future. Then I understand there is no definite 
scheme relating to the entire grant of B.s. 20 lakhs ; it is a piecemeal 
sCheme that the Government brings before ·us. ·1 want information with 
resnect to one matter: The Madras Broadcasting Station is sought to be 
improved and the Bombay ~ Station is sought to be -improv'ed. 
Who are the owners of the preRent broadcasting station at Madras' What 
\rill become of the apparatus' now 'in existenee', Is it byway of subsidy 
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to that station T What is the range Y 20 kilometres I am told is the pow.er. 
In the white paper that was circulated the last time when the fund was 
created, I found that the ultimate range was only 200 .mileS, and it is 
only in the dead of night that one could be able to hear the programme. 
I do not know how many people will go on sitting till 12 o'clock 
at night, if it is really to be useful, to catch murmuring Sounds,. and if; 
there is some atmospheric disturbance even those murmurs could not be 
heard. It must be seven o'clock or evening if the programme has got 
to be heard. There must be a sufficiently broad range. When my Honour-
able friend, Mr. Mitchell, was asked a supplementary question, he said 
that he was not aware of the range. Even now we have not been supplied 
with the details. It is said that the power of the broadcasting set is 
20 kilowatts or something of the kind, but the range is not given. But I 
require information as to whether if a programme is got before the Delhi 
Broadcasting Station at a convenient hour of the day it will be possible 
for anybody with a receiving set in Cape Comorin to hear it. And if not, 
let not good money be wasted after bad over such a broadcasting station. 
Therefore, I would say that the entire manner in which this demand has' 
been placed before the House is not a proper one-not that I am impeach-
ing the very purpose of it, but accepting the purpose, there are stilI a 
number of objections that could be raised, a number of suggestiolL'; that 
could be made as to how this Rs. 20 lakhs could be spent instcPl( of heing 
wa&ted. Therefore, I would ask you to rule that this demand should be 
withrlrawn and a definite and more clear demand should be placed before 
this Honse, in order to give Honourable Members an opportunity of mak-
ing cuts or giving suggestions by means of amendments with respect to 
each item. 

Mr. M. S. hey: Sir, I feel some difficulty, and I rise to explain 
that ~ .. , in understanding a token demand like this I nm told, 
and you have explained it, Sir, that this token demand of Rs. 1,000 
:s reany meant to secure the sanction of this House to a SlIU: which the 
department requires, namely, Rs. 3,81,000, in the current. year to meet 
expenditure on certain schemes. Though it is a formal or token demand 
made before us, if that demand is accepted by this House. ii: means that 
it is giving its sanction to the expenditure of Rs. 3,81,000 which the 
department. proposes to spend in the manner detailed at page 5 of the 
Book. Now, the difficulty is this. Some of my ~ friends 
have already pointed it out, but I want to emphasise this. Sl1pposing 
we want to discuss this scheme in detail and W'?/ want to sugge!-lt that 
any particulnr items of expenditure in the scheme, which i, going to 
cost us, in totaL a sum of Rs. 3,81,ooo,-or thac any particl!ial' part of 
tbat scheme is useless or is not wanted, or is wrong, and, 1re!"cfore, that ex-
peuclittlre fihonld go or be reduced what is the way iu which we can make 
that ~  before the House now' The ouly remedy is to throw 
out thi.;; demand in toto or move a token eu: of Rs. 10 as my Honour-
able frJend, Mr. Joshi, suggests, and that amount of Rs. 10 is to be 
understood to mean 8 Bll1n amounting to even one lakh, or lUorp .which 
we may want to cutout of the total expenditure for the scncme. A 
token cnt to a token demand-;1:he whole thing lookBiI<"lyery fictitious. 
Is it not hetter for. the department to 'coine forward with a demand 
for the rcnl IImonnt which it wants fvr the year T The provisions 
relating to supplementary-gl'8.nts.whieh ~  .. ~  
meant to require the GovemmeJlt' 'to.' ~  fur,; sbeU6naetu.kt ~~ 
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mates before this House. It is true that in law the Government have 
got the right to bring a token demand if they can get that amoun\ 
by reappropriation from the money already sanctioned. We have 
sanctioned Rs. 20 lakhs to create a special fund. Therefore Govern-
ment think that they have got money already on which they can draw 
to any extent they like and it is not necessary for them to come for-
ward with a demand for the actual amount that is required to be 
Blpent during the year as the purpose could be served by a token de-
mand. But when the House demanded an undertaking from the 
Goyernment before sanctioning the sum of 20 lakhs for the special 
fund it wanted to be informed of the whole scheme and the entire expendi-
ture to be placed before it for its sanction and to have an opportunity of 
expressing its opinion, if necessary, on every detail of the scheme. 
That purpose is defeated to a great extent by the Go"" croment by 
moving a token demand like this. My Honourable friend, :Mr. JORhi, 
®iggests that a token cut can be moved. I doubt whether a token 
cut can sei've this purpose effectively. We are giving the Government 
actual money in hard cash, and why should we then have token demands 
and token euts '! Let the actual demand be placed before us and let llS 
have a real opportunity of discussing the merits of the scheme and 
showing that the actual demand is fictitious or extravagent to some 
extent and can be, therefore, reduced or diminished if necessary. Al-
though in law they have a right to do so, I think it is unfair to this 
Honse that the Goyernment should come forward with a tokfm demand 
like this fOl' a grant which amounts to Rs. 3,81,000, The procedure 
may be technically legal, but I protest that it is certainly not equitable 
and fair to this House. 

Prof. N. O. Ranga : I find that I am not quite competent to argue to 
your satisfaction about the point of order raised by my Honourable 
friend, Mr. Satyamurti, in regard to this supplementary demand, although 
I am in complete agreement with what he has said in maintaining that it 
was most unfair on the part of this Government to have COn:.e forward 
once for the sanction of this House for a particular fund, then having 
got that money to comei again whenever they like from time to time 
with ~ supplementary demands for various schemes of their own. 
At the same time, I would like to take up this particular Delhi broad-
casting st.Atiun. As far as this ~  station is conc:erned, ,,'e Ilre not 
told what sort of staff they are gomg to have, for how many years they 
have contracted with foreigners that they have impo'rtec1 into this 
ce,untry to help them run this 'station and we do not know for what 
particular purpose this station is going to be utilised. My Honourabie 
frieno, M l' Satyamurti, is anxious that it should be used ..(01' political 
pnrpof.!es 311'10. I would certainly. have agreed with him if we ,,'erc 
enjoying !nvaraj in this country. 

All Honourable .mber: Political education. 

Prof. N. O. RaDga: Unfortunately we lOlow how this ~  
uses every opportunity that it gets in the way of' educating the people . 

. ~  : .•. h.iden\· ~ ~  ~~  The ~ 
~  a ~ ~ ~ ~  . ;-.,.:;} ,: .'., ,. ~
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Prof. N. G. Ra.nga : I am not encroaching on your tulin(f. At the 
same time j must take the House into my confideue.e. We w .. ..I'e told 
the other d1lV' how the speech of the HoooW'abla the Leader of the House, 
in connee-otio;' with Mr. Das' Bill, 'Was circularised all over India. 

Mr. President (The Honourable Sir Abdur Rahim) : The BODOUt'-
able ~  must confine himself to the supplementary demand. 
Prof. N. G. R6.Dga. : Knowing already how Government will use all 

the opportunities they get, we are afraid that Government will also 
misuse this broadcasting station for so-called political education against 
the Congresf> and against every progressive movement in the country. 
I should, therefore, like to know for what particular purpose this broad-
cas ling !ltation in Delhi is going to be utilised. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member ought to have put that question when the grant was asked 
for. 

Prof. N. G,. Ranga : Unfortunately 1 am allowed to talk only about 
this particular broadcasting station. We are asked to grant this muney 
to the Delhi broadcasting station for the first time and I mnst say a 
few things about this, however unpalatable it may be to thl:l Treasury 
BencheR on the other side. One particular officer is sUPI'osed to be 
brought out ..... 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Memher cannot go into the purposes of broadcasting. That is a 
general I]llcstion which cannot be discussed. 

Prof. N. G. Ra.nga : Here is an item of Rs. 27,000. We lire not told 
how this sum is going to be spent. I take it that it is going to be 
spent on establishment also, including the pay of the particular officer 
who bas bp.cn brought out from England or who is going to bc brought 
out. I really wonder where is the nClCessity for any such officer, because, 
after all, the Delhi broadcasting station is expected to broadcast in the 
vernacu'tar such as Hindi and Urdu and this officer should be a man who 
knows the vernaculars and not an Englishman. 

Mr. A. G. Clow :  I do not want to stop the flow of eloql:ence of the 
Honourable Member but the pay of the officer has nothing tn 110 with 
the amount under discussion. 

1Ir. PresideJIt (The Honourable Sir Abdur Rahim): The Chair 
should have expected the Honourable Member in charge to explain what 
this demand i8 meant for, in which case all these difficulties could have 
been obviated. 

Prof. N. G. Ra.nga : If any officer is brought out from England, he 
should bc brought out only on one condition, that he should train his 
mbstitute, so that we may have a broadcasting" station run by 1m Indian 
and not by n foreigner. Then again take the question of equipment, 
Rs. 2,58,000. How much of this is going to be spent in India, on 
Indians and Indian materials and how much is going to be spent abroad 
and on ~ materials. W,e ought to have an assurance that the 
largest ~  of this amount is going to be spent in India, f9r the 
benefit of Indians and the advancement of Indian industries. 

" Mr. A. G. 9lOw :. ~  We have had a,long Rfties of dlsqui;..-itions 
~  aDd p&rlfy oh baDcia:1 -question". I eSDnot 
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.claim expert knowledge of any of the issues elaborated by Mr. Ayyangar 
and Mr. Aney but I would suggest to the latter that he was a little hard 
!in suggesting that we have done anything Ullfair. Actually this 
..Assembly voted a sum to Government of 20 lakhs. At the time, I 
think the Honourable the Finance Member was asked whether and 
ill what form there would be any control over the detailed expendi-
ture. Speaking from memory, I think, he gave an undertaking that 
when it was proposed to meet eharges from the amount, they would 
be placed before the Standing Finance Committee. All the items now 
shown as arljuncts to this token grant have been so placed. .As regarda 
the sugge:>iion that we should withdraw the token demand and ask the 
Assembly to vote three lakhs, assuming that the Assembly concurred 
in the snggestion, that would be putting three lakhs into OUr pocket, 
because you have already been good enough to give us Rs. 20 lakhs and 
we should have another three lakhs as the result of the ~  

I would like, therefore, to come to what is more withiu my pro-
vince. Some questions were raised by various Honoura1)le :Jlembers 
regarding this Delhi station. The Honourable Mr . .satyamurti started 
off ~  ",uggesting that we were embarking on a Rs. 30 lakhs scheme Rnd 
th!!.t the . .-\:::.sembly wou)d later find itself committed to ten lakhs more 
than it has voted. Now there is a little misapprehension about this. 
~  is a ~  comprehensive scheme which would include various 
items; it would include, for example, as a very pressing and important 
part, the provision of 20 kilowatt medium-wave stations at. Delhi and 
Madras and of 20 kilowatt me-dium-wave transmitters for the existing 
stations at Bombay and Calcutta. Then there wO'lLd be four 
receivers for the four medium-wave stations, and it would 
be possible to provide four short-wave transmitters. That is what our 
expcrts advise as a complete framework for a broadcasting organiza-
tion. At a very rough estimate they calculated that-that would pro-
bably eome to a sum of about B.s. 30 lakhs. That does not mean, how-
ever, that either we or the Assembly are committed to anx such com-
prehensive scheme. And as we believe in proceeding cautiously and 
Reeing that V7P, do not outrun any funds that may be given, the whole 
position is he-ing reviewed, and there will be no expenditure until after 
the scherll..'R have been submitted to the Standing Financp-Committee. 
The Assembly may therefore rest a8sured that the Standing li'inance 

~  if I may say so, is a place where We can go into 
~  greater detail than the floor of this House-is in a position to 
e-x:errise a very thorough scrutiny over these matters. 

: As regards the staff for the station, I tried to interrupt my Honour-
able friend, .Professor Ranga, but his flow of w,ords was so profuse that 
I Wru! UIl!!uccessfuL What I wanted to say was that, ~ far l!S I am 
.aware, there 1:;: no European.employed in this station. at-all ... The officer 
in oharge . at present is an Indian, -and the engineer is an Ind if'I)·. Ithink 
my friend waseonflUling the control of the station with the headship 
,j)f the department, for which an officer has recently ~  inworted wit. 
cxpp-riencefrom the British ~  Corporation. " .. -

; .. Balm BaijDa.t.h .... joria.:: D()esthe ~ ~  ~ ~ ~
~  pncODimercial1inetdike ,-:t.he--&att • ~ ~  



Mr. A. G. Clow: That question was raised by my Ho:p.ourable 
friend, Mr. Ananthasayanam Ayyangar. He suggested that we ~ 
have a station where anybody could come in and pay a few rupees ana 
be allowed to transmit his thoughts and ideas over the ether. 

Mr. M. Animthasayanam Ayyangar: Provided they are not objec-
tionahle. 

Mr. A. G. Olow : Sir, there is a good deal of that in the United 
States, where you can, I understand, listen to the latest dance music, 
interspt'rsed with advertisements for baby food and all sorts cf. arlyer-
tising matter. But my own conviction is that the British have followed 
the sounder method, and that with limited possibilities of transmission,. 
limited hours, and limited wave lengths and especially in a country of 
this kind, broadcasting should be utilized only for cultural and enter-
tainment purposes. I do not think the advertising system is by auy 
means a happy one, and I think we must look for t.he return from broad-
casting' ill what may be described as " uplift" rather than in the rupee3 
that my Honourable friend ~  to see coming in. At the same time, 
as my Honourable friend is probably aware, we are only indirectly 
financing broadcasting services now; we are at present balancing those' 
services from the import tax on broadcasting apparatus. 

Then ~  Honourable friend, Mr, Satyamurti, came finally to the 
question whether we should us.e this particular station for political 
purpose.';. Sir, that is a difficult ~  important qUetttil:lD. I think he 
was riven part of his an'>wer ~  Professor Ranga, though I did not 
agree cntirely with the terms in which he put it. I should have thought 
that if WE' had come forward with a proposition that the station should 
be used for political' purposes,-and remember that this is a station 
which, unlike the British systcm which is under a corporation, is under 
direct Goyerlllnent control,-if we had come forward with a proposition 
that it should be llsed for political purposes, Honourable Members 
might haye felt. a little diffident about any station where Government 
wouIeI be able not only to say who is going to speak but would also be 
able to say what they are going to ~ (Hear, hear.) Personally, Sir, 
J reg-<lrd the Government's ,present proposals more in the nature of a 
Relf-d<,nying ordinance. (Laughter.) I think Honourable Members 
oPPof'ite will agree that they have many megaphones, and that the v().ice 
of Government is apt to be a small and occasionally a still voie-e. 
(Laughter.) I do not think Government wouldsufl'er from the presen-
tation of their case but I do not expect that aU Honourable Members 
would agree entirely with me on that point. There really are funda-
ment:]] and important difficulties. If there is to be political propaganda, 
and if you are to choose who are to be the speakers, that is in itself a 
most difficult task. I do not think my Honourable friend, Mr. Satya. 
murti, himself would feel very happy, even if nis own party selected him. 
If, for instance, tWo or three speakers were wanted to speak and if my 
friend, Mr. Satyamurti, were to allow a certain man or some few m,en to 
speak, he might be a most unpopular. man with 37 or 3S members of 11!8 
own party. Similarly, if I were to choose from t1).is distinguished House-
a few persons who were to broadcast their political views, I think I would 
iind myself enrem.ely unpopular after ~ decisioT1 had been made. 

N<>w Sir,' there is a fat" more difficult question than ,the choosing of 
~  is: deeiding.:'Wbat -they'are. going,te St.1., beeause.y:a 
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.obviollsly cannot put up a speaker and let him. say anything he likes. The 
.question of pre-eensorship involves great difficulties. I would suggest 
that even in England this question has not been entirely free from objee-
tions, and these objections, I may remind the House, have tended to come 
from persons in opposition to Government rat.her than from persons in 
agreement with Government. In England, it has also to be remembered, 
their political differences do not go so deep as ours unfortunately do in 
tllis Muntry : t.hert! is a much larger common basis of what I lDay eall 
." accepted conceptions". An(l it is, therefore, easier there than it 
would be in this country, where you have people with diametrically 
oppositc views, often rather bitterly expressed. 

Mr. S. Satyamurti : Have you heard of Churchill , 

Mr. A. G. mow: I have heard of Churchill. Finally, we are start-
ing off with a new organization, and it would, so to speak, queer the 
pitch enormously if, at the start, we were entrusted with the task of 
-directing and ~  political propaganda either for or against 
the (}(H'ernment. It was suggested that we were dependent entirely on 
the views of a gentleman who had recently arrived from England. That 
is not at all the posit.ion. This matter was very carefully considered 
a few years ago and what I regard as a self-denying ordinance was the 
conclusion reached by Government for t.he time being. I suggest tu 
my Honourable friend, Mr. Satyamurti, that  that is not a necessarily 
permflnf'nt. decision for all time. I am very far from saying that wisdom 
will die with the present generation, with the present Government or 
",vith the present people in this House. And if conditions, as they 
developed, made it desirable to reconsider it, it would always be pOfisible 
to do [hat. I am firmly convinced for the present that it is sound that 
at the "ery' inception of our broadcasting programme we should, as far 
as possible, keep off grounds which are controversial and which, there-
fore, must give some offence to some people. (Loud and Prolonged 
<:!heers.) 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

" That a supplementary sum not exceeding RII. 1,000 be granted to the Governor 
~  in Council to defray the charges which will come in C01ll'8e of payment during 
the year ending the 31st day of March, 1936, in respect of • Expenditure on the 
Development of Broadcasting met from the Fund '." 

The motion was adopted. 

MISCELLANEOUS. 

The Honourable Sir James Grigg: Sir, I move: 

" That.a supplementary sum not exceeding Rs. 1,83,000 be granted to the Governor 
'ileneral in Council to clefray the charges which will come in course of payment duriDg 
1M year ending the 31st day of Mareh, 1936, in reBpeet of ' Miscellaneous '." 

Sir, it is qllite obvious from the List of Suppl'ementary Demandls 
·what this particular Grant means, but perhaps 1 should say a few ,vorus 
hi. further explanation. This grant is required to cover three special 
lrlquirie,<; wnich are to begin this cold weather. One is the DelimItation 
.Committee, to be prtlsided over by Sir Laurie Hammond,· the seconti 
1S the Secretariat Procedure Committee; to be presided over· by Sir 
Henry: ~  ndthe tlrird is a ..".eeiat ftn8Ileial ~  tQ. ~ .. ~ 



dncted by Sir Otto Niemeyer. Press Communiques have been is&Ued 
about all these, and the facts of each of them are well-known to Hon0ll:r-
able Members of this House, but I thought I would just like to explaIl! 
that the money is required for the voted portion of the expeD8es of 
these three inquiries. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved: 
" That a supplementary sum not exceeding Rs. 1,83,000 be granted to the Governor 

General in Council to defray the chargee which will come in course of payment dun. 
the year ending the 31st day of March, 1936, in respect of ' Mi8eellaneoUB '." 

Delimitation Committee-General Policy. 

Mr. S. Satyamurti: Sir, I beg to move: 
" That the deman'd for a supplementary grant of a Bum not ~  Be. 1,83,00tt 

in respect of ' Miscellaneous ' be reduced by Re. 100." 

I move this amendment to discuss the general policy concerning the 
Delimitation Committee. Honourable Members will find details of it at 
page 6 of this green book, where the voted grant asked for now is 
Rs. 86.000. Now, Sir, this Delimitation Committee was appointed by ITis 
~  Government and the announcement was made on 31st July last-
Thanks to the courtesy of the Honourable the Law Member, I have with 
me It ('opy of the terms of reference to this Committee. I am not suggest-
ing by m.v cnt motion tha't this Committee ought not to have been ap-
pointed, nor have I anything to say against the personnel of this Com-
mittei' as Ruch. The franchise proposals for the Provincial and Federal 
Lrgislatllrrs nnder the Govrrnment of India Act haH' got to he worked 
out by ~  commit'tee or other, and this Committee may be as good as 
any other committee, l\Iy point is that ~ manner in which the material 
is b'ing prepared for this Committee, the manner in which certain ques-
tions are being disposed. of by the various Provincial Governments in con-

~  with the Provincial Delimitation Committees which thev have 
set up, and the aliswers which I have recei-ved from the H0nourahlr the 
IJE'adrr of the House, on more than one occasion to my originai and supple-
mentary questions as to the possibility of this House not being consulted 
at any timr before these proposals are given statutory effect by the Brjtish 
Parliament, these lire the points which I want to raise by mearu of this 
cut motion of mine. This Committee, Sir, is entrusted by His Majesty's 
Gowrnment with the task of preparing a complete scheme of d-elimitation 
for territorial constituencies, together with the proposals for the nature 
of the allocation of special constituencies, to, use a compendious phra.c;e. 
Now, Rir, the provisions of the Government of India _Act governing ~  

mutters are naturally very elementary. They haw left the most important 
, question to be decided on the recommendation of the Delimitation COlil-
mittee later bv the British Parliament. Section 18 of the Government. of 
India Act, sub-section (3), prescribes merely this, that" the representa-
tives of the Council of State shall be chosen in accordance with the provi-
sions in this behalf contained in the first Schedule to this Act ", and then, 
when we turn to the Schedule, we find that the proposals are hereafter to 
be pl'e$cribed. They simply say that of these 156 seats to be filled by repre-
sentatives of British India, 150 seats shall be allocated to the Governor's-
Proyine('s, Chief Commissioners' Provinces, etc. ; -and aecording to rull: 5, 
there will be territorial' constituencies and they have got to prescribe here-
aftf'r nIl tbese V81'iou/> qUtfIifications. 'fCuriously enough, at a very late 
Hf:th-c in-the RottSE(of Lort'ls;'lJO-rd ~  'accepted the'methOd of diret-t 

<" , 
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election for the Council of State Or the Federal Upper House as it il:t 

~ I shall be obliged to the Honourable the Law Member if he 
can give usinforruatioli, if he is in a position ~ do so, with regard to the 
point!' which His l\lajeSty's Government stated will be decided before this 
Committee started investigation. Sir, this is what they say : 

"Lists of castes and tribes, including the scheduled castes in the various Pro-
"rinces and the qualifications of voters for the Council of State and the Provincial 
Upper House have yet to be determined; while nnfortunately the detailed investiga-
tion required in connection with franchise will involve some further delay, His Majesty's 
Government hope that before your investigation commences, it will be in a position to 
inform you of the reeommendations which they· propose to publish for the informa-
tion of Parliament on all these matters and they desire that you;!" investigations should 
"provisionally proceed on the basis of these recommendations." 

The Honourable Sir Nripendra. Sirear (Law Member) : As regards 
those informations, I am afraid I am not in a position to give any further 
informa1ion. My Honourable friend was good enough to write to me 
yl!Rterday giving me three points which we shall discuss here for which 
I am VCI'y mnch obli!!ed to Illy Honourable friend. I am quite prepared 
to deal with these three points. In fact, if I may say' so· with great 
r('spcct, they are quite substantial points. I am sorry I have no further 
information in my possession. 

Mr. S. Sa.tyamurti :  I d.-not find fault witb the Honourable the 
Law Member for that. I simply asked a question and if he can give 
me further information, I shall be much obliged. If not, I shall take 
8 8l1ituhle opportunity to get that information. Then, Sir, with regard 
to t1.e Federal Assembly, all the qualifications have been prescribed 
with regard to electors, and seats have been allotted to the various Pro-
vinces, but these constituencies have yet to be delimited for a II these 
elertorates. What has happened now is this. In various Provinces, lind 
ctlrtainlyin my Province of Madras, the Local Governments have a.p-
p01nted what are called Consultative or Advisory Committees for making 
r<!coIDlllendations for the Provincial franchise and constituenci(:s and the 
members for these committees have been selected mostly from the Legis-
1llth;e Councils. I want to remind the House of a fact which they all 
knflw, that in most Provinces and certainly in mine, these Councils havp, 
over-Rtayed their time by nearly three years. They were elected about 
six years ago. They should have ceased to hold office three years after 
that. They are now merely nominated Members of the Goverllors of 
thor,:e various Provinces. They are no longer there in any representative 
capacity, and yet the Provincial Governments, f-or reasons best known to 
themselveR, have chosen mostly Members from those Provincial Legis-· 
latures who represent nobody but themselves ; and in my Province they 
have chosen for the Chairmanship of that Committee a gentleman whom 
we had the honour of defeating at the polls about six yeaI'S 8f!0. Some-
how or other, ntis GQvernment seems to feel that whoever is defeated at 
the polls is peculiarly competent to give them advice on fundamental 
mat,ters .. It is a thing which no democratean understand, but it is only 
this Government which can understand it. The other day, I referred 
to Diwar. Bahadur Ramaswami Mudaliar whom I had the honour of 
defeRting in the name of the Congress ; and when t asked why he WB-S 
appointed on the Tariff Board, my Honourable friend the -Commerce 
Member said that he was a very excellent man. -Very-weH, he may be, 
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but I take it that these gentlemen are appointed"lWt beeause they 
EIre geniuses in electoral problems or because they are great authorities 
on democratic constitutions and how they work,' but because they are 
pl'ef'll"med to represent the opinions of the people of this country. 

The Honourable Sir Nripendra Iircu'.! Was -not Gladstone or 
Balfour defeated 1 __ ~ ,  -i...-. 

Mr. S. Satyamurti :  I think the Honourable the Leader of the HoUse, 
even by a flight of imagination, cannot compare either himself or me 
to the distinguished members of the British Parliament. Gladstone and 
Balfour defeated each other on fundamental issues for the benefit of 
their country. We defeat the other candidates, because we consider them 
to be enemies of the country. They in England are all friends of their 
~  but differ only on programmes and not on betraying or serving 
their country. We defeat. those men who betray our country. 

The Honourable Sir Nripendra Sirear; The defeated say, you are 
misleading and betraying the country. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member need not pursue t.hat matter. 

Mr. S. Satyamurti: Yes, Sir, I will not proceed with thc point ; 
but I suggest that to appoint to a provincial committee to make pro-
posals on thef'le fundamental problems I&eh whom the ~ have 
-rejected is certainly not getting at public OpInIOn. Then, Sir, what 
happened is this. These 'provincial committees make proposals and 
they are accepted by the Government with or without modifications, and 
this unfortunate committee,-I say nothing against the ~

which starts work in October is compelled by His Maje'lty's Govern-
ment to report early in January. I will read that paragraph: 

" His Majesty's Government desire me in conclusion to impress upon you the 
great importance of completing your investigations at as early a date as possible. A.s 
you are a ware, it will be necessary for His Majesty's Government, in the light of the 
recommendations of your Committee, to submit detailed proposals for consideration 
by both Houses of Parliament, and until Parliament has taken a decision on those 
l'ooommendations it will not be possible to proeeed with the first requisite for· the 
introduction of the new provincial constitution, namely, the preparation of electoral 
rules. It is thus of great importance that no avoidable delay  should occur in making 
·available to His Majesty's Government the recommendations of your' Committee. 
They folly recognise the arduous character of the task which your Committee will be 
required to perform and the short space of time into which those inquiries must be 
. compressed. But, as you are aware, much preparatory work of the greatest value 
nas already been performed by the Provincial Governments and by the committees 
which tlje, have associated with their· provisional investigations. The results of those 
in"felltigationt. will be available to you and His Majesty's Go..-ernment feel no doubt 
·'that you wlU find thl::lJI not only of much value in themselves-but I)f su"h a ~  

as materially to lighten your labours." 

That alarms me. This Committee is sent out. and I know they 
will be here for about three months. and they have got to deal with 
eleven provinces, and I think in about seven 'Jr nine of. them, there 
al'e Ifoing to be bi-cameral Legislatures, and there will be two Legisla-

~ ~  and t.hey have got to make proposals for aU these consti-
tuencies, delimitation, lind a1<>o t.he manner of voting, labour represen-
tation, women's representation, commerce, landholders, university, and 
sa on and so forth. What will happen is that these reports of the 
varieusprovineial committees will be thrust upon t.hem but I hope 
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they will be able ~  through them and make proposals which will 
satisfy the general requirements of a genuine democratic electorate. 
But I am afraid from the way in which these Provincial committees are 
being Ret up and are working and the Provincial Governments are 
agreeing with them and publishing their proposals, that they may 
stampede these pcople. 

Now, Sir, I am not familiar with the proposals in other ~ 

but I know just two or three features of the proposals made by the 
Madras provineial committee and accepted by the Madras Provincial 
Government. They have re('ommended a system called the single non-
transferable vote in plural constitueneies. The Madras scheme is that 
they are going to have a certain numb£'r of single-member constituencies 
and no question of double voting arises there. Then, they are going to 
have two sets of double-member constituencies. some of which are for 
representing the Harijans under the Poona Pact. They get in the 
provinee about 30 seats, and for them there will be 30 constituencies pro-
vided. So far so goorl. Rut then they have ingeniously recommended 
what is called the sing1e ~  vofe. I speak, subject to 
correction, but I think that in no country with whose constitution I am 
familiar, there is this device of what is called the single non-transferable 
vote. Except the country of Spain, where I am told this occurs, but 
which has lost its democracy, I think that in the British Empire, con-
fining myself to the British Empire, now, there is no such thing as this. 
Moreover, I think in a c.ountry like India, where for the first time 
millions of people are being enfranchised, most of them illiterate, 8. 
siI:l.ple system of voting, with which they have been familiar all these 
years, is much better than all these fancy devices. Even with regard 
to the much bctter scheme of proportional representation by means of 
the single transferable vote, the Lothian Committee' rejected that 
scheme: 

. Mr. President (The Honourable Sir Abdur Rahim) : Does the Honour-
.able Member really want to discuss these questions 1 This is a much 
"rider i..qgue and can hardly be discussed on a motion like this. 

Mr. S. Satyamurti : Weare dealing with elections and eonstituen-
cies. 

Mr. President (The Honourable Sir Abdur Rahim): But this Com-
mittee will deal with the delimitation of constituencies . 

.Mr. S. Satyamw1i : No, Sir, with voting a180. I will read the 
sentence: 

" The point is however one whieh your Committee will no doubt consider in the 
HgIlt of local conditions and of the views expre88ed by the various provinces r.oD· 
eerned. His Majesty'. Government would however be glad if in 8.JI.y ease in whirh 
you thiIk it desimbleto recommend the establishment of a multi·member constituency 
you win consider the use of the single non·transferable vote, a question which, as you 
arc aware, has attracted considerable attention in discussions in Parliament on the 
Government of India Bill." 

That is one of the terms of reference of this Hammond Committee. 
They are asked to recommend, interali<L, what system of voting should 
prevail in what are known as multi-member constituencies ; and I 8m 



submitting to you and to this House that, even with ~  ~  ~  

uetter known device of the single transferable vote in a system of propor-
tionate . representation, the Lothian Committee on the· 'whole expressed 
themselves against it : . 

" It has ma.uy forma, from that of the single t1'&ll8ferable vote in coDBtituencies. 
returning three to five members (or alternatively of the single non· transferable vote) 
to the system of cumulative voting. Publie opinion throughout the world has not aa 
:ret come to any clear conclusion on the matter, for both systems are in operation. 
ill different countries. But, broadly, it may be said that the single member system. 
tends to provide stable party majorities in the legislatures, and to be more convenient 
fOl' voter and candidate as the cOlI.8tituencies are smaller, while the proportional 
system gives a fairer representation of opinion but multiplies parties and magni:fie. 
the size of constituencies ", etc. 

Then, Sir, with regard to the cumulative vote t.hey have recom-
mended that in all multi-member constituencies and for this reason : 

" Under this system every voter will have the right to use as many votes as thera 
are candidates. He may use these votes as he desires, ' plumping' them all for ono-
candidate or distributing them. This method can be adopted whether the ' coloured 
box ' sYBtem iB used or not." 

My submission is this. The system of voting now prevalent in:. 

4 P.M. 
~  for all elections, ineluding the local bodies, the 
local Legislature and to this House is what is known as 

the distributive system. Each voter has as many votes as there are-
seats to be filled up by candidates. He is free to give his votes to the 
maximum of the seats which have to be filled up, or he may give one or-
two, if the seats are" three". But the Lothian Committee recommend 
the system now prevailing in the city of Bombay, namely, a voter can 
give two votes to one eandidate if there are two seats to be filled up. 
Therefore, the. Lothian Committee recommends the principle that every 
voter must have as many votes as there are seats to be filled up, whereas. 
the single non-transferable vote means that each voter has only one 
vote; and it is worse in the case of the single non-trallRferable vote ~ 

because, in the case of the single transferable vote if the candidate for 
whom he has given his first vot.e is either elected by the required quota, 
or is eliminated by getting less than the minimum, the second and third' 
votClS automatieally get transferred to others. Even that is absent in 
the case of the sinlge non-transferable vote. But, apart from the 
lIDdemocratic nature of this device, my most serious 'objection to this 
ill that it violates the spirit, if not the letter, of the Poona Pact, 011 which 
Mahatma Gandhi staked his life, and to which His Majesty's Government. 
is a consenting party. Even the Joint Parliamentary Committee, which-
went into this question, although it exprffiSed some doubts about the 
\ superiority of the Poona Pact to the Communal Award, ultimately re-
eommended acceptance of the Poona Pact under the then existing cir-
cumstances, although they expressed a hope thllt, so fa.r as Bengal is 
eoncerned some settlement might be possinII'. So far as the Poona Pact 
is concerned the essence of that Pact is ~  : that Hindus and the so-
caned ~  classes should vote to!!ethflr in the same constituencies, 
that the caste Hindu must go to the so-called depressed clas..<;e<; and the 
so-called depressed classes should go to the ~  Hi!l?u for ~  vote, 
gO that in course of time, to the extent to whIch pobtIcal educatIon eRn 
do it these distinctions may be wined ~  or at JeRRt forgotten. and the 

~ community may develop l'Iolidarity among itself. In the case of 
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the single' non-transferable vote, what. will happen is this : that. each 
voter will be sued only by his own castemen, be he caste Hindu or 
depressed class man, for his vote. He has only one vote, and, therefore; 
the whole spirit of the Poona Pact will be destroyed. I gladly reeognise 
that thilds ~~~ ~~  ~  but I ~  plead with the 
House and ~  ~  Member that, if the Poona Pact 
is to be obsen'ed, not only in ietter but in spirit, this single ~ 
transferable vote must go. It serves no purpose whatever, and will 
accentuate differences between the caste Hindus and thc so-called 
depressed classes. They are really recreating separate electorates for 
the depressed classes. 

My next point, which I have also given to my Honourable friend, the 
Law Member, is about the representation proposed for universities in 
the provincial Legislatures. Sir, . personally, I feel that the ideal system 
of representation ought to be one man one .vote, that all special consti-
tuencies for landlords, for commercial magnates, and for various other 
classes including universities, ought to go. But that is not in our power 
just now. The Government of India Act contemplates all this repre-
sentation. The present system prevalent in Madras is this: that all 
registered graduates, that is to sl.lY ~ of seven years' standing, 
those who ha ve graduated senm years before the date of the election, 
get the right to elect their representatives to the Madras Legislative 
Council. But the provincial committee have recommended and the 
Provincial Goverrunent have accepted a curious proposal. by which all 
these graduates will be disfranchised hereafter, and the franchise will be 
confined to the senates ()f the three universities. Madras, Annamalai, and 
Andhra. These three ."enates between them comprise about 400 to 500 
names: today, the constituency is 15,Goo to 20,000 in number;' and 
while, in every other direction the franchise proposals contemplate ex-
tension of the franchiRe, in. this. casp only, it is intended to restrict the 
franchise from 15,000 to 20,000. to 400 or 500 people ..... 

Mr. N. V. Gadgil (Bombay Central Division: Non-Muhammadan 
Rural): Because you were returned from that constituency. 

Mr. S. Se.tyamurti: .... a third of whom happcD to be nominated 
by the Governor of the province. It does ~~  to me that it is certainly 
going backward. My Honourable fricnd, Mr. Gadgil, reminds me that 
that constituency committed the mortal . sin of returning me. Yes. 
They returned me, once by an overwhelming majority, and again un-
opposed; but I plead, in extenuation of that, that while undoubtedly 
I plead guilty to the charge of being a Congress politician, I happened 
and still happen to belong to the Universit.ies of both Madras and 
Annamalai, as a member of the Senate, Syndicate, and of the Academic 
Council, of both the Universities; and I claim to be a University man,: 
just ~ much as any other man can claim to be a University man. My 
predeceS'lors were my friend, Mr. C. R. Reddy, whom the Government 
appointed as the Vice-Chancellor of the Andhra University, and Mr. S. 
Sl"inivasa Iyengar who was a distinguished member of the Senate 
of the Madras University. Therefore, the argument that the graduates 
all have returned non"univeJ'sjty politicians does not stand any examina-
'tion. The real reason is this: "hope springs eternal in the human 
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breast ", as some one said the other day: and my friends ot Oil.epbliti-
cal party in my province, afraid of facing large electorates, want to 
create at least one pocket borough for themselves; and, ~~  they 
make this extraordinary proposal that we should have acons'tituency of 
400 or 500 people in the place of something between 15,000 and 
20,000 people. I do plead that this kind of going back on the geI;le:ral 
extension of the franchise is not consistent with the entire ScheD:le of the 
Lothian franchise. 

r want to make only one more point. I think I asked the Honour--
able the Law Member, more than once, for some kind of nnderte.kin« 
that these proposals, after the Hammond Committee have evolved them, 
and before the Government forward them to His Majesty's Government 
with their recommendations, should be placed before this House. I 
could not get a very satisfactory answer. I want to urge one argu;. 
ment, if r may, as to why these proposals even for the provincial LegiS.. 
latures should be placed before this House for their approval or for 
their expression of <'pinion. Apart from the interests of this House all 
representing all the provinces, this House is directly concerned with ~ 

~  the franchise for the Provincial Ijower House ; as you know, thlit 
Provincial Lower Houses are the electorates for the Federal Lower House. 
They are the people who are going. to elect those who will sucCeed us on 
these Benches. Surely, this House has some interest in knowing how 
these electors of Members of this Honourable House are going to be 
elected in their turn by their own constituencies; and, therefore, it 
does seem to me that this is a matter on which this House may ask to ~ 
consulted. 
There are subsidiary ~ concerning women's representation, 

labour representation, and other problems, with which I do not propOSe 
to deal because I have not given notice, but undoubtedly there are these 
three points: the need for giving this House an opportunity, at a 
suitable time, before the Government makes up its mind finally, to 
express its own opinion on the Hammond Committee's proposals, the pro-
posal of the single non-transferable vote in multi-member constituenciea 
returning Harijdm and caste Hindu candidates which is against the 
spirit if not the letter of the Poona Pact, and the proposed restriction 01 
the universitv franchise. 'l'hese three are matters on which I think this 
House is entitled to II satisfactory answer from the Honourable the Law 
Member represf>llting the Government. Sir, I move. . 

Mr. President (The Honourable Sir Abdur Rahim): Amendment 
moved : 

•• That the demand for a supplementary grant of a sum not exeeeding Bs. 1,83,000 
in respeet of • Miseellaneous ' be reduced by Rs. 100." 

There are several notices of amendments with respect to the other 
portions of the demand. There is onc ~ Special Commissions of 
Inquiry, Special Financial Inquiry. This Delimitation question shoulB 
perhaps be discussed first. 

Mr. t. S. Avinashilingam ~  (Salem and Coimbatore cum 
North Arcot: Non-Muhammadan Rural) : May I know, Sir, if tM" 
.demand includes also the grant for Sir Otto Niemeyer's Committee! 
'ae Honourable Sir Nripendra Sircar : That comes later under this 

Aead. 
10243LAD ., 
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•. President {The Honourable Sir Abdur Rahim): The whole 
deUllUld •..... 

The Honourable Sir Nripendra. Sirca.r : Sir, I pr{)pose tq deal with 
three points raised by my friend, Mr. Satyamurti, of which he gave us 
notice yesterday and which he has discussed today. As regards the 
point about the single non-transferable vote, that if that is accepted, 
it will be opposed to the spirit of the Poona Pact, and I am not in a 
position to entirely differ from him though expressing no opinion of 
my own. My reading of the situa.tion is this. Under the Fifth Schedule 
of the Government of India Act, para. 6,-1 need not read the section,-
where a seat is reserved for scheduled castes, there must be at least one 
unreserved seat. That is the operation of section 6, and 1 tried to work 
it out by an example to see if my friend's point has substance, although 
I said I may not be in a position to entirely differ from him. 1 took 
the example of a constituency where there is one reserved and one un· 
reserved seat, and 1 also, for purposes of working it out and having a 
clear idea, took as hypothesis that there are 50 scheduled caste votes 
and 50 caste Hindu votes. 1 started on the i'ooting that the system is 
of single non-transferable vote. The position is that 50 scheduled caste 
voters must select at a primary election 4 candidates,-and 1 shall call 
them A, B, C and D. They are elected by the 50 scheduled caste voters. 
Th"re is also unreserved seat and supposing there are two candidates, 
X and Y, for it the position seems to be this. The election proceeds 
simultaneously with regard to both these seats. Now, if each voter 
has a single non-transferable vote, of course there is nothing in the 
law and the Schedule to preyent a caste Hindu from voting for the 
schednled castes or vice versa, but the probability is that a caste Hindu 
will vote for .a caste Hindu X or Y, while a scheduled caste man will 
vote for his caste fellow. If that is the position, then the result will 
be,-I have worked it out again,-this. Supposing X has got 30 caste 
Hindu votes and Y has got 20 caste Hindu votes, 50 being split up 
be'tween X and Y ; and A, B, C and D, and assume for the sake of argu-
ment, t1;tey get 20, 10, 10 ann JO respectively. The result will be that :x has b.een really elected solely by caste Hindu votes, and A, out of 
A, B, C and D has been elected wholly by scheduled caste votes. There-
fore, there may be some force in tbe contention urged by Some Honour-
able Members, that the result is as if there have been two separate 
electorates in the Hindu constituency. I said, Sir, to that extent I am 
not prepared to entirely differ from my friend. And I also worked it 
out, on the other footing-I will not tire the House by taking them 
through figures,-and find that if it were a transferable vote, then one 
section will be likely fo influence the other section. To that extent, I 
may be able to agree witb my friend. But my point is this. As my 
friend· himself read out, this is one of the matterR which has been 
specially referred to the Hammond Committee under section 6 of the 
terms of reference. Therefore, 'the position is that there is nothing to 
prevent anybody from makinJ! 1\ repreRf'nt.at.ion to the Hammond Com-

_mittee now urging the point which my frientl opposite so lucidly argued 
in this House. All that we can do now,-I do not venture to give any 
advice,-but all that we can do now is to point out that it is open to any-
body to urge these grounds before the Hammond Committee. But if my 
friend's real object is to draw attention to the fact that this single non-
tr!l:nsferable vote will operate against the spirit of 'the Poona Pact, then 
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all his arguments here, I daresay, will be considered by the Hammond 
Committee either suo motu or somebody will place all these arguments 
and these proceedings before thew. As Hammond Committee will 
judge, I need not express any considered opinion on this matter. 

Then, Sir, a similar observation applies to the second Qoint which 
he took, namely the restriction of franchise for the UniversIty seat. I 
express no personal opinion, because I really ought not to express aDJ': 
personal opinion in this House, in a matter, which has been referred to 
Hammond Committee, but the point is there. My friend points out that 
the graduates' franchise of a seven years' standing is gone and it is now 
limited or restricted. Again, I say, :::lir, this is a matter which ought to 
be considered, and I am sure, it will be considered by the Hammond 
Committee, and it is open to those who are interested in getting the views 
of the Local Government upset by the Hammond Committee, to influence 
that Committee by their arguments and by representations and achieve 
the result desired by them. 

As regards the third point as to whether this House will have an 
opportunity to discuss this question, I did ~  a clear ~  but 
that ~ no't satisfactory to my friend. \V hat I did say was that, if I 
may use the colloquial expression, so far as the federal part of the thing 
was concerned, that would be placed before this House for discussion. 
There was a clear undertaking or promise that this House would be 
given an opportunity for discussing those portions. What my friend is 
dissa,"isfied with is, that I could not give an undertaking as regards the 
provincial part. As regards provincial part, I was not in a position to 
give a definite undertaking that it will come up before this House for 
discussion, and if I am not even now in a position to give any definite 
assurance that that will be done, some of my reasons are these. I do 
not for one moment suggest that this House is not at all interested in 
the provincial portion. I am not taking up that attitude, but I must 
say that it IS not a matter of primary concern to this House. I am not 
taking my stand entirely on that. Another of the objections will be 
that if we undertake to have this discussed in the Ceptral Legislature, 
to say nothing of the time that may be taken here, we have got to remem-
ber that as regards the federal portion there is no such great hurry as 
regards the provincial portion, and our fear, apart from other reasons, 
which I indicated in answer to supplementary questions-our fear, if we 
give an undertaking, is that it may result in the inauguration of the 
provincial autonomy being delayed, because there will be discussion in 
this House, later on that has got to be considered, then it has got to be 
seni up before any final action ~  be taken. That is on.e of. f!1Y 
reasons in addition to the reasons whIch I gave before, for my mabIhty 
to give' an undertaking to this House that the provincial part will ,be 
discussed. But the undertaking which I gave before, I do not want to 
go back upon and that still ~  the ~  of the federal 
portion will be placed before thIS I!0use. I have nothmg more to add. 
I once more beg to draw the attentIOn of Honourable 'Members that the 
'Hammond Committee is just arriving and all ~  arguments should 
really be placed forcibly before them by those who are ihtere$ted OlD: 
ihe matter. 
, Dr. P. N. Ba.nerjea (C&lcutta Suburbs.: ~~~  ~  
In rising to support this amendment I WISh 'to Bay 8 few words 8.h,?ut 
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~  In that province a delimitation eommittee was ~  some 

time ago and the GovernII!cnt of Bengal made certain additionsanci 
alterations in the report submitted by that committee. . Both the report 
of the committee and the additions and alterations which were made by 
the Government of Bengal have been found to be very unsatisfactory. 
~  of the most unsatisfactory features of the proposals of the Govern-
ment of Bengal relates to the University franchise in Bengal. At tpe 
present moment this franchise extends to a membership of over 101000 
~  The Government of Bengal proposes that in future the frlW.-
~  should be restricted only to the members of the Benate and to 
those registered graduates who haye paid their subscriptions at the rate 
Qf RB. ten a year for the last two years. The result of the acceptance 
of this proposal will be that the franchise will be restriqted tQ about 
300 persons, Is it justifiable to reduce the number of voter/:! from 10,000 
to 300 T People in Bengal say 'that this is an attempt to create a pocket 
borough and I believe there is a great deal of truth in this statement. 
'nlen, . Sir, there are certain inconveniences which the voters in the 
different parts of the country, particularly in the mofussif of Bengal; 
1Vill have to suffer. In order that these defects may be removed, it 
would be right and proper that the report of the Hammond Committee 
should be considered by this House. The Honourable the Law Member 
pointed out the difficulty of the Assembly being consulted in a matter 
of this kind. It will involve delay, he says. But, even if there bC' some 
del.,y, this matter is of such great ~ that this House should 
not . 'e deprived of an opportunity of being consulted. There is another 
consideration which urges me to make this suggestion. The Bengl1l 
Legislative Council has been in existence for oyer six ~  This is 
the seventh year of its existence ; and we all know that in 1930 nearly 
one-third of the number of members of that Council resigned thpir seats 
and these seats were filled by persons who belong to a particular school 
of political thought. That House has, therefore, ceased to be represen-
tative, and it j,e not right and· proper that the ql1estion of franchise in 
:nengal should be considered by the Bengal Legislative Council as it is 
a't present constituted. For these reasons I suggest that the report of 
the Hammond Committee in all its aspects should be C'onsidered by the 
Assembly. 

Srijut N.C. BardaJoi (Assam Valley: Non-Muhammadan) :  I also 
want to join my voice to ~ of. Dr. ~  regarding one matter ~  

40ncerns .Assam. A delUnItatlOn commIttee was set. up to conSIder 
about the franchise in .ABsam and It decided how the four labour seats 
&hould be distributed. Now, we all know that in .A$sam there are 
labourers in tea gardens and labourers in the factories. There are also 
labourers who go and work in the tee, gardens ~  ont.siM, 
'rAe delinlitation committee has come t<> the conclusion that 
"bom·ers who live inside the tea gardens would select a mukhi (represen-
tative) from among them. In each tea garden the labourers will 
select a mttkhi, a.nd frem a group of tea gardens several mukhis will 
eome together and ~  one man. The effect will be thjJ,t the labourer 
who 'I'ill be selected will be directly under the planters. Anyone, who 
h&$ got any idea of what tea plantations in. A..ssam a,re, .fDD,lVst1!:1!ot the 
~ ~  are a sQrt of kingdf)m by theDlselves; ~ fhi' ~ 
BtI.tIIOn of the manager or the sub-manager nobody can get into tire 
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tea garden ; not to say of the labourers, the moltu-rir.s, the clerks, etc., 
ue also just under the thumb of the manager. In such circumstances 
these folll', seats will be a sort of a present to tile pianters. l'he planters 
-,..Europeuull and others-have already got too much representation. 
This. outstanding tact that the labourers are not being represented by 
their own men or that they will not be able to do anythmg freely .is 
patent on the face of it. Asa matter of fact, the labourers who work 
III the factories outside tea gardens are not included among the voterlil. 
The labourers who remain outside the tea gardens but go and work in-
side the tea gardens as day labourers are not included, but only the 
labourers who live inside the tea gardens would be able to ~  Under 
these circumstances it is a great wrong done. As my Honourable friend, 
Dr. Banerjea, has said, the Council which is sitting now is an old 
Council sitting for about six years. Many or the members of that 
Council resigned some time back and the present Council is not con-
~  to be representative of the opinion of the people. So, I hope 
that the report of the Hammond Committee will be discussed in this 
House in all its aspects and in that way only justice may be done. 

Pa.Ddjt Nilaka.ntha. Das : I cannot claim here that I have got any 
'pl'(lyincial Council. Perhaps after next January or April we shall not 
·share even in the Bihar and Orissa Council as it is at present constituted. 
We have got tell members in all in the Bihar and Orissa Council, out of 
whom one is a zemindar and one is nominated. The only eight members 
.. ere elected, as in all other provincial Councils, six years ago. 

lAt this stage, Mr. President (The Honourable ,Sir Abdur Rahim) 
,'a('ated the Chair which was then occupied by Mr. Deputy President 
~  Akhil Chandra Datta).] 

In other provinces, there are Councils, be they nominal or substantial, 
where this delimitation and other associated questions will be discussed as 
has been just said by the Honourable the Law Member but I do not know 
.!low provinces like Orissa and Sind will get an opportunity for consider-
ing, the report of the Delimitation Committee. Weare given to under-
I\tand that a, small Council of these ten members will be formed in Orissa 
from the beginning of the next year, -i.e., eyen before the new Constitution 
is UltroQ,uced. And these. members, who will be de facto nominated mam-
be1'$ so U> say, should not be considered competent for obvious reasons to 
~  at all the delimitation question in Orissa. I believe that is also *6 ~  with Sind. So, as two new provinces are going to be fonned and 
tl1ey have no C01;l.D.cils. !lominal. or substantial, where this question can be 
~  I p'!"ess particularly that the Hammond Committee should be 
made to take note ofthi,s important aspect 0If th£ question, and that an 
opportunity ultimately should be given to this House to consider the 
",port of the Delimitation Committee. With these few words, I support 
,too motion. 
" " Prof. N; G. ltaDga: Some of the proposals of the Madras Delimita-
t"fbnCommittee had been criticised adequately and rightly by my Honour-
a,ble friend, Mr. Baiya.n'!.urti, but there are certain other aspects of the 
ret'6mmendations 'of n,of "only that Committee, but also of the Committee. 
itt yarious other prortin.ces, which I would like to tQuch upon in the few 
minutes at' my di8pOsal. I find that the urban classes have been givelt 
t&tl muehweightage' imd' too mlich repnsentation in the ConstitutiOn that 
~  now 'and also' the Constitution which we are going to' ~  
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I can understand if the citizens of a few towns are given som,e separate 
representation for themselves, but, Sir, it is impossible for anyone to 
·ju'ltify the kind of double representation that they get by, first of all, 
haying some members to be elected by themselves, and, then, again, having 
the right to take part in the election for the whole of the district in which 
-they also can vote. In that way, they are able to vote twice, once tor 
their own candidate. for their own town, and a second time for the candi-
datPtl that stand for the whole of the district of which their town ~  

to Le a part. This is a great injustice to the rural classes, and I hope that 
the Central Delimitation Committee will take note of it and will see that 
these urban classes are either merged in the masses in the country or 
kept separate in their own separate constituencies and are not given any 
speeial weightage and votes to be exercised in the general constitueneies 
als(j. 

. Secondly, cOmlng to the question of WQmen, I find that the Lothian 
'Committee had recommended that the wives of property owners, who are 
voters, should also be. given votes, that is, the able bodied women and the 
1\'Olllen of proper age ; but the Madras G<>vernment as well as the Delimi-
tation Committee have concluded that such women need not have any 
votes at all, and, in that way, they propose to restrict the right of women 
to gain votes eyen to the extent that was permitted and granted by the 
Lothian Committee. Then, again, the women of the whole of the Madras 
Presidency are to have only six seats, but I find from the recommenda-
tions of the Madras Delimitation Committee that the urban classes of two 
tOWllS in one district, Coconada and Rajahmundry alone, are to have the 
privilege of electing two women, and the rest of the Presidency, men and 
women taken together, are to elect only four women. .Sir, this really 
curtails the privilege of women and also makes it impossible for the 
women of the rest of the province to enjoy even this little bit of a privilege 
that has been offered to them by the Joint Parliamentary Committee as 
well as by Parliament. Sir, I suspect that this is proposed, because the 
Madras Delimitation Committee does not want women who represent 
progressive opinions and who stand for progressive causes, who have had 
the courage to go to jail, who have had the courage of standing for the 
'country, and, therefore, have won the praise and the love of the masses. 
They want to restrict the choice of these two women to these two towns 
where they hope that their own loyalists would have some chance, and, 
incidentally, by fixing these two seats for 'Women from these two towns, 
the importance of towns in Madras is brought out, and it is made too 
much of, because the Madras Ministry as well as the Madras Government 
seem to be more fond of the urban classes than of the rural classes. 

Coming to the question of labour representation, I find myself un.-
fortunately in disagreement with some of my labour friends and leaders 
41 the country. Unfortunately ~  us, the leaders of labour w}u) ·repre-
..aented labour at the. Round Table Conference have not paid much atten-
,tion to .unorganised labour, especially the labour whieh is not employed 
in factoPes. Government .have .been under the impression till now,.and, 
wrongly so, that only those who are empLoyed 41.. organised factories, 
espec·ially those factories which have been .brought Wlder the operation of 
p!e Factories :Act, are to be considered· to be ~  and oth8,rs need 
not be recoglllSed. at all as labourers and may as well be ignored. Thil 
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has resulted in these unfortunate millions and millions of labourers 
not being reeogniaed by this Constitution and finding no place at all in 
any of the Provincial Councils. I want to know what is to happen to all 
these handloom weavers whom, I am sure, my labour friends as well as the 
Government of India will accept to be workers. According to Govern-
ment records; they number more than ten millions in this country. What 
is to happen to them T Where do they come in? They are not to have 
allY seat at all ill any of these Provincial Councils, and how are they to 
be represented, Sir T As things now are, because there are certain seats 
in every province which are thrown open for nomination, the Local Gov-
ernments have tried, in some provinces at least, to give some representa-
tion to the handloom weavers, but, tomorrow, when you get this" pro· 
vindal autonomy", you will find that the Provincial Governments will 1lot 
have any choice at all in nominating any of these handloom weavers to 
the local Assemblies, and., what is more, they would not be able to ha"'e 
votes 01' to have their own representatives in the Legislatures. Sir, I know 
that the special representation that has been granted for labour in thi!; 
country is really too inadequate, and I would certainly like that it should 
be doubled, if not trebled, but unfortunately I know also that this Govern-
IDeJJt is not amenable to reason, and this Government has already made 
up its mind, and once this Government has made up its miDd, it is as 
obstinate as the Himalayas. (Hear, hear.) Therefore, Sir, I would like 
the Government to bring to the attention of the Delimita.tion Committee 
the necessity for g-rantinl!," some representation for. aU these millions of 
workers who are unorganized, who 'have not !!,ot many friends to speak 
for them, either in the Central Legislature or in the Provincial Legisla-
hues, and who are not able to look after themselves, who are not even able 
to approach the provincial Delimitation Committees with their needs and 
delllands and to ask that they are given some representation from out of 
the special representation that is set apart for labour, even if this Gov-
ermnent cannot make up its mind to allot some more seal'! to labour as a 
whole. 

Then, Sir, even in regard to the so-called organized labl)ur, the Gov-
ernment is playing ducks and drakes. The Madras Delimitation Com-
mittee is hard put to it to see that fhp real leaders of organized labour do 
110t get into the future provincial Leg-islative Assembly. An these Com-
mittees are doing their very best t{) see that labour is divided against 
itself. and that the real leaders are flouted by everybody, and that the so-
~  leaders of labour, who are simply those wh,) declare themselves to 
be leaders basking in the sunshine of official faveUT and favouritism, get 
every chance of getting-admission to these Councils. (Hear. hear.) Sir, 
there is a distinguished friend of mine who had the honour of represent-
ing organized labour at the Round Table Conference along-with my 
Hononrable friends, Mr. Joshi flnd Mr. Giri. 'l'hat i<; Mr. Flhiva Rao, who 
sellt in his memorandum to the Mauras Delimitation Committee, but 
somehow it has so happened that hi'! memor'lndum has been mislaid, and 
one of the members of that Committe-e, a Knight of this British Empire, 
has given out to the Pres.'! a wron!! statement. Rupnoserl to he the vicws 
of my friend, Mr. Shiva Rao, according-to which only the self-styled and 
ministry-made leaders of labour can gf't into the Le!!,islative Assembly of 
the Madras· Presidency, and not the real leaders of labour. I, therefot'e, 
Sir, would suggest that the Central Delimitation Committee should be 
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_eel to go in detail and very carefully into the recOO!mendatjoDB 88 woll 
18 the materials gathered by these provincial Delimitation C6IDDlittees. 
and see that no injustice is done to any section of the people of thia country 
snd also try to realize justice to the fullest degree that they ea.n really 
achieve it, in trying to secure proper representation for labour in the 
future Central as well as Provincial Legislatures. 

Sir, I sincerely hope that the Central Delimitation Committee will be 
given a carle blanche for investigating into these problems, and I illliy 
express the hope that they are expected patiently to hear the representa-
tions of various classes of people and that they are also expected to present 
their report, not only to this Government, but also to this Legislat"\lre, so 
thRl the Central Legislature can have a final say in regard to its oW'll pro-
posals. Sir, it is most essential that this Legislature should be given every 
possible opportunity and every assistance in discharging its functions and 
responsibilities to the masses who have sent the Honourable Members hcre, 
.NO that it would be possible for this Legislature to assure itself that no 
injustice, even within the terms of this unsatisfactory Constitution Act 
that we have, is caused either to the millions of handloom weavers and 
other cottage workers numbering millions in this country or to the voiceless 
organized and unorganized labour, drawn from men, women and childrt'D. 
and from all over India. (Loud Applause.) 

Several Honourable Members :,L move that the question be now 
pn ~ 

Babu Baijnath Bajori& : Sir, under the new Federal Assembly, one 
seat only has been reserved for Indian commerce in Bengal, which, I 
~  is totally inadequate to represent the diverse and in fact consider-
able interests of Indian commerce in Bengal. Sir, the Bengal Delimita-
tion Committee has recommended that an electoral college of fifteen 
persons should be formed consisting of : 

six members elected by the Bengal National Chamber of Commerce, 

three members elected by the Bengal Mahajan Sabha, 

three members elected by our Marwari Association, and 

three members elected by the Muslim Chamber of Commerce. 

And they have proposed that these persons should elect one member for 
the Federal Assembly. So it will be seen that if members of the Bengal 
National Chamber of Commeree and the Bengal Mahlljan Sabha ~ 

together, then there is no chance whatsoever for a member of the 
Marwari Association or the Muslim Chamber ever being elected to the. 
Federal Assembly of the future. Sir, I think this is a very impossible 
and unfair position, and we cannot possibly tolerate this, Sir.Sh·, ~ 

community to which I belong, the Marwari community, has very large 
commercial interests at stake in Bengal-much I!lore in fact than those 

~  by any of the other Chambers of Commerce, viz., ~  the 
Bengal National Chamber, or the Bengal Mahajan Sabha, or the Muslim 
Chamber of Commerce. Sir, at the present moment the practice obtain-
ing is this, that the Bengal National Chambel' of Commerce, the Bengal 
llahajan 8abha and our Association send one representBotive here, by 
.. J'otation. I think that this wholesome ~  should; be retained, 
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because thus only will each association have a chance of sending its repre-
sentative here. Otherwise, Sir, there will be no chance for the Marwari 
Association or the Muslim Chamber to send a representative here. 

Several Honourable Members: I move that the question be now 
put. 

LAt this. stage, Pandit Govind Ballabh Pant rose to speak.] 
Mr. lJeputy President (Mr. Akhil Chandra Datta) : As there are 

only a few minutes left, and, after all, we cannot conclude this debate 
today, the Chair does not think it is necessary to accept the closure. 
Pandit Govind Ballabh Pant. 

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: 
Non-Muhammadan Rural) : Sir, I have risen to make a few remarks lest 
my silence should be misunderstood. I presume that these proceedings 
will attract the notice of the President and members of the Hammond 
Committee, and that is why I consider It necessary to intervene in this 
debate. Sir, we of the Congress are interested in the matter as the 
Congress has practically decided to capture the Legislatures. What use 
we will make of them has not yet been determined or decided. Anyway, 
Honourable Members opposite need not worry about that ; thilt is more 
or less a domestic question for us to decide. But we would like the 
constituencies to be formed in a reasonable manner. Sir, I regret to say 
that, so far as my Province is concerned, I am convinced, and so are many 
others, that there is a deliberate design to so de-limit the constituencies 
as to keep out every person who is suspected of holding an advanced 
or progressive thought or opinion in the Province. (Hear, hear.) There 
is a systematic conspiracy to this end and it is couutenanced by the high 
and the mighty, if not initiated by them with a view to have only tame 
Legislatures and docile Cabinets even under the farcical scheme of reforms 
which finds place in the Government of India Act. As a prelude to that 
constituencies are being sought to be so formed that any man possessed 
of advanced views and real stamina may be kept out to the extent it is 
possible for those who are managing and manreuvering the affairs today 
to so arrange things. The Delimitation conference was so shamelessly 
packed that Mr. C. Y. Chintamani had to ask the Government to be 
excused from serving on that committee.' Every effort is being made 
to form pocket boroughs so that zamindars may make full use of their 
position and influence with their dependent tenantry and so far as possible 
their return may be facilitated and ensured. In fact I have been told 
that the candidates, whom those in power want to be returned, 
havE' been either finally selected or approved tentatively and now the 
constituencies are being so formed as to facilitate things for all and for 
each of them. That, Sir, is the report and f':."om what I have seen and 
heard I am inclined to believe it. I submit, Sir, that is not the spirit 
in which I presume the Government in England wants the scheme to be 
worked. We have been repeatedly told by the Secretary of State that 
he is anxious to see goodwill restored. Well, political opinions and 
political controversies apart, there are certain fundamental principles 
I)f conduct and elementary canons of decency and honesty which should 
not. be departed from by people in any walk of life. Even Governments, 
however much they may be addicted to machinations, are expected to 
adopt a minimum standard of integrity. 
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I Pandit Govind Ballabh Pant;]
[At this stage, Mr. President (Tlie Honourable Sir Abdur Raliiin) 

resumed the Chair.]
I will not say more in this connection. .1  expect that the Hammond 

Committee and, before that Committee comes, those in charge of the affairs 
in the Government of India will take some trouble to find out how far 
the reports that I have referred to are correct.

There is only one otiier point which I should like to bring to the 
notice of the authorities. Sir, I think the time has come w lm  the sys^m 
of voting by ballot should be made real and genuine. (Hear, hear.) So 
far as voting in the Provinces is concerned, I find there is no vote by 
ballot at ail. About 80 per cent, of the voters who belong to rural area.s 
are illiterate and they have to openly declare their preference for liie 
candidate for whom they want to vote. They have to do so in the presence 
of the agents of the candidates. It is obvious enough that it is a travesty 
of theijystem pf voting by ballot. I suggest that the system that obtain;̂  
in Behar under which there are different colours assigned to different 
candidates and the voters have simply to put the ballot paper without 
any mark whatsoever into the bos; bearing the colour of the candidate for 
whom he wants to vote is almost perfect. It can be adopted without any 
dif&culty and the most unsophisticated and illiterate person can easily put 
in his ballot paper in the box beariug the colour of the candidate for whom 
he wants to vote. Sir, I need not take more time at this hour.

Mr. M. Asaf Ali : Mr. President, the discussion that was initiated by 
my Honourable friend, Mr. Satyamurti, has somehow or other stimulated 
the parochial activity of every part of the House aud every person has 
stood up representing the differeiit provinces concerned and has tried to 
lay before the House or before the authorities concerned the various 
grievances which he has felt ought to be brou<rht to the notice of the 
House. In so far as Delhi is concerned, I should like to say just a few 
words and no more. Delhi has no provincial Council. It is a sort of 
orphan which is attached to the Government of India and it rests entirely 
and absolutely on such nourishment as the Government of India may 
from time to time grant to it. Now, in so far as the question of repre
sentation is concerned, two representatives have been assign^ to Dellij, 
unfortunately on communal lines, though so far we have had nothing to 
do with representation on communal lines. Now there will be two repre
sentatives, one Hindu and the other a Muhammadan for the Federal 
Assembly and one for the Upper Chamber. The question now is about 
the method of election. Considering the fact that indirect election is to 
take place all ovrer the country and considering the fact that Delhi has 
no provincial Council, I really do not know how the elections will be 
conducted in Delhi. If it is suggested that the various representatives 
of the local bodies may elect a representative to the Federal Assembly, 
I may tell you that the local bodies are four in number. New Delhi, 
which is entirely nominated, Old Delhi, which is partly nominated and 
partly elected, the Notified Area Committee, which is entirely nominated 
and the Fort and Cantonment Area Commitee, which is again entirely 
nominated. Now, I do not know how on earth these nominated membera 
can elect a Member or Members to the Federal Legislatnre. Therefore  ̂
it quite obvious that tlieSe ought to be ruled out entirely. Then I take 
it tliftt the only method that is left open is by direct election to the Federal
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Assembly. This is the only point I should like to bring to the notice of
those who are going to deal with this question.

Mr. President (The Honourable Sir Abdur Rahim) ; Does Mr, Sat>a- 
raurti want to move his next amendment regarding financial enquiry t

Mr. S. Satyamurti : Very much.
The Honourable Sir James Grigg : I understood that there was an 

arrangement with the Party Opposite that the supplementary grants should 
be finished tonight. That would be possible if we sit a little later now.

An Honourable Member : Very important questions arc involved. 
They cannot be finished today.

Mr. President (The Honourable Sir Abdur Rahim) : Does any
g Honourable Member from the Gk)vernment Benches want

to speak on the motion of Mr. Satyamurti which has been
discussed T

The Honourable Sir James Grigg : No, Sir.
Mr. S. Satyamurti : Sir, I do not press this cut motion.
Mr. President (The Honourable Sir Abdur Rahim) : Does the

Honourable Member ask for leave to withdraw this motion ?
Mr. S. Satyamurti : Yes, Sir.
The motion was, by leave of the Assembly, withdrawn.

Special Financial Inquiry—General Policy.
BIr. S. Satyamurti : Sir, I move :

“  That the demand for a gupplementary grant o f a sum not exceeding Ba. 1^3,000 
in respect o f * Miscellaneous ' be reduced by Bs. 100.’ ’

I wish to discuss the general policy of the Sir Otto Niemeyer Com
mittee.

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :
“  That the demand for a supplementary grant o f a sum not exceeding Es. 1,83,000 

in respect o f * Miscellaneous * be reduced by Es. 100.^’
The Assembly then adjourned till Eleven of the Clock on Thursday, 

the 26th September. 1935.
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